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LOK SABHA DEBATES

LOK SABHA

Thorsday, Fune 1, 1972/ Fyaistha 11, 1894
(S

aka),

The Lok Sabha met at four minutes past
Eleven of the Clock.

[MRr, SpEARER in the Chair)
RE QUESTION OF PRIVILEGE (Query)

SHRI P. M. MEHTA (Bhavnagar) :
I have to make one submission. [ have
written to you that breach of privilege
of the House has been committed by the
Minister of Foreign Trade. Shri L. N.
Mishra...

MR. SPEAKER : We

ceived it

SHR1 P. M. MEHTA : I gave it
to the Notice Office yesterday  with
the relevant document. I have forwarded
10 you.

MR. SPEAKER :
conveyed to you
my conscnt or not.

SHRI P. M. 1\r’Il?.I-liI"'l.

the submission now

MR. SPEAKER : Not yet.

SHRI R. V. BADE (Khargone) 1
Anyway he has submitted to the Notice
Office. What is the position ? It was
given yesterday. It must have reached
you.

o ITHARAY T (F=IE )
awa #greg, 77 59 RIqm fear arfs
#3 fagofasc ;ma A gwar @
2oare ¥ agaen ar & ey WA
wNe ¥ Q@R F s@Ar IEE
ary & fAorg #10 #1 W mIA 4y
affatr fea &1 sfi g5 A& w@aa
&1 9aC adf aArgr g @ ¥ A7 39
® o A wawle w4f 7

#eqA AHT@ : AT @ W AW
Fravpc E 1 ¥ KT AT Y FTATW

have not re-

I have not yet
whether 1 have given

May I make

2
47 W T Towrgr M ¥ IAH ¥ A
39 fAsa adf | o g8 qac AW
g F7 faaww 3

To FFHMAREN Tidq
wefie )

A wgRw : wAT AR & A0 &7
gt P ar i mfaeee 3 fedm
fauc &1 a0 §3 gL AT @ ¥ F £

Unless I satisfy myself, how can I allow ?

To FEHAIIAW Qigq : I AT
F Az 9 F faolid &% gwr W
S = wd £ 8| IR 84 #)
™A AAF0 g 21 IR F ATATCAT
a7 fagarfasre sw & gaar ) g
m# aTafy srg # 39 T1fem

Aoy wimw : W% a6 9 fsAsw
aff #7099 9% T ALY g1 AFA!

o MFFATCRN T A AN I
i #aY FrOr wGr AT FAFC 9Z AN
@ aff & o & §3 5= qawr AT

¢ AR ET

t wrce Wo W : A W AR
T R
MR. SPEAKER : I have asked for

more information. I have to satisfy myself
whether itis a privilege matter or net,

st amwravis WA SR F 918
B w5 F @ §, 78 F7 £

weqw wvEm : 69 @y § IAST TN
Bt ag 7 qor § f& A% AT A
7§ § 1 9Eh g wiE agF ad a7
Fré A gETary FAT QAT

o amdle ww@ : gER A 5
3Feqe wrer gl ST | IR 4§ g
w1 nd v adi wd
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T WEHATOMY gidn ¢ T cOfafme

A AAAT AT AT IR e gy
feai g 1

. MR.SPEAKER : Unless I am satisfied
I cannot also allow it.

TMe ATHATCAN i . :

AT HTAT
F4 3 ag & WA g 9 |

MR. SPEAKER : No, please.

Mo FGHTLIAN QW : ¥@  aT

aza &1 afEed f@m &1 #30 s &
C - S

MR. SPEAKER : Let me first satisfy
myself.

PROF. MADHU DANDAVATE (Raja-
pur) : Sir, T had written to you this morning
drawing your attention to a very serious
matter,

MR. SPEAKER : The question is for
the Press to decide what to give and what
not to give.

PROF. MADHU DANDAVATE : 1
am not referring to that issue. ‘I think
you .are referring to some other thing.
1 stated that some efforts are being made
by the officials to pressurise the press,
Certain aspects of the discussion in this
House are likely to damage their reputation
and, thereiore, they do not want the Press
to publish them, I willputthe evidence
before you. I will put that before you to
decide how far we-are a free seciety...

SHRI JAGANNATHRAO  JOSHI :
We are an open society only.

MR. SPEAKER : Now Papers to be
laid. :

11.08 hrs, .-
PAPERS LAID ON THE TABLE

. MERCHANT SmippiNc (REMOVAL oF
" DrericuLties) ORrper :

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI KEDAR NATH

- SINGH) : On behalf of Shri Raj Bahadur,
I beg to lay on the Table a copy of the
‘Merchant Shipping (Removal of Dif-
ficulties) Order, 1971. (Hindi and English
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versions) published in Notification We.
G. 5. R. 92 in Gazette of India dated
the Bth January, 1972, under sub-section
(2) of section 460A of the Merchant

Shipping Act, 1958.  [Placed in Library.
See No. LT-3147/72]

STaTEMENT  (CORRECTING REFLY TO

USQ No. 481 re M. P.s UNCOLLECTER
TELEFHONE BILLS

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA) :
I beg to lay on the Table a statement
correcting the reply given on the grd
May, 1972 to Unstarred Question No,
4818 by Shri' B. K. Das Chowdhury,
regarding telephone billslaying uncollected
from Members of Parliament of the last
Parliamen' and giving reasons for delay
in correcting the reply.

Statement Re uncollected telephone  bills
against M. P.s

To the reply to the Unstarred Ques-
tion No. 4818 asked by Shri B. K. Das
Chowdhury in the Lok Sabha regarding
uncollected telephone  bills against
Members of the last Parliament,
& list at Annexure ‘B’ showing the outstand-
ings relating tothe period of last Parlia-
ment in respect of telephones provided
at Delhi [under Housing & Telephone
Facilities (M.Ps) Rules] to. M.Ps. of 4th
Lok Sabha, who were re-elected to 5th
Lok Sabha, was attached with reference
to Part (b) of the Question. In that list
against the name of Shri C. C. Desai
Rs. 344-28 have been shown as outstand-
ing. The name of Shri C. C. Desai was
inadvertantly shown in the list of out.
standing telephone dues. and it should be

! deleted as the Hon'’ble Member had al-
ready settled on 12-4-72 the outstanding
amounting to Rs. 344/28 aforesaid. It
is regretted the mistake could not be de-
tected earlier. .

REPORT OF COMPTROLLER AND AUDITOR
GENERAL FOR 1970-71° RE Umion Govr,
(RAILWAYS), APPROPRIATION AGCOUNTS

" RARLWAYS, 1970-71, PART I-REVIEW ETC.

. THE MINISTER OF STATE. IN
THE MINISTRY OF FINANCE (SHRI
K. R.- GANESH) : ‘I beg 'to lay on
.the Table : .

(¥) A copy of the Report
version) of the Comptroller
and Auditor ‘General of India
for the year 1970-71 Union Govern-

“ment (Railways), under article
- 151.(1) of the Constitution. -

(Hindi
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(2) A copy of the Appropriation Ac-
. counts, Railways, for 1970-71, Part
I-Review (Hindi version).

is} A copy of‘ the Appropriation Ac-
counts Railways for 1970-71 Part

II-Detailed ~ Appropriation  Ac-
counts. (Hindi wersion).
. (4)'A copy of the Block Accounts

(including Capital Statements com-

prising the Loan Accounts),
Balance Sheets and Profit and
Loss Accounts, Railways, for

1970-71 (Hindi version). [Placed in
Library. §ee No. LT-3149/72]

Corree (THIRD AMENDMENT) RULES

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A C. GEORGE) : I beg to lay
on the Table a copy of the Coffee (Third
Amendment) Rules, 1972 (Hindi and
English  versions) published in Notifica-
tion No. G. 5. R. 457 in Gazette of India
dated the 22nd April, 1972, under sub-
section (3) of s=ction 48 of the Coffee
Act, 1942. [Placed in Library. See No. LT-
3150/72]

Trade and Merchandise Marks (Audit)
Rules, Review and Report National
N :wsprint and Paper Mills, Ld,, Nepa-
nagar, 1970-71, etc,

SHRI KEDAR NATH SINGH -
©n behalf of Shri Siddheshwar Prasad
1 beg tolay on the Table :

(1)(i) A copy of the Trade and Mer-

chandise Marks. (Amendment)
Rules. 1971 (Hindi and English
versions)  published in Notifica-

tion No. S. 0. 5789 in Gaz=tte
of India dated the 27th November,
1971, under section 134 of the
Trade and Merchandise Marks
Act, 1958.
{ii) A statement showing . reasons for
delay in laying the above Noti-
fication. [Placed in Library. See No.
LT-3151/72]
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(2) A copy each of the fellowing papers
(Hindi and English versions)
under sub-section (1) of section
619 A of the Companies Act, 1956 :

(i)(a) Review by the Government
on the working of the National

Newsprint  and Paper mill
Limited, Nepanagar, for the
year 1970-71. :

(b) .Annual Report of the - National
Newsprint and Paper Mills
Limited, Ncpanagar, - for the
year 1g970-71 along with the
Audited Accounts and the com-
ments of the Comptroller and
Auditor General thereon. [Placed
in Library. See No. LT-3152/72]

(ii) (a) Review by the Government
on the working of the Machine
Tool Corporation of India Limi-
ted, Ajmer, for the year 1g970-71.

(b) Annual Report of the Machine
Tool Corporation of India
Limited, Ajmer, for the year
1970-71 along with the Audit-
ed Accounts and the comments
of the Comptroller and Auditor
General  thereon.  [Placed in
Library. See No. LT-3153/72]

AwnuaL ReporT o8 THE WoRkINe

or EwmpLOYEES Provipent  Funp

SCHEME AND STATEMENT CORRECTING

REFLY TO 5Q NO. 584 RE FINANCIAL ASS-
ISTANCE TO RAJASTHAN

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI BALGOVIND
VERMA) : I beg to lay on the
Table :—

(1) A copy of the Annual Report
(Hindi and English  versions)
on the working of the Employees
Provident Fund Scheme, 1952 for
the year 1970-71. [Placed in Library.
§2¢ No. LT-3154/72]

(2) A statcment correcting the reply
given on the 27th April, 1972 to
Starred question No. 584 by Shri
Dharmarao Sharanappa Afzal-
purkar regarding financial assistance
to Rajasthan for rchabilitation of
refugees from West Pakistan.
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Stalmnens ve fmansial assistonce tg Rajasthan
" Sor rehabilitation of refugec;

Shri Somchand Solanki asked the
following supplementary question o
Starred uestion No. 584 answered in
the Lok Sabha on the 27th April, 1972 :

“The Minister is aware that Raja-
sthan is not the only horder State
on the Western side. Gujarat is
also there. I want to know the number
of refugees who have come to Gujarat
and how much financial agsistance has
been given to Gujarat Government or
is going to be given?”

JUNE

The follawing reply was given by me
to the above supplementary :—

““1861 persons have come over to
Gujarat from India-held territory of Pa-
kistan and 441 persons have come from
Pakistan to Gujarat. The amount which
we have sanctioned to Gujarat Govern-
ment is Rs. 1 .44 lakhs for this purpose”,

On verification, I have found that the
reply should have been as follows :—

“1861 persons have come over from
Pakistan to Gujarat. Out of these, 441
persons have come from India-held
territory of Pakistan. The amount
which we have sanctioned to Gujarat
Government is Rs. 1.44 lakhs for

. this purpose.”

The inconvenience caused to the House
is regretted.

AnNUAL REPORT: oF ILIT., BouBsay:

ScHOOL OF PLANNING AND ARCHITECTURE,

New Dewm, anp  UNIVERIITY GRANTS
CoMMISSION FOR 1970-71

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV) : I beg to lay on the
Table ;=

(1)(i) A copy of the Annual Report
of the Indian Institute of Techno-
logy, Bombay, for the year 1970-71.

(ii) A statement (Hindi and English
versions) explaining the reasons
for not laying the Hindi version of
the above Report simultancously,

[Placed in Library, See No. LT-3156/72)
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(2) A ny) the Ananual ‘Report
i and English versigns) of
the School of Planning and Archi-
tecture, New Delhi, for the year
1970-71. [Placed in Library, See No.
LT-3157/72.]

(3) A copy of the Annual Report
(Hindi and English versions) of
the University Grants Commission
for the year 1g70-71, under section
18 of the University Grants Com-
mission Act, 1956. [Placed in Libraty,
See No, LT-3158/72.]

11.10 hrs.
MESSAGES FROM RAJYA SABHA

SECRETARY : Sir, I have to report
the following mcsnges received from the
Secretary of Rajya Sabha :—

(i) ‘In accordance with the provisian
of rule 115 of the Rules of Pro-
cedure and Conduct of Business
in the Rajya Sabha, I am directed
to inform the Lok Sabha that the
Rajya Sabha, at its sitting held
on the 3oth May, 1972, agreed
to the following amendments made
by the Lok Sabha at its sitting
held on the 26th May, 1§72, in
the Industrial Disputes (A:m.nd-
ment) Bill, 1972 :

Clause 2
That at page 1,—
JSorlines 14 to 16, substitute—
. *(a) an undertaking in which—

(i) less than fifty workmen are
employed, or

(ii} less than fifty workmen were
employed on an average per
working day in the preceding
twelve months™.

(ii) I am directed to inform the Lok
Sabha that the Rajya Sabha, at
its sitting held on Tuesday, the
3oth May, 1972, passed the enclosed
meotion conourrmg in the recom-
mendation of the Lok Sabha that
the Rajya Sabha do join in the
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Joint Committee of the Houses on
the Bill further to amend the Mines
Act, 1952. The names of the members
nominated by the Rajya Sabha to
serve on the said Joint Committce
are sct out in the motion.

MOTION

*That this House concurs in the
recommendation of the Lok Sabha that
the Rajya Sabha do join in the Joint
Committee of the Houses on the Bill
further to amend the Mines Act, 1952,
and resolves that the following members
of the Rajya Sabha be nominated to
serve on the said Joint Committee :—

1. Shri Kalyan Roy

2. Shri M. K. Mohta

3: Shri Manoranjan Roy

4. Shri Virendra Kumar Sakhalccha
5. Shri B. K. Mahanti

6. Shri Sita Ram Singh

7. Shri Showaless K. Shilla

8. Shri Vinaykumar Ramlal Parashar
g. Shri Mahendra Bahadur Singh
10. Shri Kali Mukherjee

11. Shri Jagan Nath Bhardwaj
12. Shri Qasim Ali Abid

13. Shri Himmat Singh

14. Shri Dwijendralal Sen Gupta

15. Shri Inder Singh.”

(iii} “In accordance with the provi-
sions of rule 127 of the Rules of
Procedure and Conduct of Business
in the Rajya Sabha, ] am directed
to inform the Lok Sabha that the
Rajya Sabha, at its sitting held on
the 3ist May, 1962, passed, in
accordance with the provisions
of article 368 of the Constitution of
India, without any amendment,
the Constitution *(Twenty-eighth
Amendment) Bill, 1972, which was
pasied by the Lok Sabha at its
sitting held on the zg9th May,
1972".

*The Bill was introduced in Lok Babha
as the Constitution (Thirty-first Amend-
ment) Bill, 1972
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(iv) “In accordance with the provisions
of rule 127 of the Rules of Pro-
cedure and Conduct of Business in
the Rajya Sabha, I am directed
to inform the Lok Sabha that the
Rajya Sabha. at its sitting held on
the 31st May, 1972, passed, in
accordance with the  prowisions
of article 368 of the Constitution of
India, without any amendment,
the Constitution **(Twentyninth
Amendment) Bill, 1972, which was
passed by the Lok Sabha at its
sitting held on the 29th May,
1972."

“In accordance with the provisions
of sub-rule (6) of rule 186 of the
Rules of Procedure and Conduct
of Business in the. Rajya Sabha,
I am directed to return herewith
the Taxation Laws (Extension to
Jammu and Kashmir) Bill, 1972,
which was passed by the Lok
Sabha at Its sitting held on the 20th
May, 1972, and transmitted to the
Rajya Sabha for its recommenda-
tions and to state that this House
has no recommendations to make
to the Lok Sabha in regard to the
said Bill.”

(v

——

11,12 hrs,

RE : SCARCITY OF DRINKING

WATER IN BIHAR

=t TrATAATT WrEEr (w@AT)  asw
g, AT F AT §WIT AR
wEadl & wew g fr fage & OF
& qeft & awear age ) mofT v
17 i qew oA as fabr sa@ &r
A s AT AE I AR IR
qEAT, T, §ALE, TAFRLLL, ATTRIT
T v # o qgral #§ o Feafaadt
oAl &1 J e Y & faa 9ol A
frer <gr &, g A gat s ¥ fag
gl ¥ wF A LT @ 1 fape F qew
wdT AZ AT T €1 FW T FAET
T R AW &1 WA W @A

**The Bill was introduced in Lok Sabha
as the Constitution (Thirty-second Amend-
ment) Bill, 1972
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[zrraere wizd] _
T AT #Aw oA g g
5 &7 ¥ ddfaw a1 QW IT #7,
#TT FAF A TA AAY A W A
@A FT F aFM? W qF oA @
g\ T E daw § N oam dan g 3
9 gn mf sm #23 & ==
#N gF W, | F T AR AR
& 1 § A g/ aow 7 o 2EEi
& il # 7 &1 1 AreT g @
W& AT W oSAPT #} g
Al Af ¥ ogwx E, @ fex @Aer
N 7 % Aasy &7 7 faagn asm
5 a@R W T8 W@ & FT fage
FHT d T wT F Fr5 v fawm,
arfs agi & Wi w1 97 w10 o6 faw
a%, feafa 1 #1q & star 9r 3% &
vt ®Y gl & F|0 9 g% )

11 14 hars,
RE LEGISLATION ON
DEFECTION
SHRI P. K. DEO (Kalahandi)

On the 1gth of last month I drew the
attention of the House through you and
that of the Minister of Parliamentary
Affairs that the Prime Minister in a press
association lunch  on the 215t April,
had suggested she will be bringing a Bill
thereby debarring the members of various
legislatures to defect or to cross floor and
if they defect at all they will lase their
respective seats. Itis more than a fortnight.
Mo reply has come from the Minister as
yet. In the meantime to our great distress
we come to know that 3 of our MLAs.
are kept under confinement in the Hary-
ana Guest House and Mr. Yashpal Kapoor
is instructed to rushr to Bhubaneswar
with a bagful of money. Attempts at
toppling ar¢ taking place in spite of the
so-called massjve mandate. What will
happen if the Prime Minister goes back
wn her own words? I want a categorical
assurance, Since Mr. Raj Bahadur is
not present, I want Mr. K. N. Singh
o listen..He is talking tosome lady there.

MR. SPEAKER : The point. raised
oncerns defections. The item concerns the
Minister of Parliamentary Affairs,

1972 tdefection . 12

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI = KEDAR NATH
SINGH) : I am listening.

SHRI B. P. MAURAYA (Hapur):
Not some lady, an hon. Member of the
House, Mrs. Sheela Kaul.

SHRI P. K. DEO : What is the decision,

Sir ?

MR. SPEAKER : It will be conveyed
to the Minister.

SHRI P. K. DEO : Gonvey to whom ?

SHRI KEDAR NATH SINGH : I
shall convey it to the concerned Minister.

wew  wEEw : ag ¥ T
¥ afi § fa @@ 92 [T F7 AT A
¥ ¥ 8% | F AEAw §eem, s
o Fo 2, #1 zfgou & AFAER
AxE qT wYE Tw 27

SHRI P. K. DEO : They are in con-
finement. They have sent a message
to us ‘Kindly salvage us from the jail;
we are in the Haryana guest-house we
have been kept in confincment’.

W wnwreTE wE ()
asaq warzw, GEmel ¥ d@¥d =l
] S 78T FT @ AT AW
Hdt gatTy #37 & % 7z s8¢ fwfaey
T FAT FT AT

SHRI P. K. DEO : Through the sweeper
a small chit has come, and I can place it
on the Table of the House.

THE MINISTER OF COMMUNIGA-
TIONS (SHRI H. N. BAHUGUNA) :
The hon. Member is making a wild
allegation ? On behalf of my pary,
please permit me to say that our party
has nothing to do with defections in any
place including Orissa. But if thie hon.
Member is afraid of his own shadow,
Government cannot help it.

SHRI P. K. DEO : Let a parliamentary
team go to Haryana guest-house and take
evidence from them.

Ty wEwa
#rE 3T a%ar &

1Tz W A &
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SHRI M. RAM GOPAL REDDY
(Nizamabad) : May I make a submis-
sion- ?. . .

MR. SPEAKER : Why is the hon,
Member coming in between ? The
Ministers are trying to answer it. Unless
he comss on those Benches, why should
he come in between ?

11.17 hrs,

RE : REPORT OF THIRD PAY
" COMMISSION -

SHRI S. M. BANERJEE (Kmlpurj :
With your permission, I would like to
refer to an important matter which is
agitating the minds- of all the Gentral
Government employees throughout the
country. '

I would not have referred to thismatter
bad it not been the last day of this session
of Parliament. I have come to know
reliably, despite the assmance of the hon.
Minister, Shri Yeshwantrao Chavan that
the Pay Commission is doing its best to
submit its report at the earliest oppor-
tunity, that they are not going to submit
their report in 1972; that would mean that
all those who are likely to retire in 1972
will be deprived of this benefit. So, the
Central Government employees’ organisa-
tions, who never wanted to start an all-
India struggle have decided to start an
all-India agitation in the month of July,
1972. Let it not be taken as a question of
prestige  on the part of Government.
We do not want this thing to come up.
I would request the hon. Minister Shri
K. R. Ganesh to kindly assure this House
that in spite of the fact that the House
is adjourning today, the Finance Ministry
will see that the report is published or
the report is submitted in 1972 and at
the latest by July, 1972. I want an ass-
urance from the hon. Minister so that it may
allay the fear in the minds of 22 lakhs of
Central Government employees that the
Pay Commission is delaying the matter.

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH) I have

replied to this question many times.
Last Tuesday, in reply to a question in the
Rajya Sabha, I had indicated that the Pay
CGommission had indicated that they were
trying to expedite the report as early as
possible. Though they could not give
any definite indication of a definite date,
‘T feel and T am sure that within this year
‘the Pay Commission would be able to give
its report. :

Re Drought, 14

flood etc.

1894°(SAKA)

RE : DROUGHT, FLOOD, ETG.

Wt afwwm  war  (If@ar) ¢
eqy WEET, T ARG FAT A TH
v feafs & §F T =
2 af qEr & AR t s w4t
aHrE £1 2| T AT P AF -
qfad F AEAr @ 9E W R
Ifpa facidi o F AT A AW
st ax qieeT Fie arfz A & wFT Ad
frsdr &1 wEeAqw ageardl W
THATHS FAFAT Fi aCh FAH WA
adi 31§ 3T MW A fazmT A
@ ¥ daq § AW F A FTHTH
ST ATFSE FTA( Tigal g ) 7@ W
7 Hat ® WA A@ & SWTH
afs g @ 9T W@ AT A |
daw ¥ @ an IB@ G 1 FX T A&l
¥ fgr qig A1 W 21 A TF wMAAT
A g fn A AT AT =2
geard 3 qi@ ® qF-am F Mg AR
@iy o e s & fag e I
gem &1 fage =v & AR &K, aa
¥ o w4 mgwEr & @ T qEU
79 (2L MA F 9@ TW AT T} AR
@ &1 3 A4l o & g fa=0
Atz g1 srdw | g 70 WA AR
g1 wr e g, 9 o Al B dag!

SHRI K. LAKKAPPA (Tumkur}

I support the point made just now re-
garding the flood damage caused, - In
Mysote State also, there has been d;um:tgc
caused by floods due to the recent rans
in the State. Some reliefshauld be afurded
to the Mysore Government to tackle the
situation.

SHRI S. B. GIRI (Warangal} : About
the Gratuity Bill, the Sclect Committee
has submitted its report. The labour
Minister had assured us that the Bill would
be taken up and passed this session.
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MR. SPEAKER : I am calling enly
those members who had sent me prior
mtimation about points which they wanted
to raise. Today is the last day and I have
received more  than one such request.
But in his case, he has abruptly steod
up like Shri Lakkappa and raised a point.
1 had no opportunity of sending intimation
to the Minister concerned. Unless he
has something in writing by way of intima-
tion, it is impossible for the Minister to
reply to the point raised.

SHRI S. B. GIRI : The Labour Minister
had said that the Bill would be taken up
and passed this session.

MR. SPEAKER : But some notice
should have been given te him.

SHRI A. P. SHARMA (Buxar) :
I have also a question to ask of the Labour
Minister* concerning a very important
matter. Today is the last day.

MR. SPEAKER : But nothing pre-
vented him from sending a written in-
timation.

SHRI A. P. SHARMA : I did not know.
In future, I will follow this procedure.

But today I would request you to entertain
this.

MR. SPEAKER : Anyway, both what
Shri Giri and Shri Sharma said will be
conveyed to him.

SHRI SHYAMNANDAN MISHRA
(Begusarai} : I wish to draw Govern-
ment’s attention to rumours circulating
that the petro-chemical complex in the
Barauni area is sought to be removed from
there. Barauni offers conditions for the
most economic location of this complex,
and this has created a lot of anxiety and
concern in that area.

SOME HON. MEMBERS rose—

SHRI A. P. SHARMA : I would re-
mind this hon. House and your goodself
also that the Labour Minister while re-
plying to a question in this House had said
that the Labour Ministry had neot given
an assurance regarding reference of the
question of granting minimum bonus
to the railway employees to the Com-
mittee that has been setup to consider the
bonus question. In regard to this, we had
writien to the Labour Minister and the
Labour Minjstry had assured us about this.
We have also made a mention of the re-
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Summit Meeting etc.

cord in this respect. I would like to know
whether at this stage he will make a state-
ment that the case of the railway emloyees
will be referred to this Committee.

11.84 hrs.

RE : INDIA-PAKISTAN
SUMMIT MEETING, ETC.
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SHRI SAMAR GUHA (Contai) :
I had written to you drawing your atten-
tion to the repercussions of the US-Soviet
understanding on arms limitation...

MR. SPEAKER : I did not get any-
thing.

SHRI SAMAR GUHA : Itis an im-
portant issue which will alter the whole
context of international relations. It con-
cerns, us very much. But unfortunately,
we find the principal functionaries of
Government discussing this matter through
their party platform though it is a matter
of national concern. It concerns us, it
concerns Vietnam and it concerns many
other countries. I would ask you to ask
Government to make a statement today
because we will be meeting again only
two months henee. - -
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MR. SPEAKER : In future, [ am not
going togivea chance to any Member
unless I have advance notice in writing.
If I relax in one case, others get up.

SHRI A, P. SHARMA (Buxar) :
You can use your discretion, Sir.

SHRI P. GANGADEB (Angul) :
Sir, T rise on point of information.
I had given a call attention notice today,
in time, in regard to the reported offensive
words used by the President of Pakistan
against the Prime Minister of India.

MR. SPEAKER : No question of call

attention motion in the House now.

SHRIMATI T. LAKSHMIKAN-
THAMMA (Khammam) : Sir,...

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (PROF. D. P, CHATTO-
PADHYAYA) : rose—

MR. SPEAKER : How do you know
that I have allowed you ? Let the hon.
lady. Member sit down.

SHRIMATI T. LAKSHMIKAN-
THAMMA : Let the Minister sit. Other-
wise, how can I speak?

MR. SPEAKER : Itis a matter between
you and him. (Interruption) Let everybody
sit down. The Minister.

11,28 hrs.

PREVENTION OF FOOD
ADULTERATION - (EXTENSION TO
KOHIMA AND MOKOKCHUNG

DISTRICTS) BILL

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING (PROF. D. P.
CHATTOPADHYAYA) : Sir, the Pre-
vention of Food Audulteration Act, 1954
is uniformly applicable to the whole
of India.

MR. SPEAKER : It is a very innocent
Bill. There is no need for any speech.

PROF. D. P. CHATTOPADHYAYA :
I beg to move

“That the following amendments
made by Rajya Sabha in the Bill to
extend the Prevention of Food Adul-
teration Act, 1954, to the Kohima and
Mokokchung districts in the State of
of Nagaland, be taken into considera-
tion' i—

JYAISTHA 11, 1854 (SAKA)

Food Adwteration 13
(Extention to Kohima etc.) Bill

‘Enacting Formula
(i) That at page 1, line 1, for the word

‘Twenty-second” the ward ‘Twenty
third’ be swbstituted.’

‘Glause 1.

(ii) That at page 1,line 4, for the figures
‘1971 the ﬁéurcs 3[9?‘2’ be ndb-
stituted"."

MR. SPEAKER : Normally, in such
cates, they are all done by the office.
—Anyway, they have come and we have
to put it. The Bill was printed last
year; instead of ‘1971', we have to make
it ‘1g72". In the same way, if it is the
twenty-second Bill, and if some other Bill
had come in between, we have to make
suitable amendments. These are conse-
quential. This has come from the Rajya
Sabha, and I have to put it to the vote.

The question is :

“That the following amendments
made by Rajya Sabha in the Bill te
extend the Prevention of Food Adul+
teration Act, 1954, to the Kohima and
Mokokchung districts in the State of
Nagaland, be taken into consideration:—

‘Enacting Formula

(i) That at page 1, line 1, for the word
“Twenty-second’ the word ‘Twenty-
third’ be substituted.’

‘Glause 1

(ii) That at page 1, line 4, for the
figures ‘rg71’, the figures ‘19727
be substituted'.”

The motion was adopted.
MR. SPEAKER : The question is :
“ *Enacting Formula

(1) That at page 1, line 1 for the word
‘Twenty-second’the word “Twenty-
third” be substituted.’

‘Clause 1

(ii) That at page 1, line 4, for the figu.es
‘ig71", the figure: ‘1g72" be swo-
stituted”.”

The motion was adopled.
PROF. D. P. CHATTOPADHYAYA s
I beg to move :

*That the amendments made by
Rajya Sabha in the Bill be agreed to.’»
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MR. SPEAKER : I shall p;ul the motion
to the House. -
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- MR, SPEAKER : The question is :

. “That the amendments made by Rae
Jjya Sabha in the Bill be agreed to”.

The motion was adopted,

it,gc brs.

ALIGARH MUSLIM UNIVERSITY
(AMENDMENT) BILL—Contd.

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURAL HASAN) : Sir,
yesterday, I had takén the time of the
House to explain some of the features of
the proposed Aligarh Muslim University
(Amendment) Bill which is now before
the House. I would like to continue this
explanation before saying a few general
and wider points which may be of interest
to the House.

The other powers of the university
are mainly routine except for one impor-
tant recommendation : declaring a depart-
ment of studies to be an autonomous
department. Then I had explained at
length why section 12(a) of the principal
Act which gave to the university the power
to affiliate colleges is being done away
with. Inregard tothe powers of the visitor,
these are more or less what have been
continued in most universities, except
for one important changes which we pro-
pose to introduce now, that before the visi-
tor appoints a committee of enquiry he
should give the university a chance to
make a representation in that eonnection.

The Govenror of U.P. will continue
to b= the Chief rector of the university.
The post of treasurer is sought to be abo-
lished. In the place of treasurer there
will now be a finance officer. Almost gg
per cent of the revenues of the university
mow comes [rom the public exchequer
and it is therefore essential that the person
who is controlling the finances should be
-obtained in a regular manner and he should
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be subject to the control of the executive
council b=cause he is answerable ta:the
Accountant General of the Central Re-
venues.  Thercfore, the institution of
el>cted treasurer has become a sort of
anachronism because when the cour! was
responsible for collecting revonues of the
university, it consisted of the representa-
tives of donors and there was some point
in having at the head of the accounts
branch and financial affairs of the univer-
sity someone who had been elected by the
court. Banaras Hindu University and
the Jawaharlal Nehru University the
post of treasurer has been abolished and
a finance officer has been appointed.

Formerly the chancellor was elected
by the court. We are now proposing
that the chancellor shall be appointed
by the visitor in such a manner as is pro-
vided in the statutes and in the statutes
it is suggested that out of a panel of three
names the visitor may appoint a chancellor.
The chancellor should be able to exercise
his moral authority in the best interest
of the university and should not in any
way be associated with any group or
faction; therefore he would be above all
decisions because he will not be a party
to any of the decision.

There is a procedure about the vice
chancellor. We are specifying some of
the things in the Act. Most of this will
remain in the statutes. All the others
are more or less consequential changes.

I shall now come to section 18 which
makes two changes. First of all, we pro-
pose that a new authority should be
mtroduced in the university, called the
sudents’ council. The students’ council
will be a statutory authority of the
university which will have to be consulted
by the academic council or by the cxe-
cutive council beforc making any rules
and rcgulations or ordinances which affect
the corporate life of the university or which
deeply effect the students of the university.

One of the most important changes
which this Bill secks to introduce is re-
garding the powers of the court. The
Gajendragadkar Committes report had
suggested that in a university there was
no place for a hierarchical organisation,
that it is a body corporate which can
best function when each of the necessarily
connected elements are associated with
the process of decision-making at each
of the different stages. Therefore,  to
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provide for a supreme governi body
would not be in thr: best ant:g of any
university, On the other hand, there is
Justification for having a body where there
are teachers, students and those who are
likely to be the employers of the students
when they go out, so that they can give
their advice about the courses of study
and about the direction which the univer-
sity should follow, There should also. be
represcatatives of old boys who have quite
rightly an emotional attachment with the
future and welfare of the university and
who can always use their experience to
give salutary advice,

Taking all these things into considera-
tion, the powers of the court now proposed
are to review from time to time the policies
and programmes of the university and to
suggest measures for the improvement and
development of the university, to consider
and pass resolutions on the annual report,
annual accounts of the university and the
audit report thereon and to advise the
Visitor in respect of any matter which may
be referred to it for advice, This is some-
thing which had not been recommended
by the Gajendragadkar Committee report
but it is already there in the Aligarh,
Act and in the Banaras Act and we felt
it is a good measure and it may be conti-
nued.

In the light of this particular situation,
the executive council is being designated
as the principal executive body, because
the whole idea is, there should be as
much decentralisation as possible, but
at the same time, somebody should have
the overriding authority in executive
matters for purposes of coordination.
Similarly academic power is sought to
be decentralised considerably and given
to faculties, departments of studies, boards
of studies, etc,, but at the same time, for
the purpose of coordination it would be
necessary that in academic matters, the
academic council be declared as the prin-
cipal academic body of the university,

The procedures for making statutes
and ordinances is not something which
introduces many new changes, except
that we have provided for the consultation
by the students’ council in respect of
matters which affect definitely the cor-
porate life of the university.

We have added one very important
clause. We have provided for an arbitra-
tion tribunal for the employees of the
university other than teachers. We have
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also provided that where’ a student ‘has
been debarred or whose name has been
removed from the rolls of the university
for more than one year, it should be pos-
sible for him to call for a tribunal on the
normal chance. There have been the
too many cases as hon. members will
recall, where teachers and students have
had to go to court and there have been
dilatory processes. The Education Com-
mission itself felt deeply concerned about
prolonged litigation between teachers,
students, employees and the university it-
self. We have, therefore, sought to provide
a simplified procedure wherchy it will
be possible for the removal of grievances
to take place.

There is a very formal amendment,
which was suggested by the University
itself, namely, that any record of the Uni-
versity can be authenticated by the Re-
gistrar and it would be admitted as proved
under the Evidence Act.

Coming to the Schedule which incorpor-
ates the statutes of the University, I have
already explained that in the matter of
the Chancellor it is best not to subject
the Chancellor to the question of an ele-
ction. The term of the Vice-Chancellor
has been reduced from six years to five
years, but it has been provided that he
may be re-elected for another one more
term. The powers of the Vice-Chancellor,
pro-Vice-Chancellor and Registrar have
been enunciated. There is nothing parti-
cularly significant therein.

I will now come to the question. of the
appointment of the Deans of the faculties
and Heads of Departments. We are
providing ‘that “instead of a Head -of a
Department being automatically appointed
as the Dean by rotation according to
seniority,” it is provided that the Dean
of a faculty Shall ‘be appointed by the
Vice-Chancellor from among the Profes-
sois in a faculty for a term of three years.
Similarly; under the present rules of the
University, the- senior-most Professor is
automatically the Head of the Depart-
ment. Now a provision has been made
that in case there is more than one Pro-
fessor, ‘the Vice-Chancellor will appoint
one of them for a specified term of three
years and where there is only one Pro-
fessor it will be open to the Vic-Chancellor
to appoint cither the Professor or one of
the Readéers as the Head of the Department,
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us the case may be. Butitis also provided
that a Professor or a Reader, who does
not wish to serve as the Head of the De-
partment, either because he is not inter-
ested for he does not have a flair for adminis-
trative responsibilities or because he has
und=rtak®n administrative responsibility
for quite some time, a Professor or Reader
can refuse to become the Head of the
Department.

1 have given notice to move a small
amendment, and this is in accordance
with the wishes that were expressed to
m- by many teachers of the university
who met me, What I propose is that the
Head of the Dzpartment, instead of being
appointed by the Vice-Chancellor, may
be appointed by the Executive Council
on the recommendation of the Vice-
Chancellor. It is opeén to the House to
accept or not to accept that amendment.

The next very important item for the
consideration of the House is the compo-
sition of the Court. In the compoasition
of the Court the total number proposed
is roughly 104. It includes ex-officioc mem-
bers, Vice-Chancellor, Pro-Vice-Chancel-
lor, all Deans of Faculties, Chairman Stu-
dents’ Council, Dean of Students’ Welfare,
Librarian, Registrar, 19 Heads of De-
partments (suitably distributed over the
various faculties by rotation according
to seniority), then representatives of
University teachers other than Heads of
Departments and Principals, five Pro-
fessors by rotation, five Readers by ro-
tation and five lecturers by rotation
according to seniority, distributed over
the various faculties.

Then there is a very important change
about representatives of stud-nts. There
are 14 representatives of students on the
Court. Here a word of explanation is

needed. The Gajendragadkar Committee .

has recommended that, as far as possible,
where the number of teachers is not unduly
large, it would be best to avoid the mode
of election and to bring in the principle
of rotation. In a University ordimarily
there are no major political issues or
academic fwsues on which the teaching
communily can be divided.  Therefore,
quite frequently the type of issues that
come up are such that they do not add
to the healthy functioning of the teaching
community. It was, therefore, felt that
for each category let us invalve people
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by rotation, according to seniority, so
that as many persoms as possible have the
chance to render this service.

Among the students there has been
& judicious balance between the three
types of elements who always constitute
any university student community. There
are those who are brilliant as students.
Then there are those who distinguish
themselves in extra-curricular and co-
curricular activities, as sportsmen, or
taking pert in vatious cultural activities,
or in social services which we are trying
now to emphasize in the functioning of all
universities.  Thirdly, there are those
who seek to represent the sentiments of
the students. Therefore, it was felt,
and the Gajendragadkar Committee re-
commended, that among the students’
representatives there should be all these
three categories.  We have imposed,
however, a condition to guard against,
what is called, the so-called professional
studeats.  The Inter-University Board
for many years has defined what are
the categories of students who are eligible
to represent a University in sports and
games. These are that no person who
has passed the high school or an equivalent
examination cight ycars earlier, or the
pre-University examination more than
seven years earlier, or has taken more than
onc year or the period prescribed for
the course for which he is a student shall
be eligible to become a member, and no
student shall be eligible to become a mem-
ber of the Court unless he has been on
the rolls of the University at least for
one year hefore he enters upon this office
as such a member.

Coming to the outside clements, there
will be ten representatives of the Old
Boys’ Amsociation. There is a slight error
in the drafting and I am moving an amend-
meént to make that correction becawse
it was a bit of contradiction, about the
registeted graduates of the Alumni Asso-
ciation. 'The tradition in Aligarh has
always been that those are representatives
of the Old Boys' Association and that
will be made. There will be five repre-
sentatives of Members of Parliament,
three to be nominated by you, Sir, and
two to be nominated by the Chairman
of the Rajya Sabha.

Then, there is another category which
needs to be explained at length.  There
will be 20 persons from learned professions
and special interests, including the re-
presentatives of industry, commeree, trade
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unions, banking and agriculture to be
nominated by the Visitor. 1 know that

there are many friends who have been
telling me outside this House that this
is & power which may be abused. I would
like to make a submission here that the
Gajendragadkar Committee gave this mate
ter very careful comsideration. It ascer-
tained views (vom different parts of the
country and it came to the conclusion
that if we want to involve persons who
have distinguished themselves in industry,
agriculture, banking, trade and such
activities, then they are not the type
of people who are likely to offer them-
selves for clection by any constituency.
They will have to be approached and
requested to involve themselves to take
an interest in the functioning of the uni-
versity. Their advice would be extremely
valuable if the courses are to be brought
in line with modern economic activity
and if there is to be a greater coordination
between the research activities of the
universities and economic needs and deve-
lopmental needs of the country. This
is what is demanded everywhere today.
To ensurc that the ivory-tower character
of a university does not remain, it is neces-
sary that such top-ranking persons, parti-
cularly, from the public sector of industry
which is now controlling the heights
of economy are involved in the affairs
of the universities. 1 cannot conceal
of a head or a technical director of any
of the leading public sector concerns
going to a university and offering himself
for election to the court. Therefore,
taking all these factors into consideration,
it was thought proper that this should
be a power vested in the Visitor of the
University.

Atthesameims, we also wantleading
intellectuals of the country belonging
to other universities  representing
various bramches of knowledge, especially,
those branches of knowledge which the
university has been asked to associate
themselves with the court of the univer-
ity.

The next point which needs explanation
is th= composition of the executive
conncil. In the executive council, there
is Vice-Chanerellor, pro-Vice Chancellor
five Deans, one principal, one professor.
There are two innovations here. There
are goin? to be three teachers elected
by the academic council of whom at
lcast onme shall be a lecturer. There
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will be three persoms eclected by the
court of the umiversity from among
those who are neither employees nor
students of the university. There will
thus be six elected persons in the executive
council. But the whole idea is that the
principle responsibility  for  ruaning
a university should be given to the teachers
and with this responsibility, the students
may also be associated.

The other matters are not particularly
different  except that we have sought
in these statutes to provide a stututory
status which did not enist so far to the
teacbers’ union, to the employees’ wnion
and to the students’ union. We have
given the authority to the university
itself to frame the necessary ordinances.
It is hoped and I have no reason to suspect
that the university will take due nate of
the constitution which these bodies would
like to have for themselves and would
incorporate those in the ordinances. You
cannot compel, for cxample, a teache
to become a member of the staff associa-
tion unless some statutory authority is
provided. In the same manner, if a sta-
tutory authority is not provided to the
students’ union, its membership cannot
be made automatiz which has been re-
commended by the Gajendragadkar Com-
mittee,

I would not like to take very much mere
of the time of the House except to refer
to two or three points which have beenm
raised. First of all, a demand was raised
that this university should now be declared
to be a minority institution in terms of
article go(1) of the Constitution.

Sir, this is a demand which is meither
in the national interest nor in the interest
of the University iteelf, nor, if I may
venture to suggest, of any section of our
population, including the Muslim commu-
nity. The responsibility for the educational
development of every section of the po-
pulation has been taken by the State.
May be, it is that some part of it is with
the Union Government and the other part
of it is with the State Governments. If
the educational development of the entire
country and of all sections of the popula-
tion is to be ensured, it would be neces-
sary to sec that the State plays its due
part. Any single institution cannot be
maintained by the Central Government
for the benefit exclusively of one commu-
nity or to be run by a single community.
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" The second point is that the Govern-
ment deoes not wish to interfere with the
historical character of this University.
Every university, over a period of years,
acquires certain distinctive features and
characteristics. If 1 may give a foreign

example, the Universities of Oxford and

of Cambridge have both a similar type
of Constitution; they have both a similar
type of a political outlook and yet, any
student of one University or the other
kncws that there is something distinctive
about the Oxford as there is something

distinctive about Cambridge. It is a
subject of good-natured joke, one telling
the other—cracking at the expense of

the other. A univeisity does develop

its own cultural atmosphere.  Aligarh
has developed its own atmospheic and
there is no reason why that atmosphere
should be interfered with except to ensure
that, in the name of tradition, progress
is not barred, After all, a university
stands for certain values as Jawaharlal

Nehru himself had said more than once.
It has to be a university, a seat of learning,
a place of tolerance and humam.sm._a
place where a scientific attitude on life
has to be developed and  promoted.
It has to be a place where the beauties
of our national culture which is essentially
composite in nature are brought out and
that its students are able to put across
to the general public, after leaving the

- portals of the university, the richness of
academic life, the training of mind, of
discipline and a sense of dedication to
the service of the entire community.

Therefore, I commend this Amendment
Bill to the House, and I hope that it will
receive general support.

SHRI SAMAR GUHA (Contai) :
Op a point of submission. This relates
_to: what the Minister said.

* MR. SPEAKER : Kindly sit down.
“This is not the stage when you should
say. Do not got up any time and start
speaking.

~ "§HRI SAMAR GUHA : I am not
raising any particular amendment. The
amendments are coming like monsoon
rains. Sir, already more than 30 amend-
ments bave been circulated.

MR. SPEAKER : Will you please
keep sitting ? It is a very bad habit.
Kindly sit down. You must know the
procedure. 1 will just say : Motion
moved :

= JUNE 1,

¥ - University (Amdt.) Bill 28

“That the Bill further to amerd
the Aligarh Muslim University Act,
1920 be taken into consideration.”

Now there are quit quite a few amend-
ments. There is an amendment for re-
«ferring the Bill to a Select Committee.

Another amendment for  Joint Select
Committee.
12 hrs.

SHRI SAMAR GUHA : Yesterday,
under the name of ‘Corrigenda’ some
25— 530 amendments were given. Actually,
they were not “Corrigenda’. They are
some kind of amendments. Now, to-day
30 amendments from the side of the
Government have come to this new Bill.
Itis almost a history. Idon’t know whether
in the case of any other Bill from the side
of the Government so many amendments
have come and so quickly.
is

MR. SPEAKER : What

] wrong
about it ?

SHRI SAMAR GUHA : The diff-
Culty for us is that it betrays, 1 den’t

know, some kind o unholy haste on the
part of the Government to hustle this
Bil] through in this manner... (interrup-
tions) We can submit to you that it is
an unusual procedure. So many amend-
ments have come. It never happened
in the case of any other Bill. We seek
your protection’ whether the Bill should
be hustled through in this manner.

"SHRI G. P. YADAV (Katihar)
I beg to move :

That the Bill be circulated for the purpose
of eliciting opinion thereon by the 28th
July, 1972. (1) :

DR. LAXMINARAYAN
(Mandsaur)

“That the Bill further to amend the
Aligarh  Muslim Univeristy Act, 1920,
be referred to a Select Committee consis-
ting of 9 members, namely :—Shri R. V.
Bade, Shri Bhagirath Bhanwar, Shri
Khemchandbhai Chavda, Shri M. C.
Daga, Shri Samar Guha, Prof. 5. Nurul
Hasan, Shri Dhan Shah Pradhan, Shri
Phool Chand Verma; and Shri G. P.
Yadav, with instructions to report by
the first day of the next session.” (2)

PANDEYA
: I beg to move :

SHRI PHOOL CHAND VERMA
(Ujjain) : I beg to move :
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“‘That the Bill further to amend the
Aligarh Muslim University Act, 1920,
be referred to a Select Commltr.cc consis-
ting of 11 members, namely :—Shri R. V.
Bade, Shri Bhagirath Bhanwar, Shri
Ishwar Chaudhry, Shri M. C. Daga,
Prof. S. Nurul Hasan, Shri Prasannbhai
Mehta, Dr. Laxminarayan Pandeya, Shri
Dhan Shah Pradhan, Shri Shiv Kumar
Shastri, Shri Rana Bahadur Singh; and
Shri G. P. Yadav with instructions to report
by the first day of the next session’’(3).

SHRI EBRAHIM SULAIMAN SAIT
(Kozhikode) : 1 beg to move :

*“That the Bill further to amend the
Aligarh Muslim University Act, 1920,
be referred to a Joint Committee of the
Houses consisting of 45 members, 30
from this House, namely :—Shri Ziaur
Rahman Ansari, Shri Frank Anthony,
Shri Jyotirmoy Bosu, Shri C. K. Chandrap-
pan, Shri C. Chittibabu, Smt. Marjorie
Godfrey, Shri A. K. Gopalan, Shri
Indrajit Gupta, Shri M. M. Joseph,
Shri Ramachandran Kadannappalli, Dr.
Karni Singh, Choudhari  Tayyab
Hussain Khan, Shri Krishnan Manoharan,
Dr. G. 5. Melkote, Shri Shyam
Mishra, Shri Piloo Mody, Shri Mohammad
Tahir, Shri Muhammed Sheriff, Shri
Amrit Nahata, Shri N.Sreekantan Nair,
Shri Sarjoo Pandey, Shri R. Balakrishna
Pillai, Shri S. Radhakrishnan, Shri
Jagannath Rao, Shri Shibban Lal
Saksena, Shri P. M. Sayced, Shii Era
Sezhiyan, Shri P. Venkatasubbaiah,
Shri G. Viswanathan, Shri  Ebrahim

Sulaiman Sait

and 15 from Rajya Sabha

that in order to constitute a sitting of
the Joint Committee the quorum shall
be one-third of the total number of mem-
bers of the Joint Committee ;

that the Committec shall make a report
to this House by the goth August, 1972 ;

that in other respects the Rules of
Procedure of this House relating to Parlia-
mentary Committees shall apply with
such variations and modifications as the
Speaker may make ; and

that this House do recommend to
Rajya Sabha that Rajya Sabba do join the
said Joint Committee and communicate
to this House the names of 15 members
to be appointed by R.ajyx Sabha to the
Joint Committee.”

2—2 LSS/72
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SHRI ZIAUR RAHMAN ANSARI
[Unngu) : I beg to move :

“That the Bill further to amend the
Aligarh Muslim University Act!. 1020»
be referred to a Select Committee consis-
ting of 20 members, namely :—Shri
Ziaur Rahman Ansari, Shri Muhammed
Khuda Buksh,. Shri M. C. Daga, Prof.
S. Nurul Hasan, Shri A K.M. Ishaque,
Shri Md. Jamilurrahman, Shrimati
Subhadra Joshi, Shri Sat Pal Kapur,
Haji Lutfal Haque, Shri B. P. Maurya,
Shri Jagannath Mishra, Shri Mohammad
Tahir, Shri Mohammad Yusuf, Shri
Narsingh Narain  Pandey Maulana
Ishaque Sambhali, Dr. Sankata Prasad,
Shri Ram Shekhar Prasad Singh, Shri
Nawal Kishore Sinha, Shri Tulmohan
Ram; and Shri R. P. Yadav with
instruction to report by the first day
of the next session.” (134).
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Mr. Jagadish Bhattacharyya.

SHRI  JAGADISH BHATTA-
CHARYYA (Ghatal) I will speak in
Bengali.

SHRI EBRAHIM SULAIMAN SAIT

(Kozhikode) Yesterday, the Bill was
taken up....
MR. SPEAKER I have called the

Member. He is on hislegs. How can I ask
him to sit down? Please sit down unless
he yields.

*SHRI JAGADISH BHATTACHAR-
YYA : Mr. Speaker, Sir, today the
Aligarh Muslim University (Amendment)
Bill has been introduced in a piculiar

wayinthis House. Idonotknow whether
any important Bill, has ever been
introduced in this House with such

a haste ashas been done in this
case. Sir, this Bill is intended for
a central university and for the obvious
reason when other central universities
like Delhi and Banaras are taken up for
consideration then this Bill will be the

*The original speech was delivered in
Bongali_ .
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model for them al ' It is natural that if
this Bill is passed in a haste and if the
defects and loopholes are not removed
then the defective provisions of this Bill
will be made applicable to other Central
Universities and even State Governments
would like to follow this Bill in regard
to their own universities. While this
being the importance of the Bill, we find
that we have not been given enough
opportunity to  comsider the wvarious
provisions in detail, nor we have
been given the details of the practical
working ofthe Aligarh Muslim University.
The net result is that many defects have
gone into the Bill, many things have been
kept hazy, many inconsistencies are there
and because of all these I will impress
upon the hon. Minister tnat there is an
urgent need to refer this Bill to a Select
Committee before we take it up for con-
sideration here. If this is not done then
before long we will find that amend-
ments to the Bill will become neces-
sary to meet the shortcomings of the
Bill. Sir, the hon. Minister himsclf has
given notice of a very large number of
amendments. One of the hon. Member
of this House has pointed out that they
are 30 in number but I think that they
will be many more. Sir, it was pointed
out in this House yesterday that there
were many printing mistakes and as such
a list of corrigenda was issued. Today
we havc received a list containing a large
number of amendments at B’'O clock in
the morning and we did not have sufficient
time to slud‘_r the amendments nor we
could compare them with the provisions
of the original bill. Therelore, 1 feel
that the Bill should be referred to a Select
Committee and unless it is done we will
be doing an injustice to the cause of edu-
cation and show neglect to the University,
Therelore, for a detailed scrutiny, the
Billshould be referred to tke Select Com-
mittee.

Sir, the Bill is a long awaited one.
It has been delayed by 7 years and im
factit should have been introduced much
earlier. The hon. Minister while in-
troducing the Bill referred to someincidents
in Benaras and Aligarh Universities. I
do not know if he had communal incidents
in mind while making those references but
I can say that communal feelings owe
their origin some where else and it is not
possible to eradicate the communal feelings
only by passing laws. Even if the Uni-
versity is abolished, it would not eliminate
communalism from the country. Unless
we are able to evolve a national education
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policy, unless we are able to democratise
the functioning of the University and the
educational institutions, unless we make
‘education job oriented and science based,
‘we would never be able to deal with the
problem effectively nor we can achieve
any measure of success. Therefore, only
to relyon legislation to combat the menace
would not be sufficient.

Under Clause 4(ii)(b) of the Bill we
find that in addition to the existing pro-
visions the following will be added : *To
promote the study of the religions, civili-
sation and culture of India.”” The existing
provisions of the Bill to which the above
additions are sought to be made read as
follows “To promote Oricntal and
Tslamic studies and g've instructions in
Mwlim theology and religion and to
impart moral physical training. " I leel
that the word ‘religion’ in the present
Bill is completely redundant when we
read the word with ‘Civilisation and culture
of India’. Thereflore, 1 feel tlat it is un-
necessary to add this provision. I have
also suggested that in Clause 4 or 11(B)
the lollowing should be substituted : *“To
ercate non-teaching posts and to make
appoints  thereto”. The non-teaching
posts comprise persons rendering  ser-
vices of administrative and  ministerial
nature and those employed in quasi-
commercial concerns of the University
and tle number of such employees
are quite afew thousand but unfortu-
nately they have not been taken care of
under this Bill. Therefore, instead of
administrative and  ministerial  posts
if we use the word nonteaching posts then
the difficulty would be over. Sir, I will
now refer to the clause 15 of the Bill which
inter alia provides that *‘any person in
the service of tl ¢ University who is aggri-
eved by the acticn taken by the Vice-
Ghancellor under this sub-section shall
Bave the right to appeal against such
action to the Executive Council within
fifteen days from the date on which decision
on such action is communicated to him
and thereupon the Executive Council
may confirm, modify or reverse the action
taken by the Vice-Chancellor.” I feel that
the time limit of 15 days is too small and
it should be at least three months. More-
over,itis not sufficient to give an opportu-
nity to an aggrieved party only torepresent
against the decisions tuken against him but
itis equally important to sce how the grie-
vances of the aggricved party are being
looked into. The hon. M uister, in his
.speech has referred 1o the Report of the
Gajendragadkar Committee. The Com-
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mittee has made a detailed study and has
made observations about the job security
of the employees but looking at the provi-
sions of tl ¢ Bill I find that the views of the
Committee have not been taken seriously
by the hon. Minister. Thae report thid
says : “Though this position is clear, it
would, we think, be wise for the university
system itself to devise an adequate machi-
nery to deal with grievances either of
students or of teachers or members of the
administrative staffin respect ofallmatters,
academic or administrative, and the
machinery should be so devised that all
persons concerned would have confidence
in its impartiality and independence so
that the ultimate decision reached by
the final authority within such machinery
would be regarded as acceptable by every-
OOCesvns

“We (eel confident that if the univer-
sity system devises such a reasonable
and satisfactory domestic machinery
to deal with grievances of the con-
stiluents of the university system, occa-
sions for recourse to courts of law may
not arise, and even if parties do have
such recourse, ordinarily the courts
should be reluctant to interfere with the
decision of the tribunal....by the
university system.”

But we find that under the present
provision there willbe an executive council
to which the aggrieved party can make
an appeal only and the Bill makes no
provision -for an inquiry committee.
The aggrieved party, I feel Sir, should be
given sufficient opportunity to scrutinise
and examine the documents that have been
used or cited against him and even le
should have the opportunity to cross
examine the witnesses who had given
evidence against him so that the aggrieved
party c¢an gel proper opportunity fo
present his case and also to get impartial
Justice. Apart from this I also feel that
clauses 32, 33, and 34 of the present Bill
should be deleted because they are wholly
undemocratic in nature. Firstly we find
that there are students unions in the
University. These unions have their own
constitutions, they are democratic con-
stitutions and are recognised by the Uni-
versity. Assuch I donot quite understand
why the present set up should be disturbed.
I also feel that the provisions to constitute
such unionsthrough ordinance under clause
32(3) is not wholly democratic. In a
similar way there are teaching staff asso-
ciations in the university. These insti-
tutions are not only democratic but they
lave article of association and are



35 Aligarh Muslim

[Shri Jagadish Bhattacharyya]
recognised by the University. As in the
carlier case, 10 here to [ do not think proper
to disturb tl e present arrangement. Apart
from this we also find that the Aligarh
Muslim University Employees Union which
comprise more than two thousand low
paid employees have not been recognised
for the purpose of representation. To
argue that these low paid staff are illi-
terate and they would not be able to
present and argue their cases before the
Court and to deny them the right of re-
presentation of tnis plea would not only
be doing injustice to them but it would
amount to streching a point to absurdity.
These employees can have teachers as
their representatives. What I suggest is
that all these low paid employees of the
University should have repressntaiion in
the Court. Even in th= case of teachers’
r:presentation it would not be proper to
restrict it on the basis of age and seniority
but the element of the election hasto be
introduced in their case also. The teachers
should be represented from ecach faculty
and if necessary a few faculties may be
grouped for the purpose of forming an
electoral college and the representatives
should be elected. As regards the Dz=an
of the Factulty,the hon. Minister hasstated
that the Vice-Chancellor can nominate
one of the Professors but the present
practice is that the senior most Professor
is chosen as a Dear. The hon. Mimster
} asreferred to Gajendragadkar Committee
Report but we find that the recommenda-
tions of the Committee have not been
agcepted in making provisions in the Bill
for selection of the Dean of the Faculty.
The Gajendragadkar Committee saysthat
the Dean of the Faculty should be
appointed from amongst the senior  Profes-
sors on the basis ofseniority and by rotation
for a period of two years. But we find that
the Government have not accepted the
recommendations of this Committee in
toto but they have accepted only those
which have suited them. Therefors, I
suggest that the present practice should be
allowed to continue.

As regards the Pro-Vice Chancellor,
the provisions made in the Bill says that
the Executive Council will appoint him
on the recommendation of the Vice
Chancellor, Why should it be so? It is
difficult to think that a person appointed
by the Executive Council will not be able
to carty on witn the Vice Chancellor.
Moreover, the procedure of appointing
a peison on the recomrmendai on of the
Vice Chancellor islikely to be exposed to
nvdll'itjlm.
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We also find Sir, that throuph Govera-
ment, amendments which have beep circe-
lated to us this morning, Government
have made provisions for gratuity, provi-
dent fund =tc., which w=r: nottrere in the
amending Bill. Even here th: provisions
are not very clear and as such I feel that
tle Bill should be referrea to a Select
Committee for detailed copsideration.

I would now like to say a few words,
about the provisions for superannuaition.
The Bill has suggested t! at after 6o years
of age a Professor can be given tnree
years extension. This provision is how-
ever less beneficial tnan the present practice
obtaining in the Universities all over the
country of giving five years extension
after the age of 60. Obviously this is
going to be hard on the t=achers. Sir,
I had said earlier that this Bill islikely
to be accepted by other Universities
also and this may be made applicable
to Benaras and Delhi Universities, [ suggest
that this provision of the Bill should be
amended and the present system of giving
5 years extension after the age of 6o should
be allowed to continue.

Lhese are some of the matters which
nced to be looked into in greater detail
and in view of the fact that there are
many loopholes inherent in the Bill. I
would once again urge upon the Govern-
ment torefer thisBillto a Select Committee
so that the various provisions of the Bill
are considered in greater detail there.
With these words, Sir, I conclude my
speech.

SHRI Y, S, MAHAJAN (Buldana) :
Mr, Speaker, Sir, I congratulate the hon,
Minister of Education for providing
through this Bill a most up-to-date con-
stitution for the Aligarh Muslim Univer-
sity, Itis true that the hon, Minister has
been rather late in bringing forward this
legislation but there was justification for
it, there were reasons for it, which he
had explained at great length,

This Bill deserves our support I com-
mend it for the acceptance of the House
because it has two basic, important,
characteristics, namely, it is democratic
in structure it given representation to all
the different categories of teachers, stude-
nts and sections of the community
which are connected with the university,
Secondly, it has the very important chara-
cteristic, namely that it minimises the
elections in the university. We know from
experience how elections ecreate friction,
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bad blood, and spoil the working of the
university. In this Bill Prolessors are
made Deans or are g ven representation
according to the principle of rotation,
and therefore, the number of elections
have been minimised in the constitution
of this university.

Then, the most controversial (cature of
this Billis that it deletes section 12A which
previously allowed the university to affiliate
new colleges, This shas been done in
pursuan.e of the recommendation made by
the Gajendragadkar Committee. There
was a demand that the university should
be dzclared a minority umversity. First
of all, the Supreme Court ‘of India had
declared in the Azeez Pasha V. the Union
of India, that tnis university cannot be
contidered a minority university because
it was started as a result of a Central
legislation.

Secondly, it is maintained and deve-
loped by finances (rom the central exche-
quer. For these two reasons, it cannot
be convidered a minority university;
these are also the reasons which prompted
the Gajendragadkar Committee to main-
tain the present character of the
university. Their advise was to keep
it as a national university as a central
university. In the view of the Committee,
central universities have an important
role to play in the national development;
they have to act as path finders and pace
setters in educational development. They
have also to correct educational in balances
in our country by giving preference in
admission to students coming from edu-
cationally backward arcas. They have
also to serve as a model to state umiver-
sities, The state universities are slightly
different; they have some requirements
to fulfil as regards their regional needs
whereas the central university has to act
as an AllInd:a institution. To declare it
as a minority university would be to detract
from it present high status, and to reduce
it to the status of the very unimportant
institution in the country. If we do so,
the central exchequer cannot pay for its
maintenance and development. In America
they have colleges and universities main-
tained for negroes; their expenses are
paid lor by the negroes; even then whites
sit on the governing council of the institu-
tions. There are catholic universties
im America maintained and developed
by catholics, but negroessit on the govern-
ing bodies of such universities.
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MR. SPEAKER : Do not use the
word ‘negro’, instead you can say coloured
people (Interruptions) There is reason.

SHRI'Y. S. MAHAJAN : It is expected
that along with the other central univer-
sities, the Aligarh University will help
build the corporate intellectual life in
this country, [urther national integration
and help correct educational imbalances
in the country.

One defect which I find in the Act is that
it unnecessarily proliferates the number
of dignitaries. There is the visitor. There
is a chancellor who is almost functionless;
heis to only to preside over in convoca-
tions. There is a vice-chancellor, who is the
key man. There is a chief rector. He has
no function. Some dignitaries can be dis-
pensed with. Then it is my personal view,
that the name vice-chancellor is rather
grandilogquent. I think we can dispense
with it in our country and it is better to
call him president. The word has very great
associations; it means a great scholar,
a great administrator and a great (und
raiser. In our country we find that there
are vice chancellors who are not scholars
and if they are scholars they have
no capacity for administration... (Interru-
ptoons). I said : sometimes. It is better
to call him president, it will be more
business like and in keeping with our
practices.

The student’s participation is a novel
feature of this Bill. The Kerala University
was the first to have student participation.
This is the second university to have this
feature. It is my personal view that the
Bill gives rather too great a voice to the
students in the affairs of the university.

The court consists of 104 members out
of whom ten represent old students. Out
of the balance of 94 fifteen will be student
representatives. The Gajendragadkar
Committee saysthat not morethan 10to 15
per cent of the membership of the court
should go to the students. Out of g5,
you have given 15 for student represen-
tation. I think it is too much. They
expect that students should havean effec-
tive voice in the affairs of the university.

If the students are given an effective
voice, what will other people like the
teacners do in the court? I leel there is
too great a representation given to the
students. Of course, I agree in our country
there are no propzr channels of commu-
nication at present between the teachers
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and students. Very often students cannot
gettheirdifficultiessolved, So,itisadvisable
to provide for such participation, because
it will make for more purposeful learning
and more fruitful activity.

With these words, I support the Bill.
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SHRI MUHAMMED KHUDA
BUKHSH (Murshidabad) : Mr. Speaker,
Sir, there is a persian saying :

q 7T gEA AEA AR,
TaY g AERA AW |
adly Kig (A 5 ae

Translated in English, it means, until
a person has spoken, his qualities and
shortcomings remain concealed. There-
fore, it 15 a warning not to open one’s
mouth in such a critical gathering and
presided over by you, Sir. But the time
comes in the life of every Member when
he is seized with an uncontrolling urge to
say som:thing which he feels must be
sard. Such a day has dawned today for
me, for good or for evii. I am launched on
a courss the result of which is utterly
unpredictable for me and also, I presume,
for the entire House.

1 am thankful to you, Sir, that you have
called me to unburden my soul. Before
I come to the particular matter under qzs-
cussion, I have to make one or two passing
observations. You would kindly recall
that you welcomed me back to this
House after an absence of a number of
years; you made a mention of my earlier

1972 Univergity (Amds.) Bl 60

membership. When I came here in 1952,
it was with great pleasure and I found
that this House belonged to Members.
But now, when I return after a long period
of 10 years, I find that, over these years,
this House has come to belong more and
more to the Government. The rules are
relaxed, waived, and other concessions
are made in favour of Government causing
great inconvenience to us, relatively more
to ignorant Members like me and, there-
fore, we are not able to come prepared
for saying what we would have liked o
desired to say. to make ourselves a little
more intelligible to the House. We feel
that our rights have, over these years,
eroded and have been curtailed.

The things which happen in the House
are amazing. Names are mentioned of
persons who are not present in the House
and who are not here to defend them-
selves. Two wrongs do not make a right,
If a wrong has been committed by one
side, 1t should be condemned by every
side of the House; every side of the House
should rally round the hon. Speaker to
bring that offender to book. But what
I have seen now in this House is that we
retaliate by committing the same wrong,
Pardon me, Sir, and my friends who have
been making these remarks.

Now I shall come to the Bill. Even
here I am under great difficulties because
even upto a few minutes ago the Bill
was upder private discussion among the
hon. Minister who is piloting this Bill
and certain members who are taking an
intelligent interest in it. A basketful
of amendments are coming before us.
We have not had the time to study and
relate them to the original Bills. You
would notice, Sir, that in order to under-
stand what is what, one has to go back
to the original Bill and perhaps go still
further back to those endowments. After
all, it relates to the religious endowments.
Even today in India we concede this tnat
we shall hold the wishes and desires of
the waquif, the man who has founded
the endowment, to be sacrosanct, sacred
and inviolable. When that concept is
still agreed to by this hon. House, we
must be able to relate all these amend-
ments, tos=e whether they are in consonan-
ce with those desires the wagfes expressed
in the original endowment. They are
not before us. So, we take it that whatever
they are doing is for the benefit of the
endowment, for the benefit of the wakf.
we are proceeding on that basis because
we believe in our Government, we believe
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in our Party, but when we say that, we
cannot concede, I am unable to concede
even to my own conscience, that all the
members of the House are that intelligent
or that interested in the Aligarh Muslim
University that they would take that
quantum of interest to dig up the relevant
papers. 1 have no personal relationship
with Aligarh Muslim University; I be-
longed to the Calcutta University. The
Calcutta University is good enough for me,
and my recommendation to my people
and children has been that what has been
good enough for me should be good enough
for them and that they should not look
up to this or that particular University
in India. But I am speaking on this Bill
only for this reason that a feeling has been
generated in this House that the Muslims
allover India have a (eeling that something
that belonged to them is sought to be
taken away. Ifthat is so, I am here to
raise my humble voice of protest against
this. And if, in my ignorance or my defe-
ctive understanding of the reasons of the
Bill,I have moved certain amendments, I
shall perhaps withdraw those amendments
if those doubts are cleared up in the mean-
time by the Government. I am being
carried by people who are perhaps better
qualified to speak or to think or to advise
me. I must confess that I am an outsider
so far as the ambit or the limits set by
this Bill are concerned. Therefore, I
am still looking up to the Government to
try and accommodate the feelings of the
House, When we have reposed our con-
fidence in the Government and when we
have accepted the version that whatever
they do will be for the ultimate benefit
of the Aligarh University and that nothing
will be done that will be to the detriment
of the interests of the wakf, the original
founders, their wishes will also be res-
pected as also modern humanistic educa-
tion, that is in keeping with the trends
of to-day’s life, will be imparted to the
students of that University, I shall be
very happy. The Gajendragadkar Com-
mittee sad, taking all the Universities
in its ambir, in its purview, there should
be no place for donors. The Inquiry
Committee set up for the University of
Aligarh, the Chatterjee Committee, recom-
mended a certain set up which is being
sought to be disturbed by the Gajendragad-
kar Committee.

I congratulate the Minister that he
has made a judicious blending, a marvellous
melange of the two Committees. I would
further urge upon him that he should take
from both the Committees what is bene-
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ficial and keep in view the peculiar cir-
cumstances, the peculiar conditions, the
peculiar psychosis, if I may be permitted
to use that word, and devise something
which will be conducive to the good of
the University.

SHRI B. R. SHUKLA (Bahraich)
I extend my suppert to the provisions
of this Bill which was long overdue.

In order to appreciate the essential
features of this Bill it would be necessary
to look into the history of the Aligarh
University. The University was founded
at a time when the British rule in this
country was supreme and when the mem-
bers of the Muslim community having
lost their rule in the country, were ne-
glected, isolated and were not allowed
to have their full share in the administra-
tion of th's country under the British rule_

The founder of the Anglo-Muham-
madan College, the great Sir Syed Ahmed
Khan was motivated by a benevolent
desire to help the community to get into
the orbit of moderpism, to share in the
fruits of British administration and also,
at the same time, to retain the character
of the institution as a Muslim one. There
was nothing wrong about it. Many
leading intellectuals of this country be-
longing to the Hindu fold or Brahma
Samaj or other religious communities
had also similar motivations and desires
and they established different institutions
in this country where the teaching of
religion was provided for and, at the same
time, the modern type of education was
alsa provided for so that they may come
into the orbit of modern life and share
the benefits of technical knowledge of
the modern era.

The Aligarh Muslim University has
been criticised time and again by the
extremists belonging to the Hindu commu-
nity an the ground that it is the citadol
of Muslim communalism. Iwould hum-
bly submit that this is simply a perverted
view taken of this great institution. Com-
munalism was a disease spread by the
interested imperialists in the country.
Some leaders were divided on the basis of
caste and creed and on th= basis of religian.
The Britishers were interested to perpetuate
their rule and politicians were recruited
and inspired in a manner that the coymtry
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should be divided on these lines, so that
the British rule should remain here in
perpetuity.

13 hrs.

. There is no wonder that some elements
inspired by these vry considerations also
crept in in this Institution, although that
was not in accordance with the wishes
of the Founder., Many of our Institutions
which did not bear the name of any religion
or community also were the victims of
casteism, communalism and sectarianism.

Therefore, it would be a very wrong
approach to criticise the functioning of
this great institution that it was an arsenel
of communalism.

My friend Mr. Ishaque Sambhali has
highlighted the achievements of this Uni-
versity. Despite all these historical handi-
caps, Algiarh University and Benaras
University have produced giants in the
field of intellectual attainments. They
have produced leaders whose patriotism
could not be questioned and cannot be
questioned. But another extreme section,
belonging to the Muslim community,
is raising its voice that this Bill is secking
to nullify its essential Muslim character.
I do not question their motives but I
certainly doubt their wisdom. Those who
are propagating the cause of exclusive cul-
ture, the propagation of exclusivs religion,
are doing service peither to their com-
munity no: to the country at large.

The necessities and the exigencies of
the time require that we should cultivate
an outlook of secularism and democracy
and socialism in this country. But se-
cularism does not mean an abolition of
religion in this country. All the great
religions of the world—in which Islam is
also intluded—have made significant con-
tributions and they have to be retained
if democracy in this country is to function.
But that does not mean that the promotion
of the study of a particular religion means
bigotery or narrowing of the intellectual
vision. Tt does not mean a praclice of
intolerance at the cost of other religions.

We have been sharing this view. Those
who are not sharing this view should see
the writing on the wall that they are no
longer required i1n this country. They
have to bring themselves into the main-
stream of national and emotional integra-
tion.
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Against this background, this Bill has
to be viewed in its proper perspective.
Sir, very signihcant changes are being
introduced through this Bill. Previously
in the exist'ng Act there is the provision
for the study of Mohammadan religion,
culture and civilisation. By amendment,
an addition is to be made that there would
be provision for the study or'religion, culture
and the civilisation of India. That is a very
notable contribution.

My Muslim friends who are criticising
this Bill say that it 15 going to put an end
to the Muslim character of this great
institution. They should note that the culti-
vation and the study of Muslim religion
is going to be retained.

They should also remembe: that there
is a provision for continuation of the
faculty of theology, which has been ampli-
fied in the statute thereby providing for
the study of theology, that is, the study
of the two branches of the Islamic religion,
namely Shia and Sunni. Then, there is
provision also for a faculty of Islamic
Studies. Then, there is the provision
for the study of history, geography etc.,
which is common in other universities
also. Thus, there is provision for the study
of the Islamic history also thereis also
provision for the stuay of Muslim religion.
So, why should they be afraid merely
because a provision 1s going to be made
for the study of other religions, and the
civilisation and culture of India. There is no
ground for their being fear-stricken. Does
this not show that they are interested only
in the exclusive study of a particular
religion ? I think that they would be
benefited by thelight and wisdom coming
forth from other religions and other
philosophies.

One thing which is intriguing to me is
this. There is a provision for the faculty
of West Asian States. I ao not know why
when there is provision for the study of
Islamic religion, when there is provision
for the study of Islamic history, a faculty
of West Asian States has also been inser.ed,
What is West Asia today? West Asia
starts from our next door on the west,
On the west thereis Pakistan and West
Asia extends up to Syria.

.
There is provision for the study of
the conditions and civilisation of all
these countries beginning from West Paki-
stan, and now that is the only Pakistan, up
to Syria. I donot know why this i. nece_
ssary. Ttis is only superfluous. The critic,
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and detractors of this Bill may say that
there is something hidden and something
concealed is being inttoduced in this Bill
in order to retain Muslim communalism.
Why should there not be a stuay of Asia
as a whole? I could understand the study
of East Asia also? Why should there be
this special reference to the study of West
Asia ? We know how West Asia had be-
haved in the crisis oat o which we have
come victorious very recently. Therefore,
in all humility, 1 would appear to the
Education Minister not to make any pro-
vision separately for the study of West
Asia.

S0 far as the question of the deletion
oi the provision regarding affiliation of
colleges to the university is concerned
personally I would welcome it because
every university which is a residential
one should not have affiliation of colleges.

SHRI R. D. BHANDARE (Bombay
Central) Let him not detest knowledge
cither of the West or of the Eastorof the
North or of the South.

SHRI B. R. SHUKLA : There are a
number of colleges functioning within the
limits of Aligarh city itself. For instance,
the Varshneya College and the Dharma
Samaj College are going to be affiliated
to the Agra University, far away from this
great centre of learning. Probably the
lurking fear is that these colleges although
secular in character and open to members
of all communities, are not having the
same historical background as the Aligarh
Muslim University and therefore they
would influence Aligarh  University.
Therefore, there is a salutary provision
which was introduced in the Act of 1965,
and numbered as 124 which is going to be
deleted.

That might be the approach of person
who are not so secular as we declare our-
selves to be Personally, I see no harm
even in deletion. However, I want that
every university which is a residential
one—Aligarh, Banaras or Jawaharla: Nehru
University—should be a disaffiliating
university ana all these colieges should be
affiliated only to an examining university.
The more the number of affiliated colleges,
the greater is the probiem. Those Colleges
in which there is no provision for stay
in th= hostel, within the precincts of the
university itself should not be affiliated.
This is my personal approach about the
character of a residential university.
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The third main distinctive feature and
contribution of this Bill is the compromise
between clection and selection regarding
the appointment of Chancellor, Vice-
Chancellor and Pro-Vice Chancellor.
Selfish politicians and narrow-minded
teachers who are increasing in numbers in
the country have converted the sacred
precincts of the temples of learning into
hotbeds of corruption, politics and intrigue.
Therefore the retention of the system of
direct election for these posts simply breeds
intrigue and narrow politics; it does not
promote the growth of learning in such
institutions. Hence, the provision that
there should be a panel of not less than
3 persons recommended by the Executive
Council out of which the Visitor is empo-
wered toselect one as Chancellor is healthy.
Similarly, there would be a committee
consisting of two nominees of the Executive
Council and one nominated by the Visitor.
These three would draw up a panel of
names not less than 3 out of which the
Visitor would have the option to appoint
one as Vice-Chancellor. These are very
welcome features of the Bill and these
would go a long away to satisfy the basic
urges and aspirations of the Muslim
community. It would also help in bringing
the community into the wider mainstream
of national life in this modern era through
which we are passing and any community
practising separatism exclusiveness or
narrowness is bound to be doomed. Hence
the Muslims should welcome this bill,
The extremists, in spite of their antagonism
and prejudice against this historical insti-
tution should also welcome it, Itis a com-
promise between conflicting interests and
ideologies and is perfectly in keeping with
the ideals of secular democracy and social-
ism which we have adopted as the main
pillars of our Constitution.

*SHRI C. T. DHANDAPANI (Dhara-
puram) : Mr. Speaker, Sir, on behalf of
the Dravida Munnetra Kazhagam, I would
like to express my views on the Aligarh
Muslim University (Amendment) Bill,
When the Bill was introduced in the
House a few days ago, it was urged by the
Members of my Party that the Bill should
not be hustled through and that sufficient
time must be allowed so that the various
provisions of the Bill might be considered
dispassionately ana carefully.

*The original speech was delivered in Tamil,
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Though the Bill relates to the structure
of a University it has other significant
aspects as well. The Aligarh Muslim
University has a special comnnotation to
the minority commuaity. It is, therefore
essential that the doubts and apprehen-
sions that the minority community rmay
have in relation to this Bill have got to be
understood and cleared. So far as my
party, DMK, is conceined, it has no faith
in any religion or caste. But at the same
time it is our earnest desire that the in-
torests of the minolity community should
be protected in our countiy. We have in
our midst Muslims, Christians, Jains and
Sikhs who may be termed as belonging
to the minority communities. It is necessary
that before we contemplate any action
connected with the interests of the minority
communities we have to e¢nsure before
hand that doubts and fears are removed.
Only after clearing the doubts and appreh-
ensions of the minority community, a Bill
of this nature should be enacted. Such
action alone would be in keeping with
the democratic norms and traditions.

In our countrv there are socially weak
communities, linguistic minorities, non-
Hindi knowing people and so on. If their
interests are not to suffer or they are not
to be handicapped, it is essential that
the fears and doubts they may have should
be removed. Such steps alone would be in
the interest of the Government and the
country as a whole.

We have been talking for years the
need for national integration. If national
integration is to be achieved, the inte-
rests of the minority community bave
got to be protected to their satisfaction.
It is therefore necessary that the doubts
the minority may have about this Bill
have to be set at rest.

The Minister of Eduecation has stated
while introducing the Bill that this Bill
is one the same pattern f Banaras Hindu
University Act, I would like to state
that a distinction has got to be made
between the Banaras Hindu University
and the Aligarh Muslim University. The
Aligarh Muslim University has a special
significance in as much it as concerns the
interests of the minority community.

Sir, the Prime Minister, Shrimati Indira
Gandhi has said recently, I quote : “If
this demand is conceded, the
cannot resist similar demands from other
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minorities, religious as well as linguistic.”
This statement of the Prime Minister
which was made in connection with the
Aligarh Muslim University, has appeared
in the newspaper, the Hindu. 1 would
like to know from the Government whether
the genuine demands of the religious
and linguistic minorities would not
considered on this grounds. If the Muslim
community have any grievances will the
Government ignore them on the plea that
similar grievances might be wvoiced by
other communities? It is the minority
community which knows its problems.
Because of its strength the majority
community may not be able to appreciate
the grievances of the minorities. For the
unity and development of our country
the weak has got to be protected. That 1s
why our Constitution has provided for
guarantees and if these provisions of the
Constitution have any meaning we have
to ensure that the rights and interests of the
minorities are not allowed to suffer in
any way.

Sir, as the Minister has stated, the
Aligarh Muslim University (Amendment)
Bill has been on the anvilsince 1g67. It
has taken the Government seven long years
to bring torward this legislation. In the
statement of objects and reasons of this Bill
it has been stated by the hon, Minister of
Education that “The proposed long-term
legislation could not be introduced on
account of certain developments beyond
the control of the Government.”” I am
not able to appreciate the difficulties the
Government had in finalising this legis-
lation. After having delayed the Bill for
so long a time the Government arc now
extremely anxious to get this Bill passed.
Many members of this House have voiced
as demand that either the Bill should be
referred to a Select Committee or in the
alternative it must be taken up for dis-
cussion during the next session. I this
was done it would have previded some
time to make a careful study of the various
provisions contained in the Bill.

Sir, coming to various provisions of the
Bill, I would like to point out that this
Bill contemplates the constitution of a
number of councils in the Aligarh Muslim
University, such as the executive council,
the academic council and so on. The
Bill also provides for participation of the
students in the activities of the University.
This is a welcome feature and I am happy
about it. But I regret to point out that the
hon. Minister has failed to emsure that
where representation of the students
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ought te be, it is there and where it ought
not to be, it is not there. Sir, that the Bill
provides for the setting up of an Execu-
tive Council in the Aligarh Muslim
University. This Executive Council, accor-
ding to clause 17(2), “‘shail in addition to
all other powers wested in it have the
following powers, namely :—

(i) to appoint the Registrar, Finance
Officer, Libratian, Principals of
Colleges and institutions established
by the University and such Professors
Readers, Lecturers....” etc.

In this Ex=cutive Council there is no
representation from the student community-
But the Bill provides for representation of
students in the Academic Council. What
are the functions of the Academic Council?
According to clause 19 of the Bill, “the
Academic Council” shall, in addition to
all other powers vested in it, have the
following powers, namely :—

(a) to exercise general supervision over
the academic policies of the Uni-
versity and to give directions iegard-
ing mcthods of instruction, co-ope-
rative teaching among colleges, cva-
lution of research or improvements
in academic standards. ..” and o on.

It is clear from this provision that the
main function of the Academic Counci]
is to determine the academic policies of
the University and also the methods
of instructions and improvements in aca.
demic standards. It is indeed strange
that in the Council of this nature there
should be representation from the stu-
dent community. Are we to understand
that it is the function of the students to
dictate in the Academic Council as to
the kind of education or instructions they
should have or syllabus ot curriculam
the University should adopt ? The mo-
ment they become the members of the
Acaderaic Council they automatically get
their right to have their say in such mat-
ters. If, for example, the student mem-
bers demand a change in the syllabus
will the Academut Council concede that
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demand ? Is it the funcslon of the stu-
dents ? Whereas there can be ecpresent-
ation m the Finance Committee or the
Executive Council, there is neme.  Sur-
prisingly representation to students is
given in the Academic GCouncil. I, ora
moment, do not say that the students
should have no say at allin these matters,
But the Academic Council, in my view,
is not the proper forum. In the mat-
ters of academic policies, instruction,
and syllabus it is the teachers who have
the necessmy qualification to determine.
Therefore, Sir, I would request the Mi-
nister to see that no representation for
the students is given in the Academic
Council.

Mr. Speaker, Sir, the Bill also con
tains provisicns for the Constitution of
Court. Our hon. friend from the Commu-
nist Party has demanded that represent-
ation should be given in ths Court for
trade unions. According to Clause 14
(1)(xiv), the Court, apart from other
members; shall consist of

“Twenty members from learned pro-
fessions and special interests including
representatives of Industry, Commerce,
Trade Unions, Banking and Agriculture
to be nominated by the Vistor.”

1, for one, am unable to appreciate the
connection between the University Court
ard Tr: de Unions and the need for asso-
ciating the Trade Unions with the Uni-
versity activities. We know the types
of activities in which our Trade Unions
are cngaged. The Trade Union leader-
ship has never thought of constructive
programmes conducive to the develop-
ment of our country. I wonder whe-
ther it is intention of hon. Minister
that the University Court should be
turned into a place of squabbles. I am
of the view that there should be no re-
ptesentation of the trade unions in the
University Court.  If representation is
to be given to the workers, such repre-
sentatives must be chosen from the Un

versity employces associations.
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In the end, as many of our hon. mem-
bers have demanded in the House, I
feel the Bill should be referred to a Se-
lect Committee. Such a reference to
the Select Committee would enable the
Members of the Committee to elicit the
views of eminent educationists and others
interested in the welfare of the Aligarh
Muslim University. I would appeal to
the Minister to agree to the reference
of the Bill to a Select Committee. With
these words, I conclude my speech.

SHRI SYED AHMED AGA (Bara-
mulla) I heard the hon. Minister’s
speech quite attentively. He said in clear
terms that the basic character of the
Aligarh Muslim University is going to
remain unchanged: its historical charac-
ter will also remain as it is. He said that
this would continue to be a residential
university and colleges will not get affi-
liated to it. I therefore feel that the bur-
den of the amendments are only the
result of some suspicions which perhaps
are not justified. I feel that these amend-
ments show some lack of confidence
in one’s ownself. They want that it
should be declared as a minority insti-
tution. To do so is not perhaps in the
interest of the minority itself. I feel it
would be harmful to Muslims as such
if it is declared as Muslim minority Uni-
versity, I ask : why did it come into
existence ?  The point was that mullas
here in India wanted the Muslim commu-
nity not to go to the modern education
and, therefore, very correct method was
taken for the benefit of the Muslims that
they must get modern education and,
therefore, this university came into be-
ing. This university has done very good
work in the past. It has brought out
great intellectuals including say Dr. Za-
kir Hussain and others.

13 .25 hrs.
[Mr. DepuTy SPEAKER in the Chair.]

That has been done and that is the
position which it should be enabled to
maintain and that it can maintain by
remaining a university at a national le-
vel and not by reducing its status to a
sectarian level.

I want to make a point in regard
to Gajendragadkar Commission Report
which has been generally followed by the
Minister while drafting this Bill. It has
been referred somewhere in that Re-
port that Panditji was addressing the
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Graduates at Allahabad. Hc said that
the university should be for the onward
march of the human race. That is the
guiding principle which must be there,
We have to see to that. What are we
facing to-day ? We are to-day struggl-
ing to usher in a society of equals. Our
requirements to day are very much
different from the requirements of the
time when Aligarh University came into
being. What did the Government of
India or the country need then ? They
wanted the intellectuals of course. They
wanted scholars, no doubt. They want-
ed very intelligent boys who could com-
pete in the LC.S. examination. But
they also wanted a large number of ba-
bus to fill up vacancies in the Secretariat.
Beyond that there was no other require-
ment. Qur requirements to day are
complex. 'We want technocrats. We
want development. We want those who
can give education which is job oricnted.
We want to create jobs for development
and development that would further
create jobs.

Muslim University, Aligarh, to-day
should do that work which can be done
only at a national level. All other work
has to be done at the regional level. There-
fore, this type of education that is need-
ed to-day is going to be done at the lo-
cal regional level. For example, to day
we want doctors, we want engineers, we
want technocrats and people who can
look after the industries. All this can
be done by the State Universities in
different regions and not by onc single
university for the entire country. There
are say something like 4 crore Musll_m,
boys. If we take the entire community
we have a student population in India
something like 22 crores. All boys want
education—all types of education. To-
day education will have to be such that
it is co-related to the needs of the day.
Therefore, all these universities at the
national level and at the regional level
have to do something like co-ordinated
effort to bring about such type of educa-
tion in the country which can enable us
to develop. I am reminded of a few
verses. I would like to quote them :

af famfi ¢ agr siwwT Agc WEE
ar w3y, 7% fa=fr & a7
qH A ATHT HUA & wgf F1 & TLA
T ag & af Tmdr & 3w sAN
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ool S S A opar B
P K e o Jeos i @l P
ool S Ay B yme

To-day our requirements are not those
of the ages that have gone by. To-day
our requirements are not which perhaps
we wanted 50 years ago. To-day our
needs are not that we should be wanting
and atlempting to remain in isolation
and have separatist tendencies. These
tendencies are not going to help us to-
day. We have to be in the main stream
only. If we go for swimming in isolated
places, say swimming pools, perhaps we
might get isolated and get drowned also.
Nobody will try to pick us up. "We have
to swim in the main stream. There is
no other way. There are millions who
want jobs to-day. I am reminded of a
verse :

are fogi §f s W
THF F AT TIC AW L

el IS
g 4l n & ey

We must understand that there are mi-
llions of people, both educated and un-
educated, who want jobs. So, we have
to start developmental works and create
more jobs. We cannot be bogged down
by sentiments. Of course, Aligarh boys
have a séntiment and I accept it. But
we cannot forget everything clse because
of this sentiment. We have to take the
totality of the picture today into consi-
deration and go ahecad.

It was asked, why is it that Govern-
ment are rushing through the Bill and
not referring it to a Select Committee ?
Since 1971 when the Gajendragadkar
Committee report was placed on the
Table of the House, we have begen read-
ing it and waiting for this Bill. The hon.
member who said he did not have enough
time to study the Bill, showed so much
knowledge while speaking that he must
have read every word of the Bill and
given full thought to every item. So,
Government is not rushing through the
Bill. On 18th May the boys wanted that
the Bill should be passed immediately
and they threatened that they will not
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participate in the examinations. The
examinations were postponed. The Golden
Jubilee  celebration was _postponed.
‘Therefore, it is fit and proper that the
Bill is being discussed today and it should
be passed.

To those who want that Aligarh should
be declared a minority institution,
want to quotc a verse agaln Pcrhaps
they will like it : '

fer faeqy & & w0 9%,
faml & 98 w@ § W@,
g gifeT A #4079 99 W,
g2 A ¥ oarfaara € A

Q&JQ’(G - MG
QDo) gl S S
O e
o s Sy 5 e age

If we go back to a eentury-old thinking
we cannot go ahead. Today man has
landed on the moon and knowledge is
fast developing. What we know today
will ‘be out of -date tomorrow. - What
we knew yesterday is out of date today.
So, all the universities in this country
including the Banaras Hindu University
and the Aligarh Muslim University have
to work together and make a coordina-
ted effort -for the development of the
country. We have to forget the words
“Hindu'’ and “Muslim’’, though I am
not questioning these words remaining
in the names of these Universities. But
the approach of all of us should be for
the development and adyancement of
the Indian Union.

In conclusion, while supporting the
Bill, I would like to quote a verse again
because of the suspicion that some people
have :

gf, T FoA-TEi § 79 2 F T
a7 ¥ g qY TR T3 9 § o
¥ Jasz pale b uﬁﬂ" e H;J o
ot Ja Ja osel 5 B iy aa

st anwraTa Wt (sege)
JUSA WEEE, AT H A w7 7T
wfad Tw@me mr f& 9g s€EE
afen  frafeamn  fadas - ofes &
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ATl ™ o oW At f& 3w
T wga ¥ fawgs 2, ¥aA a0
frafarem & afl, s o F &%
femafaameai & aieel <« § W
w1 &1 7 e &0 9gf 7% TAE R
B AT FE I AT WA & % ag R
1 HAAT g, FA9 g qF ATA gA-
FHAT F1 FAF §, ITW AT W @AM
fog ww amm ¢ f5 frar—fow &
art gatga g aran 8, oF AaA-3gq
faar srdc &, 3@ ¥ F= AN o fadmd
215 fod weae ¥aw adhwe gA-
afed ¥ fr T, ww gAErEda §
# W Y, & 9T ' W 0P I A
feamd | qfez ¥ o 79w X =
Ay fagas g 9@ 4 AW TTFHT
g A ft 3w 2 wo aF T A

ft duc gAR FEEAT qem,
fam ar wpdfaumal & st 9@
I HIW E, A a5 Faw qAw A
I ¥ A wead d2r @l g
N T9z ¥ wA-q2ZA T2 a0 ¥, TAA
N FH FT F TrE @A A4HT QT WA
g @ agt mead g et ¥ AW
gfr @ us ozl foo & =0 § @ =
BATX GTHA W@ aY I@ &0 ATV T,
wfsd awA# 7 arar s oA 9 a0
g1 ar|md fga § T+ 9@ i,
fem % qifem & we & e fag oz
Faw gark g "3RE F & 46 g
g ARAGMGTT g9 Tgi 438, 11 A
F 9 @A ¥aq AT 1 g Fr 3AAT
Wt @ag adl fear mar f& gemr fa= 9@
g, Anc w0 &, v Fefae foae macd, 70
g Y T L, sw R T AF | qT
T @ FT ATAC AT THE BN &(
g 2w ? gz fefash sitfaaa
21 46 "W 9 F §, agwi X
@ dwva el €, ax dorael sy ey
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™ FT gAwr e aforw fawwar @,
7 AdY s &, w9 5 W Fra@
aff #3, 9 T% A ¥ U X AFAL)
Fa o oA & 01 g 3%, a2 I Rd
aag ® df At &) 9 T@ HITAr
qr @ AB-z™ fza Tz @, & T
Qe T 41

st AT o woEr? . dfem A
agqrar awg Ad A wdgd
st wawgE Wl Ag wd

# a B @ fae AR A 307 A
w0 ™ & 97 #1 W 9T w3
2 a7 w fre AR AW w1 owrd
faa v gvft at &1 gFar § AR WA
fra s o #1 N fasigs & aadT
AT apd ofr g9 AmT 3 FEEw fa
t f& R e ghafs & Far T,
ag ¥ wgeAqw fadas &, @ fMd @
o g frt fRge 9, @ fag 34
anw ¥ 7@ s & zadr asd) a4l
F AT 2

 gfaafadi # fam am # a7
TeRd gE gE, @ W & wEAfE
FlR N I5T gE g A fomed
F 9rg 25 A H O g ag Adl %
qd § f& i@ a0 waaa a0 gar d?
grdrEa IF B ST 5T F @7 &
7z fegeam &, ggi feg ) € W Ea ®
s N § @ AEANEr €1 AT A
W 9@ F OAA IF § AN AGANAE—
7 @& ferdad feg v @ Arzm &7
wawa ag Adr grar & f& =g Fam fgg
fi & gat W@ B wEAAAy of &)
4 7 ¥ fegerm & a=Fvd W gal
adl #gar f& N AT A7 ¥ AT
F wAAA €, ¥ AEW@EH F, T 99
we & frac £ &€ faet 7 75 e
dyafam w37 dgwicw ¥aw Swd
A FEAAET WA G A AT AR
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ax ¥ wred ¥ adi 4, a¢ N X W
R g7, dowx, worTer, AAET
Rl F wAAAE g, @ I9 997
AW F wmAgt N e femwrar
a1 I e e wE A S D—

ey ofvay dww wm weefa
|,
ad r Amewroy dwa afe TewT

SR ST IS WOW Fil gq
famsr T 5g38, Tg ;g ? i
sam f& 7 qfs qar # fawara 78 s,
wa wfd, w1 5 wff §, g@r @
d qfa gar ¥ famm ad w@
¥d guet fagaa adl sQ@ ar fa=w
AT qar # fazam adY 573, @ dfam
Fr|rTe 25 ¥ 93 feg &1 v faan
2— = 13 v feforom, A © #ff
ANer—fag & a=tg q9d @rwiT fogg
g f& fam, oia, atw feali A ok &
a # qear @ g fe e w@ agl
AR, o oy w= Al ], FEAN M
Zfag, feg =fF, wdm F3fgF, ad
*fgd, T #( wowa % & fAFwacd

@ fad & sga w7 § 5 39
wgwrt ¥ fawie %%, aw a% aff @99
a9 a% OE awen@ d30 @R @M
foasr g= s qhaw § s
9T T E M. F & @1 WY A<
wE T #rE guwEAT g O Ffgo
% T8 & amfs £, 72 gaeac adi g,
g e &, 517 A 81 a0 sT +aq
g % gw Uiy § @ 38 &1 9 AW
M @ g fam & arAC 9T F
sgm g am ws €1 T® A
¢ W A oAewfra o aET g%
7w Fg § ¥wa qfw s e @
Aff fac) gmY fRE TegE & T
@ wfwrm ¥ ame S g9, Wl
o\ ¥ 9 i @ fox € wrer ¥ A
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ame @A | THET e KW ar 27
AT T3 A TS ANTHT T FTWT T4
g a1 BT DR AW gw B €, OHl
W A & § AFATEH 7 FAq
wrf Targ gY, a1 yawaAm g, 9 AW
A &1 78 s -NlTw A0 gfewm
¥ f5f 0% 99 R A § AR HAE
|7 IH A 7 g A7

“Democracy is not only a frame-
work. It is an attitude of the mind
where you are prepared to accept and
understand the other, man’s point of
view and if you agree accommoda-
ting completely and identifying your-
self with 1t
ag gd & fewcwdi, 2z ¥ s,

RNew 2 fagwt ==h 32 Tk
MR. DEPUTY SPEAKER : Are

we discussing secularism and democracy
or Aligarh Muslim University ?

SHRI JAGANNATHRAO JOSHI :
As a matter of fact, the whole guestion
arose only because of this factor. Many
people would like to maintain its mino-
rity character. They have deleted Sec-
tion 12(A) and they would like to make
it a completely residential University.
What for ? The right to affiliate other
colleges has been deleted. Why ?

ol 1At &Y o "oy fewoy #F st
g T 1 7 @ wgeage marw @)
ey ® osr 7 sy A e H &Y
wr & wwiwe a9 % St J w3
oz, wowwm Afda wwsr qna g
aff R oA Ay ()
qATH AQC F FW F, AW Fr AT
& aff am 1 arfar g 7w fasa
ffae dfes & awargv e & g
T A fga =t wiw s wiw &
WY & qg Wl qWA Fi AT § 7
T T WA AEY oA fE ¥ @Ay
gafeg g1 we 71 weer =g 7
FYE AT uN &9 H Tar § A w1y
g% wg9 % a5 aTadT§ @ o wo
o ;A & FE I ¥ Ay vy TW
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[ g S}
andd f& ag sk 27 e
wE gam & wAvafa ar o gfewm
#1 | g qfafad & 7T 9T 4B
A fAad, a9 @ a@ # @ 2
fagg afimg afmafedi & @ armw
IFAT W AW QAL FU I A
THA FE &
“But an institution must justify it
self by being a real University and not
a home of obscurantism, reaction

and violence. It must either accept
the world of India"—

—This is very important, Sir—

“or be extinguished.”

77 WX wex Aff §, ag @ s ash
T AT FoweE

T wRT 8 gwe yEge far
Har = dte Fo HiTo Fo TI—

™ FHz ¥ azr # Alf §—=1F
freg & swaqd TR F “zEd
T ¥ @ur f& us ofsffa
woew fa=y mypor S wiafafa aoea
7 7 5 s gfaafed & siww
470 § W\ TT §Ed A A1 F& IAHT
# 3T FTA NEA F : K AT HH o
fzafaarma 3 A fean od eaa=gs wfer
FAF TEA( FA & At HTRT IATHA
aifzac = #1 g8 ofwd & fag s
g 3/ T wdve fazafaamm A
St A W R ag | F aEald F fam
ga=dr &1 77 w0 wgAc A8 & afes
MY Taga faer 5l 2o do Fo H(To
Yo 7 FT F341 & | TylaT & ¥ Fg0 qra
qTI TH & TIAE H | AT aF AT TH
TAR  ANHT A dqdd HW AT
T fa sifar gn =@ e @7
i sifers Fafs TEy & a1 IgR
T BT | TF 9gEE G, TH-
aifm, dEifers srerw &, gaTw Efa-
oA gaw g7 FE W
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If there is a violation of the provision
of the Constitution, I will be the first
man to sacrifice.

afac &t gwy wfmre fear @
IAF W =AIR H Fd & A A,
7z gaTa & | Tafeg & ¥ a0 dwqAiow
F doaq feg qgane adf €1 aw
A g A FFar 1 WYL FU
Aowd g g @ fa& o owaeEs
g WY 9§, Fagd &7 AAAd I3
Al 5 agi dach wh A 3z
o T &1 AWM FIw TEE *
feg &rx €, arY T2 i g =%
g &t ofraw qgT &, @ *1 ADTEA
T3 @ AT ot gezfa § IwE AW
st §1 %} WA W g § A A
% goEfs 9 21
By one wany ot realte ie because
of ignorance. But that is a different
thing.
#@ AR A gIT @ qmeIm f arfex
gz #¥Q wigf § o 3 =9 Fi sk
o 3 % g ¥ fasfa dac @
3 gg fagfc =t @awsT gL FTO
e 7w szl # feft wgle &1 9%z
Fr & asly g arf gf fagfa=r
g AT & g, TR Ao gepfT
&1 et gamAr Tofgy ... (saw) ..
zafae ot fasg & st § SEF0 AEIAT
A Far 3@ F7 3fz § 79 o0 Fama
gt fy fame gom= & WA 99F WA
¥ feqe g wrd | 97 g9 TEX & T
dgfag wra 7 & gad feae @ R
¢ & @)

Let us not live on prejudices;
to understand ourselves.

ara 25 aw ¥ Fx A W
afaafadi & am 9T 1 FAs gHTACE
;tﬁﬁamﬁ.ag:ﬁg?ﬂr{? A ATTHFT
RN FEgAr § AR A I F A
ot & Y ¥ A T THH oc AT @

let us try
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Fefrrg # fw wAFT &1 5L At ¥
qW @ w@ § f5 wAer ofefRgz
ffar & #aifs asfre  gfeafad o
8 gL famdf @i g & &y amEw
gUHIT & a7k & fawar & a7 &
5,36,25,000 ®( | T AT FAL o
wgifamer % fam¥ 5,325 faardf
g #fe7 g #r sFga  feaar @
Fa9 5 AW 86 AT IF AT fgmw
FmA ar qar www f5 oom et qv
fagar arar 31 s o gaer faardt
@t § ¥ %1 7 dgrAw I A4 Fal
adl IET? w0 F wATEROAT  ET RO
oA A MET? | T XSS ATWAFT
& A IBME( AL A0E7 ¢ AfAaT FAHT
Tga ¥ dfag fear o1 wr &7 afz
7 dm wrifag@al &1 987 o e
fazafaamea & wga go sera gfafadi &
usifaoe fea arg @ 9960 Aoda adr
tfzm ¥ 39 = ... (samam) ...

mH agr fwr WwogHl,  dW
wFF & & @ ger s fagerT
¥ e gar Iuer fawar 7@ &4 7
IqH W T=7 AL FLq ¢ fagAy qww
wzd dar fFar dT acay & fasi
cfafadz s @ gfedaa &0 F9
qrfl v fear soer g oF & o
T ? ... (sqEam). ..

Tfey seqer wEKEw, 777 9¢ IW &
9 T FIAIT AT § TART OFfqamT
#1 w1 famr @m0

F4 T 7g ¢ fr a tadw= Gar
) E, AT 50 9THE ﬁﬁl'!'!ﬁ%
faa% fag ge2ew Hamg adf, 7 aa<
& 5T &1 They are not hostelieis;
nearly 50 per cent of students’ population,
at dar feafo # Hadawr fag streae
FTT W@E €1 gET 25 fRdEc®
AT F AT FEEERT A 05w
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FT @ & v ;e 25 feeiET & s-
g AE HE | SF FIT IGH( G AL
FE SET &, 25 fedAwdies,  a Fe-
T F W wEaw #7 #& Ag a7 )
g @ 9% I AT q A FEAT
grs fau | g &% @1 § | I g
10 T FEF T30

¥4 3 Fawc T A A fagrd waw-
AT FT AR A0, Tg F}4T H0q0 7 -

MR. DEPUTY-SPEAKER : How
do you bring Bihari Muslims here ?

! wWvgTA W IEfad Tar
w g f& sefme wfew ghafed 7
Fr AT L

I am

MR. DEPUTY-SPEAKER :
not cutting you out. How are Bihari
Muslims and Bangla Desh connected with
Aligarh University ?

SHRI JAGANNATHRAO JOSHI :
Why have Government brought forward
this new Bill. Sir ? Because of mino-
rity character ? They have played ha-
voc, I would like to tell.

St wArgfa dzrgid e &7 awg &
A AW A AAAAF G & arg 7 They

are not accommodating themselves with
Bengali Muslims. It is we who are responsi-
ble for it. What did we do for the last 25

years ? g 41 g1 e & ? AT qAAAA
& 3 A fagd qaww@ F [|E
qEemEAl ¥ o9 @A A dmT A g
At arfez =gt #ar g ? g wed
T g, ST A Ady & F I oA
faege g 4 | T 7 25 Aaw
% w0 f5qr? guy @ EeRiTH qfe-
ada fear, 3o foem & ofcada feac ?
i frmi? sfex @@ +1 aw@-waw
g q< @A gy § ar 3@ dz0 g
N 79 TE Tar g wEME §T A
$F s BN w0 &1 mEmw weeAdoY
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[ srmTaTE SeT)

ez w Afi &, FOw T aw AN
e 33 &1 ¥ 19 A3 swh 7 @
ghac Y |t g oF, qr sfaeE e
#ferat sxewifos saom w5 seq@a st
faaft =Y feelt am ¥ fod dfaw s
e Ag ¢ faefauren & acm ¥
T A TE §)

FY Fgr ordr § azg T ffad

For a fuller development of a man, one
should spend six years in a college..

DR. RANEN SEN (Barasat) :
accept it ?

You

SHRI JAGANNATHRAO JOSHI :
Yes. If today Russia is prepared to ex-
change its rocket science with India be-
cauyse of thie Treaty, we do welcome
it; we can utilise it to go to the Moom.
As I was saying, six years in a college,
four yecars in a gymnesium and two years
in a jail..(Interruption)

#Afar wa aqede 5% g 47 F fod
g 7 fidk 9%d g1 @ fow aiFs
¥ 6 mw fawa g, #af faaer £ 7 &
feams ¥ aft us M= geds o
g famfagmm & 7w & ¥ “faa”
e gfvad &ar &1 9@ A1 FT W
o2 TR #, B # sl § 457
f Atex qdafees 537 gw 2§ mfa
g s @19 | wifec sF agnfen
T S FY @d9 w@ac g W ae
@ # af HiFa o £ swl@E
frzafemem & & = 3@7 & 79
T & AL @ g 9 faacrax
wEY &, 9 AT ATFEEAT A0 qRAl
g az fowfaamm &, sk wifag
gq famafrqen & 9@ & wwfed
oGt wifewq 12 fefqe foae & =
s 4 fadg sw g1 I8 ® A@d
# wifgg st sz, a1 v afeax
AN Fw gaRfea fom Tw3 §
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o2 T ¥ M) W TER X TS AT
g afee g7 &= o frw s om
W F amfes, T F A Mg
TRAC & AT A 1 fadAc gw grEn

That will be te the -total detriment not

only of the country but also of the commu-
nity.

wafey oy |z ¥ fer ¥ &1

7 A@ar § wdr  wEwRw ¥ w@w
T AT &1 HFiwT f8a0 & 81 1t is not
in the larger interest of the community also

wfae afat T i gn &g, 79
gfez #1 =@ # w@F go, g7 i
agr /e € fa o5 oax g A @
Tz M & @@ w famz 71 mfAg
ga7 afufa £t zm fades =1 #9507
szt @ 9T qur fa & @Ry A=
Fogwoa@ M § W o famw w1
TFE |

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. C. PANT) : Mr. Depuly-
Speaker, Sir, I am grateful to you for
giving me this opportumity of interven-
ing in. a debate which has ranged over
a wide field where not merely the provi-
sions of the Bill or questions of education
and policy but also wider questions of
Indian policy have been discussed. [
do not want to go into the details of
provisions of the Bill which have been
dealt with by my colleague, the Mini-
ster of Education. Shri Syed Ahmed
Aga, in his very lucid spcech, has al-
ready placed the salient features before
the House. As the House knows, Prof.
Nurul Hasan has very intimate associa-
tion with the Aligarh University, He
has spent many years of hislifein buil-
ding up thatinstitution, He is an educa-
tlonist of eminence andin fact, it is fortunate
in a way thaua professor who has spent
the good years of his life in building up
an institution should come here before
the House with a Bill which will shape
the institution in the years to come,
think it is a fortunate coincidence and I
hope that-all sections of the House will
at least concede that he, above all. will
have the true interests of the University
at heart and that he will not bring any-
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thing in this Bill which he thinks will
either harm the University or its students
because both he has served for many
years of his life,

I have just listened to the speech of
my hon, friend, Shri Joshiji and he has
made the charge that somehow in this
Bill the minority character of the insti-
tution has been preserved. And, on the
other hand, we are being attacked pre-
cisely for not preserving the minority
character of the institution, This provides,
the two extremes of opinion on this Bill.
I don’t know he arrives at this conclusjon,

- - - (Interruptions) gz <y Fg1 fF argArfeE
FiqeT 1 g T feam ) am A=-
I EEC R LR i

So Sir, as [ sajd, it is amazing that
from the same Bill two opposite conclusions
have been drawn, One that we find
is that we have preserved the minority
character and the other is that we have
not preserved the minority character,
S, really, it is the question of attitude
with which one approaches the Bill and
what one reads into the Bill,

The Billis an attempt to preserve the
historical character of the University and,
atthe :ame time, to bring modern academic
ideas into play in shaping the future of
this University. In a nutshell thatis what
is being attempted, Yet, all kinds of
things are being read into it, Here, Shri
Joshiji, Just now in his definition of ‘secu-
larism’ tried to ignore the existence of the
minorities, Why bring in the minorities
into the concept of communalism? It
is this kind of talk that creates the suspicion.
After all you talk as if there is uniformity
in this country. You ignofe the existence
of minorities, How can we ignore the
existence of minorities, There are two
communitjes, the majority community
and there are minority communities,
That is a fact of life and any attempt
to side-step the central fact and to build
a thesis around it cannot Succeed. And
it is preiesely this attempt to build up a
thesis around all these problems that
creates complications and distortions and
as a reactjon we have other kinds of com-
mamalism in this country, That is why
a learned man like Joshiji should consider
the impact of what he says when he talks
of uniformity in this country as if
overybody is reduced to the same scale
and as if there are any separate qultures. ...

JYAISTHA 11,
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SHRI JAGANNATHRAO JOSHI .
I never talked about uniformity. 1 have
talked about assimilation,

.St TN G O QF gATART wql
g & What is the meaning of ‘Ek
Samanta’,

SHRI JAGANNATHRAO JOSHI :
I never said.

SHRI K. C, PANT : The word you
used is ‘Ek Semania’,

=Y aTraT W : A9 77 T war
ar | ¥ FEIIA B OATY A A F6
st g€ &1

. SHRI K. C__PANT : His whole thesijs
is that secularism has always been there
in the country and there is no question
of minorities and majority, Therefore
I am saying that it is this kind of talk
which creates suspicicn and, as a reaction
creates commupalism also, ’

T]_mrl:fan_, I would ask him to deeply
consider this matter. Similarly, he says
whatisthe basis for the urity of this cnun:
try? Culture, What is your concept of
that culture? You have not speltit out
{Interruptions)

SHRI JAGANNATHRAO JOSHI -
Either you bave not understood it, but
don’t charge me that I did not explain it
If you don’t agree with me on the defini-
tion, then you should not charge me,

14 hrs.

MR. DEPUTY SPEAKER - Different
people dra\?’ different conclusjons, Oth:nrs
can draw different things from your speech

SHRIK,C.PANT : Oursisa i
c_ul_tu.re in which different mmzo:zﬂp:ln:;e_
ligions have contributed, On such a
rich tapestry of culture there are man
threads in it. Itis a combjnation of ;ﬁ
cultures, Thisis what we should emphasise
when we talk of culture, Joshijiemphasised
a sort of dull vniformity in thqt culture

SHRI JAGANNATHR
I never said that, (,nugn-:;gmj{OSHl

MR. DEPUTY SPEAKER

please, this thing cannet go

on,
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SHRI JAGANNATHRAO JOSHI :
Let him say whatever he wants to say,
but let him not attribute to me certain
things which I had not said. Let him
not put them in my mouth.

MR, DEPUTY-SPEAKER
€annot g0 on in this way,

SHRI JAGANNATHRAO JOSHI :
I seek your protection.

MR, DEPUTY-SPEAKER : It s
permissible once or twice to intervene
but one should not jump up at the end
of every sentence; it is not the way to
conduct the proceedings,

SHRI JAGANNATHRAO JOSHI
I never interrupted; I just wanted to put
the record straight,

MR, DEPUTY-SPEAKER : I don't
think anybody interrupted you when you
spoke, Now you are jumping up at the
end of every sentence,

SHRI JAGANNATHRAO JOSHI
I am not in the habit of intervening,

Debate

SHRI K, C, PANT : Thisis the impact
on me; it would be wrong on my part
to present a different picture, He quoted
Ali Yuvar Jung, He talked of obscurantism
and so on,withreference to Aligarh Muslim
University, I am at one with him if he
says we should moderpise the university
we should root out the evils from all se-
gments of the Indian socjety,

SHRI JAGANNATHRAO JOSHI :
I referred to all the universities; I never
singled out,

MR, DEPUTY-SPEAKER : This is
funny, You are an old and tried Member
of this House, You know the procedure of
the House,

SHR1 JAGANNATHRAO JOSHI :
T never interrupted,

MR, DEPUTY-SPEAKER : You say
1 never interrupted, but then you are
doing first that very thing, Order please

SHRI JAGANNATHRAO JOSHI
He is fnaking allegations.

SHRI K_C, PANT : I am not making
allegations, He quoted Alj Yuvar Jung in
relation to a particular university and he
has taken it out of context, which seems to
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Suggest that what he is saying is in relation
to a particular community, Now, is it
wrong of me tosay, thiskind of thing creates
an impression which is deleterious, which
is harmful ?

SHRI JAGANNATHRAO JOSHI

I cannot hear, I go out,
Shri Fagannathrao Foshi then left the House,

SHRI HAMENDRA SINGH BANERA
(Bhilwara) : We cannot hear,

(Shri Hamendra Singh Banera then left the
House)

SHRI K_ C. PANT : I shall not refer
to his speech any more, Why should he
leave the House ? It is not fair, Sir,

Tro ASHATOYW ¥ : IR AR,
S AT wE) @ A AE &, IEH W WA
fosqr witar & ? sme Fe T a1 IT A
fewrs a<d 1 971 srfawre &1

SHRI K. C. PANT : My trouble is,
Aligarh Muslim University has come lo
mean different things to different peopie;
there is a long history behind it. Over
100 years ago, lcaders of Muslim vpinion
were terribly concerned over the condition
of Musljms in the country at that time,
It is a matter of history that in 1857
struggle for independence, the Muslims
did incur the special wrath of the British
Government, It was after that that the
Muslim leaders started thinking about
this problem and in 1970 Sir Syed Ahmed
Khan said, the backwardness of the Muslim
community should be removed, and he
recognised that liberal education in arts,
sciences etc, combined with facilities for
acquiring knowledge in Islamijc culture
and traditions and civilisation should be
promoted in an Institution. He took
up this idea and developsd it and the
Mohammedan Anglo-Oriental Fund Gom-
mittee was founded., Subseduently, the
Mbhammedan Anglo-Oriental College was
founded, and these were the results of
his initiative, I do not want to go into
the long history of thisinstitution, I would
only like to urge the House to consider
that the basic vision behind the founding
of this instjtution was to have a modern
institution of education in the sciences,
in the humanities, and along with it, as
I said, the particular aspects of Muslim
culture, civilisation and so on. This
vision was there, The vision was that the
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Muslims should not be left behind in the
race to acquire this modern knowledge
and to acquire all the tools of modern
knowledge and to benefit from them,
This basic idea was as valid then as it is
today, whether it be for the Muslims or
for any other community, Itis nota com-
munity matter, In general this was true
then as it is today. But then, the times
were somewhat different, Without going
into the history of this institution, we have
to recongise that this institution has come
to occupy a special place of affection in
the minds of the Muslims in the country,
The contribution of the Aligarh Muslim
University has also been there in our
history, and I need not repeat it. It has
produced great mep, to which reference
has been made by various speakers, so,
I do nct wapt to go into that question.
But it is not just a question of the Muslim
community.

Today, it is a national university and
not merely Muslims but others are
proud of the contribution that it has
made, and the personalities that it has
produced. So, the greatness of this insti-
tution does not merely lie in its past.
We have to consider the present. We have
to look to th= future, and we have to see
that its promise and potential are fully
achieved and that today when we are
considering this Bill we accept measures
which are going to help it to achieve
this promise and help it to achieve its
true stature in the fullest sense of theterm,
and it should become one of the best
institutions of higher learning in  the
country, and that should be the objec-
tive.

I can assure all hon. Members that
none of us on this side of the House,
least of all, the Government, has ever
thought in terms of denying or even for-
getting the special place of this great
institution in our country. The Prime
Minister has repeatedly said that the
historical character of this univesity
will be preserved and this Bill is our at-
tempt to redeem that pledge.

The hon. Minister of Education has
explained the basic principles underlying
the legislation before the House. But
before I gointo that, I would like to
remind hon. Members that the situation
is different today from what it was when
this university was founded.

JYAISTHA 11, 1894 (SAKA)
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It was a unique university for a
period of time, when it catered to the
special needs of Muslim  boys or when
it was regarded as the prime and unique
institution of Muslim learning. Today,
there are so many universities. There is
nodistinction between Hindus, Muslims,
Christians, Sikhs and Parsis. They are
all getting education in various insti-
tutions, and we want that each one,
every citizen of this country, regardless
of his religion, must get this opportunity
to get educated and must get  the oppor-
tunity to develop his personality to the
maximum, and if he is intelligent, if he
can make use of wuniversity education,
regardless of his wealth or position in
life or his kirth, heshould have the oppor-
tunity to take full advantage of our
institutions of learning. This is the broad
concept today. We have sixty odd uni-
versitiesin the country. So, today. we
have to view thisin the present context,
and we have to see that the Aligarh Mus-
lim University isan institution which
imparts a high quality of education to
the boys.

After all, the point is raised that
Mouslims are backward in education. We
do not want them to be backward in
education. But the Aligarh Muslim
University  alone cannot cater to the
needs of the entire  Muslim  university
in the matter of higher education. Every
university must doits bit.

Similarly in the case of Aligarh, the
complaint is that the boys who come out
of it do not get jobs, as many jobs asthey
should, or that in the matter of employ-
ment, the Muslims do not get the oppor-
tunities they should. Which is also cor-
rect. But we have to gointo the root of the
matter, the reasons. One is that perhaps
the quality of education needs to be
improved so that students who come out
of Universities jincluding Aligarh are
automatically picked up for various
jobs. Therefore, the object of the Bill
must be to improve the quality of educa-
tion. After all. that is the primary object
of founding any university. As Shri Aga
said, the kind of education we impart,
must be correlated to the needs of today
and, if I may say so, tomorrow. Within
this framework, we have to consider the
provisions ofthe Bill.

One basic concept here is that the
universities should not be regarded as
battlegrounds between various commit-
tees of the institution. There are the Aca-
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demic Council, the Executive Council
and the Court. The basic idea put for-
ward by the Gajendragadkar Com-
mittee which went into this matter
was that these three bodies are not there
to fight one against the other but to
work tofulfil a common task. Each has
a separate function and it is its duty to
discharge it.

The second concept was that they
should not be hierarchical as at present,
as il one were superior to the other. Each
body should dischargeits function without
having that hierarchical ¢ lex. This
is one basic concept behind the Com-
mittee's recommendation and I really
do not see why there should be any con-
troversy over it. It is not a question of
applying it only to Aligarh; it is meant
tobeapplied to all universities.

So I felt, when I was discussing this
morning this matter with some col-
leagues, that this was not properly under-
stood. Objection to this can only stem
from a failure to appreciate the reasons
which prompted the Gajendragadkar
Committee to mak: this recommenda-
tion or from a resistance to any change
brought about in the university. After
all, this must be considered on academic
grounds and if it holds water on that
ground, merely because it has not been
done before should not be adduced as
an argument for not having it done now.

As far as I can understand, one of
the misgivings felt was that powers
were being withdrawn from the court
which was derogatory toit. Thisis not so.
‘The Court is there, the Executive Council
is there and the Academic Council is
there. Itis not as though power is being
taken away from them and reposed in
some outside body. These bodies are there.
I have already spelt out what the Ga-
jendragadkar Committee has recom-
mended. Those who are directly con-
nected with our universities can testify
to the fact that many of our troubles in
universities are because of the rivalries
and interference between these  bodies,
one into the other, the Court, the Aca-
demic Council andthe Executive Council.
Soitisin the interest of the University
that thisis being done, and as I said, itis
proposed to be extended to other umiver-
sities also.

. oriental studies and Muslim
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There are three or four demands
being made in relation to the Bill. The
first pertains to what Shri Joshi called
the minority character ofthe institution
or its being declared a  minority insti-
tution. I would go into this a little later,
but as I said earlier, itis our sincere
belief, that while everything should be
done to preserve the historical cha-
racter ofthe University, its special role
vis-a-vis the aspirations  of the Muslims
to make it a centre of modern learning.
While continuing to be a centre for
theology
and religion which has been spelt out
in detail by Shri Shukla earlier—
he referred to the provisions in detail—
nothing should be done which would affect
the right of Parliament to make good
laws for the Aligarh Muslim University.
This is the crux of the matter, and Ishall
spell it out a little later.

Another demand is that the demo-
cratic fynctioning of the university
should be restored. This Bill secks to
restore the democractic functioning of
this university; and democracy in a
university is a function of harmony.
This must be understood. If thisis accepted,
then, then democratic functioning 1s
restored in a manner which should be
acceptableto all sections ofthe House,

The third demand is that there should
be adequate representation for the
acadgmic community of the university
and the importance and influence ofnon-
academic external factors should be re-
duced. This is also another demand.
This again has been amply provided
in the legislation before us, as has been
pointed out by various hon. Members
who spoke carlier.

The fourth demand has been that
the Aligarh Muslim University should

be a residential  university. Now, the
Gajendragadkar Committee have re-
commended that the Aligarh Muslim

University should be a residential uni-
versity, but when  Joshiji talked of this
problem, he did not know the basic
fact why is this being made into a resi-
dential university. The Gajendragadkar
Committee has gone into this matter and
has made this recommendation, and yet,
he seemed to suggest that there was some
other motive for doingso. There wasno
motive. The Gajendragadkar Com-
mittee has said so, and we have accepted
the recommendatien, and therefore, the
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question for everyone to consider is whe-
ther we have no really stretched our-
selves to the full in trying to meet the
various points of view consistent with
what should be in the best interests of
the university. That comes first. Consis-
tent with that, we have tried to accom-
madate various points of view.

The criticism  of  Joshiji, unfortu-
nately, is very difficult to meet, be-
cause he is perhaps differently motivated.
He said that it should not be residential
university, and the way he spoke, it
aimed as though the Aligarh Muslim
University was the only residential
univeisity in the country. That is far
from thetruth. Taere are othsr universi-
ties also which are resid=ntial universities,
and which are not opposed by anybody
atall. Why this opposition particularly
in respect of this university? I would
like toremind Joshiji and other friends
that after all, education isa State subject
Education asa whole including univer-
sities is the State’s responsibility, except
or entry 63 in the Union list.

SHRI R. V. BADE (Khargone) :
The objection was, why don’t you make
it residential-cum-affiliating? Within 25
yards, there are three colleges which
are affiliated to other universities. Is it
not very inconvenient for the students?
That was the objection.

SHRI K. C. PANT : I heard him
very carefully, and I explained that it is
the Gajendragadkar Committee  which
went into this question and made its
recommendation. As my colleague ex-
plained earlier today, we have been
largely following the Gajendragadkar
Committee’s recommendations in this
maltter.,

Then, as 1 was saying, except for
entry 63, education is a State subject, and
entries 63,64,65,66 and 25 in the Con-
current list are aimed at only bringing the
institutions of national importance
into  the upion sphere co-ordination
and determination of standards in  insti-
tutions for higher education or research
and scientific and techmical institutions;
these are matters of national policy and
the administration of education other-
wise is lefi to the States. So, it being the
scheme of our education, T would like
hon. friends to consider whether the
scheme and the spirit of this Bill is not
in conformity with this basic provision
in the Constitution, with the basic spirit
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and the idea in the Constitution, be-
cause, if the Central university has
powers of affiliating various colleges, is it
not encroaching upon the States’ field?
This is the point to be considered. So far
as the university is concerned, you
legislate for the university here. Itis a
university of national importance; it is
a Central university., When you ge
beyond that and start affiliating 2 num-
ber of colleges, are you not goirgg beyond
the original intention of the framers
of the Constitution. That is a point for you
to consider. Therefore, we feel that the
proposal to make the Aligarh Muslim
University a residential university is a
step in the right direction and we can
now cxpect that the university would
flower into centre of higher learning
without being subjected to unhealthy,
pressures to which non-residentials
affiliating universities are sometimes

exposed.

My trouble is that if the cirticism, if
the insistence an making it an affiliating
university wasonly on academicgrounds,
one could perhaps  understand it. It
seems to stem from an ambition to domi-
nate and this creates problems. If this
ambition to dominate was not there, I
think resistance to affiliation would be
much less. That goes really to the root
of the matter.

dealing with my
friends from Jan Sangh is the way they
deal with this question immediately
arouses so much suspicion; as a reaction
all these questions about the minority
character of the institution these are
insisted upon by the other side. Two
kinds of forces food on one another and
that is the whole problem...(Interrup-
tions.) We are not a party toit. l am not
accepting the proposition that it should
be an affiliating  university; Govern-
ment is also not accepting the proposition
that it should be a minority university...
(Interruptions.) Government does nét use
my hon. friend"s language.

The problem in

I know the there is a great deal of
feeling and sentiment over the minority
character of this institution. But different
people seem  to have different things i
mind when they speak of the minority
character of the institution. One is to take
a positive view of the matter. Does  this
Bill in any way come in the way of the
institution taking care of the interests of
the minorities or the institution devoting
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its special attention to the advancement
of the minoritics? This aspect has to be
Borne in mind. This Bill does not come
im the way of that. One of the
objects of the Aligarh Muslim University
has been :

‘“‘to promote oriental and islamic

studies, to give instructions in

Muslim ideology and religion™

This will continue as one of the objects.
There is no quarrel with that.

Some persons feel that Muslim
students may not go there. I do not see
the reason for this. Muslim students
have been patronising this  university
for along time and I have cvery hope
that they will continue to do so.

SHRI SAMAR GUHA: By this
you mean modern, national education
as against obscurantist education ?

SHRI K. C. PANT: Certainly.

SHRI SAMAR GUHA: Only cer-
tain type of theology and the exclusion
of other kinds of national character,
mational education.

SHRI K.C. PANT: Yousaid theology:
The study of theology is carried on in
meany universities in the world.

SHRI SAMAR GUHA:
of not one particular  religion only, but
theology of all  religions. That shows
that you have accepted a universal idea
of education, not a particular paraochial
ideal. The education which you are
asked to give, you do not give.

SHRI K. C. PANT: Will he get some
time to speak, Sir ?

Theology

MR. DEPUTY-SPEAKER: Yes.

SHRI K. C. PANT: 5ir, I would
like to ask deeply from those who speak
of making this a minority institution
whether their demand is for the abroga-
tion of the right of this Parliament to
legislate from  this university. Have
they considered it P It will lcad to
abrogation  of the right of the Parlia.
ment to legislate for this  university. If
your answer is, you do mot want that,
then I do not sec why do you want this
particuldr declaration. Positive aspectsare

_already there. I am sure nobody in this
~House will accept the proposition that

1,
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the Parliament's right to legislate for this
university should in any way be abro-
gated or should be minimised or dimini-
shed. My understanding is that everybody
here would like to see that  Parliament
continues to legislate for the university.
Parliament provides a lot of money for
this university and shall continuc to
provide money for this and naturally
this Bill is the Parliament’s thinking on
the subject, is the Parliament’s direction
to the university. If this basic conception
is accepted, the two capnot be mixed.
Hon'ble friends on  consideration will see
that there is really no need for insisting
on something that will possibly harm the
university. That will possibly harm the
Muslim community also becausc any
perpetuation of the separatism is not
what we require to-day. After all we
have a long history and in that long
history we havc lived by and large as a
secular society. All the communities have
lived together in friendship. It isonly an
aberration of recent times. During British
days they allowed to grow friction bet-
ween  the different groups for their pur-
pose. After 25 years of  independence we
should not hang over those frictions but
build in future in which
for socicty takes shape firm
the heavy responsibility

leaders of the Muslim  communily in
particular or thoi: who regard them-
selves as leaders of the Muslim community
on the attitude they adopt towards this
measure. [f they adopt a forward looking
attitude, they are in  tune with  the
winds of change that are sweeping this
country, if they should comsider that in
countries like Pakistan, U. A. R. and
other countries winds have swept the society
in thosc countrics. Why ? Only because
in the process of modernising their society,
they have felt it necessary to make these
changes. We are not making these changes.
Itis for the Muslim leaders themselves to
consider what changes are necessary
society or the muslim segments of our
socicty has to go ahead to modernise,
to take full advantage of a modern State
to help in making a modern state and
to help the community. This applies
equally to Hindus. It applies equally to
others all segments of . socicty must
modernise and, therefore, particularly
heavy responsibility rests on the Muslim
Jeaders to-day because they are standing
on a water shed and the whole country is
watching them and the direction they
take to-day will be very meaningful
towards development of our secularism in
the future.

our vision
shape, and
rests on the
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In the end I would like to say that
the object of the Bill is to bring about
harmonious [unctioning in different
wmiversity  bodies, to restore democratic
functions and autonomy of the university
to give the academic community consist-
ing of teachers and studsnts their due
place of importance in ths administra-
tion of this important centre of learning.

I would lik= to emphasize the matter
now, the representation of students in this
particular Bill, in the Court. I may
agree with all  sections of the House
who arc always stressing for the associa-
tion, for involvement of the students in
running ol theie universities they will
welcome these provisions and these are
d=iirablelreforms for all universitics. Apart
from these basic uniformities, the Bill
before the House does not seek to change
the historical character of the University.
The courses of its endeavour are the
eherished field of its  specialisation. The
Bill has been designed lo  serve the best
interests of the Universit . and deserve the
unanimous suppori of all  sections of the
House.

SHRI SATYENDRA NARAYAN
SINHA (Aurangabad): Sir, I have lis-
tened to the speech of the minister with
great attention and I must say he has
tried to explain the provisions underlying
the principles and objectives lucidly.
Btall it has to be admitted tnat Muslims in
this country look upon the Aligarh Uni-
wersity with  emotion as a centre of
leaming and culture. The Gajendra-
gadkar Committee has admitted that
over the years, this university has made
amotable contribution to the education
of Muslims, study of their culture and
by writings, academic worksana speeches,
the scholars  of this university have
“consistently  emphasised the fact that
Indian culturcis compositein character
and to the enrichment of this composite
culture, Muslims have made a significant
contribution.”  So, Aligarh University
has been serving a great need.

The minister rightly observed that
at one time it was felt that there ought
to be an institution specially for Muslims
exclusively, where they can have edu-
cation because Muslims were not
having adequate opportunities for edu-
cational advancement. We all recognise
that it is the responsibility of Government
to provide education to everybody,
We all know that despite the
tutional responsibility that by 1962 there
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should be universal free and compulsory
primary education, it could not be done
and the dead-line had to be extended,
Even now thereis need for private bodies
to come forward and do their bit for
starting educational institutions.
Although it has nothing to do with this
measure, we know that colleges are
started by private donors, which help
the expansion of education. Aligarh
University was founded through endow-
ments and donations and when it was
founded it was said that when this college
expands in toa university, thesons ofthe
university will go forth “‘to preach the
gospel of free enquiry, large-hearted
toleration and pure moralil)r”. If we
judge it from that angle, there will be no
dispute on this point that the university
has to a large extent fulfil the objectives
with which it was founded. We know and
ste that many of the products of Aligarh
University have held and are holding
prominent positions in the public life of
the country.

It is against this background that I
plead with the Government to apporach
this question with care and caution so
as aot to offend against the sentiments of
the Muslims.

There is an apprehension in the
minds of the Muslims that by not provid-
ing for 'he reservation, which was once
adopted by the Academic Council, under
which a particular percentage of the
students was to be from the minority
community, they fell that in course
of time the minorities may not be out
numbered in this university by the
majority communities and the special
features of this university and the objec-
tives for which it was started might be
lost. The Minister has rightly observed
that over the years this University has
acquired a special  personality, its own
charzcieristics, as each university does
and it should be our endeavour to see that
the pessonality  of this Unive.sity is not
disrupted.

Aligarh University has, therefore
to be looked upon as a symbol of the
enrichment of our composite culture and
a test of our secularism. Secularism does
not mean that there would be no
religion or that the State will not allow
imparting of religions  instruction to
such orthe students as want it, It meand
that the State has to adopt an attituns
of equality between  different religioic
and, if I may say so, has to remasm



99 Aligarh Musiim "JUNE 1,

[Shri Satyendra Narayan Sinha)

completely neutral so far as different
religions are concerned. This is what
Vinobaji calls rightly as Sarea Dharma
Sam Bhava. The State should concern
itself only with the moral walues which
ennoble life and enrich our culture and
which are common to all religions.

It is from this viewpoint that we
wanted that this particular measure
should be considerd atleisure and indepth.
The entire opposition was united in this
demand for postponement of the consi-
deration ofthis Rill, though for different
reasons. But you will appreciate that
even after the Speaker had wused his
discretion in waiving the rule providing
for seven days’ notice, this morning we
got a large number ol amendments and
even in this House the Minister has
circulated some amendments to us. Is it
possible for any one of us to apply our
minds to these amendments in such a
short span of time ? Therefore, there is
a demand for the reference of'the measure
to the Select Committee. Judging from
this fact that it has roused sentiments and
emotions of different types, as the hon.
Minister, Shri K. C. Pant, just now
observed, it would be in the fitness of thing
that this measure is referred to a Select
Committee, where it can be considered in
depth so that the viewpoints of those whose
sentimentsand emotions are affected might
find adequate and reasonable accom-
modation.

It has been made oLt that since the
government provides the finances, it has
the right to carry on the administration
or take over the administration of the
university. So far as this principle is
copcerned, itisall right. But, in regard
to this particular institution, we have to
look at one aspect. It was founded with
a special purpose and since then it has
been functioning to perform that parti-
cular function. It has made some signi-
ficant contribution. Both the Gajendra-
gadkar Committee as also the Chatterjee
Committee referred to  the role of this
University in our national life. This
University has a national status and even
now it has to play a significant role in
our life. So, we should not approach this
question from this angle that since go-
yernment are providing finances, they
have the right to call the tune. It should
pever be our intention, you arc aware that
it is in the national interest that our
Constitution has provided certain specific
rights to linguistic and religious mino~
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rities. Therefore, I woula once apain
plead with the Minister that he should
consider the almos: unanimous demand of
the opposition for referring this Bill te
the Select Committee where it will  be
considered.

As far as certain  important features
of this Bill are concerned, I agree with
those. I do not agree with the view-point
put forward by my hon. friend Shii
Joshi that this institution should have
the character of a teaching cum affiliating
University. Itis very rightly going to be
maae inte a teaching cum residential
University, If the three colleges which
are mentioned by the hon’ble Member
Shri Joshi, are affiliated to the University,
the entire character and personality
of the University would be diluted.
Therefore, I welcome this provision that
this University be made into a unitary
teaching University as recommended by
the Gajendragadkar Committee. It will
ensure the integrity  of the nstitution as
also its development both as an academic
institution of high standard and as a
centre oflearning and culture.

1 welcome the provision for parti-
cipation of students and the association of
students in the administration of the
University. But, I have not been able to
understand one thing. It is for the Govern-
ment to shed light on it, I want to know
why they have not provided for the re-
presentation of those-who made donations
and founded religions endowments.
They are not represented in the Court,
Let them not he there on the Executive
Council. But, in the Gourt, they ought
to have been represented. These people
are not represented and for which no
clarification has been offered by the
Minister while moving the Bill for consi-
deration. Therefore, I would like to submit
before the Minister, for his consideration,
that this is an omission which should be
made good.

In theend, I will say that the Visitor
has been given large powers, because,
apparently it appears that first statutes
have been made and it has been provided
that the Executive Council can amend
these, Provision has to be made here that
when the Visitor refers a matter for the
censideration of the Executive Council
and the  Executive Council after re-
consideration refers back the same amend-
ments there would be no option for the
Visitor but to accept the amendment
made by the Executive Council. This is.a
suggestion I want to make. :
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Lastly, I would say that the Visitor
had to function as Visitor, because there
is confusion everywhere in the country,
in the States as well asio the Centre. In
the States, for.instance, Governors are
Chancellors. They wait for the advice of
1he Ministry. Governor functions in  the
capacity as Chancellor of the University.
While dealing with his functions, in his
~«capacity as Chancellor, heisnot bound by
1he advice of the Government. This also
m1iy b: mide clear wihether these Visitors
and Chancellors are to function as such,
or are they to function on the advice of
the Government ?

In the latter case, it will be a direct
interference in the administration ef and
<acroachment upon the autonomy of a
university. .

SHRI SAMAR GUHA (Contai):
Mr. Deputy-Speaker, Sir, if we were to
change the Hindu namec of the Banaras
Hindu University, perhaps, it would have
been easy for me, with afree conscience,
to advocate what I feel a very fundamen-
tal principle of our national life that is
involvedin chracterisation ofthis Bill.

Sir, in this House, two other Edu-
cation Ministers, Mr. M. C. Chagla and
also Dr. V. K. R. V. Rao, perhaps, later,
when the Baparas Hindu University Bill
was being discussed, agreed with the
Members in  the House that the Hindu
character ol the Banaras Hindu Uni-
versity and the Muslim character of the
Aligarh Muslim Univerity should not be
there and that it will be completely na-
tionalised in a sense that it will be given
a national characier, not a minority
character, not a theocratic character, not
a religious character.

The hon. Minister has tried to advo™
eate that the Aligarh Muslim University
should be given  no minority character
but a character of national university,
A’ the sametime, he has advocated that
the historical  character of the Aligarh
Muslim Univerity should be maintained.
1 ask one queition to the hon. Minister
because it appears to me  hardly such a
proposition or such an exposition io be
more hypocritical in a sense thatthe name
of the University has both th* minority

character as also the national character.
He said that the historical charactsr
should be maintained.

What is the historical character of

of tne Aligarh Muslim  University and
of the university, like, the Banaras
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Hindu University ? 8ir Syed Ahmed
built this University at that time against
the views of those theological obscurantist
Muslims to give progressive ideas to
Muslim community when he knew that,
after 1857, the British imperialists were
opposed to any kind of progressive move-
ment, not only not to give any benefit to
Muslim community but they pitted
Hindu communmity against Muslim com-
munity. It was a “‘divide and rule” policy.
At that time, certainly, Sir Syed Ahmed
(ulfilled a historical objective. But after
that, what developed into a character of
the Aligarh Muslim University T It was
nothing but, I should say, bed of culture
for the virus of communalism. And it has
reacted also, in the f(ormation of the
Banaras Hindu University, just to make a
competition of Hindu communalism
and Muslim communalism; Hindu educa-
tion and Muslim education; Hindu ideas
and Muslim ideas.

When I speak on this rare occasion
in this House, I (eel so emotional about
it. Although being in tie Opposition,
at least, I have that faith in the Prime
Minister that she has the courage to take
certain decisions at a certain strategic
moment which her predecessor failed to
do, Here is astrategic moment when the
communal virus, the diabolical com-
munal politics, should be annihilated
and completely ligquidated. After the
liberation of Bangladesh that situation,
that stiategical moment, to take a coura-
geous decision, has come, ] appeal to
the Prime Minister with all sincerity that
I command to think afresh. Let her
think afresh because a stratetgic moment
in thelife of a nation does not come
always'—thatl isthe reason why the word
strategic” is there,

When I speak in refation to this
8ill, the procession of =vepts of tn: last
30 lu 40 years come belore my mind’s eye,
Sir, I remember thos= days, the days of
Calcutta killings, the Calevtta killingsled
to Noaknali killings, Noakhali killings
led to Binar killings, Bihar killings led to
Punjab killing. Th=y ultimat=ly led to
tne killing of natiorar  aspiratior. the
killing of nationalism, and led to the
diabolical rise ol politics of theocracy.
Tne politics of theocracy took the shape
of the the ocratic State of Pakistan. It
did not end there. Qur lead>es thought
that, by making compromise with com-
munal iacology, they would b= able to
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killth: communal ideology for good, but
what happened? On 15th  August 1947
wn:n Indians were celebrating their
Independencein Delni and when Muslims
were celebrating their  Independence in
Karacii—it has been recorded by Mr.
Mosely, a Britisn  author—five lakns
of Hindus, Muslims and Sikhs were killed
in Punjab alone two  lakas mothers
and sisters belonging to  Hindu, Muslim
and Sikh communities wer: looted; only
a few thousand might have been 1ecorded.
Then what followed was the exchange
of population. People had to give up
their ancestral homes. Tne Hinaus who
were in P:shawar and tn: Muslims who
were in Delni and in eastem  Punjab
arca had toleavethei- ancestral home: in
tne exchange of population. Then migra-
tion of minorities started. How many
millions were leaving their ancestral
hom=;—millions (rom this side to Pakistan
and millions from Pakistan to this side.
There, the matter did not end. In tne
last 25 years, what happend in our country
and in Pakistan ?> Communal  killing
alter killing, murder after murder, looting
after looting the communal riots gid not
end in 25 years. This has been the
hisotry of India, this nas been tns history
of Pakistan.

I say with all (eelings because I
thougnt that at least our Government
would not allow the martyrdom  of
Mahatma Gandhi to go in vain: the
Father of our Nation sacrified nis life,
(Interruption] For what? Because ne could
not stop the upsurge of communalism.
Therefore, he died so tnat our futire at
least can hav= a n2w life. I want to ask
the Govzrnment what lesson  they  have
derived from  Bangala Desh, what lesson
they have derived from the millions of
freedom  fighters of Bangla Desh.
Thousands of them sacrified their lives
in defence of secularism. What will be the
reaction in Bangla Desh if we retained
the communal character of  Aligarh
Uaiv:rsity here, when in Bangla Desh
the Nizam-e-Islam, Jamait-e-Islam, Muslim
League—all communal political parties—
have been barned and they have been
trying tu fight out. communalism here?

Some people look to the problems of
Binari Muslims from a particular pers-
pective, I take philosophically a
diffier:nt perspective. Something also
i coming out in Sindhi where 15
“lakhs of the Indian Muslims have not
been rehabilitated even  after 25 years,
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Those who have gone there from UP
Bihar. . and other arcas have not been,
assimilated cither in  Bangla Dssh er
Pakistan. T1hey could not be absorbed.
What does it mean ? It means the triumph
of nationalism in India. It meaps the
triumph against the two nations theory.
It means the trimph that religion is not
a binding force to copstitute a nation,
Thatisthe reason why the Bihati Muslis
when to come to Irdia. The day is not
far off when all these people against
whom  demonstrations and violencs
have already started in  Sind I mean
against the UP, Punjab and Delhi Mus-
lims tnere the day is coming when they
will also be h=lpl=ssly feeling to come
back to India.

I sec in such a probability a mew
light and the vindication of our conc:pt
ol secularism and nationalism. In the
morning yesterday, [ wus very pleased
to se: one of the directive that th: Con-
gress is going to  urge its membe s to
“live upto the id=als of socialism, secu-
larism and democracy.”

SHRI S. A. SHAMIM (Srinagar): If
possible.

SHRI SAMAR GUHA: I ask,
Madam Prime Minister, what will
happen if students belonging to  the
Yuva Congress, the Youth Congress

and your Chatra Parishad who are living
in the Muslim  Aligarh Muslim Unmi-
versity, can they liv: upto the ideals of
secularism? :

MR. DEPU1Y-SPEAKER: You have
taken almost 15 minutes. but you have
yet to conclude. '

SHRI SAMAR GUHA: I have
almost concluded.
DR. RANEN SEN : Lel me rise

above passion, As he is passionate and
emotional, that is why he has not come
toth: point. Let him rise above passions,

SHRI SHYAMANANDAN MISHRA
(Bzgusarai): The Prime Minister secems te
haveirspired him torisetogreater heights.

SHRI SAMAR GUHA: It is said
by the Minister that they do nol want
to maintain the minority character of
th: Aligarh Muslim Upiversity. 1hey just
want toreorient it according to our national
concept of educational ideals. It is strange.
By chanving the name ‘Muslim’ you don’t
say you do not maintain the minerity
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character. At the same time, you
want to inculcate the spiiit of national
cducation, secular education among the
students there. What a hypocritic con-
tradiction. Hardly I could wunderstand
the spi it of the compromiss that has been
so degarding.

MR. DEPU1 Y-S.PE.‘\KER No
elaboration please.
SHRI SAMAR GUHA: I am

concludine. This Bill is—il you permit
me to say it—like the Narasimha - Avatar.
It is peither ‘Nara' (man) nor ‘Simka’
(lion). Itis a churicrical educational Bill.
It is neither national nor minorily in
character. But he wants to fuse the two.
Don’t ch=at yourself. Don’t cheat tne
minosily community. Don’t cheal the
secular aationalism. Withdraw  this
Bill anl bring forward a Bill best to
chayg tne name  Hindu from the
Baparas Hindu University and  bring
that thoie whose “mot thly income is
below Rs. 300 will g+t f1ee education for
their childven upto tne secondary stage
and th=n all members meritorious students
belonging to all communities should have
fres education upto the higher seconda-y
stage so that real sorial benefit can be
b:stowed not only  on the backward
Muslim community butalio every o'h=t
backward communily to tne higaest lev:l
of education :

MR, DEPUTY SPEAKAR : After
emotion comes logic,

st QHe Qo WMAW (HIFTT)
a4 TR a7 98 ¢ 6 ay ¥gw A7 @0
T ¢ ag wefrig gfrafes) & g1 ax
¥ adt @ = swdiig agdis ¥ wafas
g @ @ g 3fF wdm afmake
T g TZ ATTE AgUF H dEETE
XM g F4T 9) AT H0X Fq1 g7
T ¥ AR AT [EANT (3T BEIE
fF 9 Fm @t A a1 Fe faed
3 7w @ AT 9 a1 0F JEF| THA
WASHA G 4% HCAS &I F HAIAAT
&1 79) forem & fo=ll 47 56190 Q
wfwdvm w77 & e s #1 qfirarg wre
AHAHT AT 43 KET CAFAT A T4
50§ AT AF A4 @A B AIAE T
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R TS F1 vy wawde a7 ) &)
FEd F f9e wrds ¥ aclic gi
! %I AN AAT T QU T o AT
HE AGE T FY QA FIT HERTHTH
® o wrfeas o) wa7 qg ¥ adfudn
g

Sir Syed’s decision to concentrate on
western education for Muslims was un-
doubtedly a right one, Without it they
could not have played any effective part
in the building up of Indian nattonalism
of the new type and they would have been
doomed to play second fiddle to the
Hindus with their better education and
for stronger economic position,

ag To ATGIAT AgE 1 TAVER
f& wdmg Afmafas) 741 aqz & &i
gy g g f5 ¥ swow s gfa-
qwd fum awwz ¥ fan waw giq)
w7 faq getrs ®1 TEIT TA9 F fag
Fron g 9 ag FrHiT ST IR FIAN
g oar aff 7 g wgy € f& aEs
g aFgeT Al fegeam 4 qaw-
HIT TCHE| T HHAATAT §7 qg SqT
feeur I T saT &% | 978 T6 A §
for dax #7 ¥ fan a9 UF
TAME F S & a1 A ? A F
fagisc & @ o d%9€ ¢ @1 58 ?
q qwuaw dawy H’}?{Iﬁ'&'. i
7df #T @ § T oF Feaar wign i
g ar adl | gEand) sv w0 e
# qiarl wrarfae aRdT ford 5 w67
t wwd sfgemws ¥ v W 7T OSEAT
uF avgee fggram & fom=r wqd &7
g+ gofas ¢ ar adt ? fo @ w1 Sqw
g &t v sdie gfive w1 oAre-
mifE) w3gze Af Al wMe T
HiAqr 93 |

. T® T Aia $ § o sefrag anwy
gfrafedia 1 atg @ &1 7 & a7 H
FEAra a8 FEAT | A 7 CF AwAtaw
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[t uwe wo wHm]-

fore Yus@ww wwd ) fegwm
*7 yEE) F O fgeq &1 TOF ) G i)
SR A & fau we ¢ f5 o=
| ggfoad ) AW AT & Haw A
73 WS AAAG TH qFT Wi T
AT A FAE T qET W O[T FT
@R

g1 wiar § & gwar 7 Ny fem
Ffmafed| & A wgafaew #) g &
EARE OO 1B i CER CAR
T ®rarg w1 7w fravam @ o|rd
FrqAfaew S ¥ ¥ TEHW qAEAHET F
wwifee 1 (=FEm). . &m0 S
7 qefeeafs & od am # Sfa
T FTHF) AT /AT AZO A I AAZA
FFE 1 R ¥ wE AT wEar ¢ 0
wsepafoey N ad fasli # ¢ oag
%28 A% ¢ A9 ¢ 9 W B FEW
Fr arfid) T St & 3@ adE
qiw A &, gEewE A 7z gfafed
FAE @ qEAMAT T R FAF
fag 1 g & /@ Aawar 530 5
wigsgi ¥ qAfE aromgw  aar frar
fAZ9r ATRGFH W ATG JTAEEA ALY
Ziar =ifgw ) S o F1 WA F TS
zaast & ag wrfaq & 71 W wfw
%V & I qrorsgd MgFRr 7 AN TAqar
o7 f5e) g9F90) THATE T FA0q7 4T
Fqq AT KT AR wIWA F| e
FT, Frafex w1 A agaT #4ifE 5
A qEAE A SAR IAAET 9T )
ag micrEl geaE g fom avg A ar-
iga gt agdflT It R weeT
FT UF GIGLT TAAT & SH A A
waz wfems afmafad) gardi weast
FEAT, gATE qwAFT FeAH) 0F for
Fiag g g, famd & 0 35 am oAy
gufae adf axwar wifeq fs ag 5w
Fid oage, fgerfora sfeah
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w Tifge wefl ¥ s weww dEm
¥ garr fgemr @i &)

qIHT qE FgAT & oFr9 A fE
g & feeae ;1 gafor fean
ar wFar g, 7 feREIm F uw aifaw
qgt fams; dimg o ¥ w6 A W
&A1 -AT) A\gG W AF FA AT qgH
A A AT R

—ATfgR @ Asw 7 aW FifwT wET

wifet ag wwad § qwewt g4
A 7 w5 @ v §OGE
T X fra e R oww F 7
wig A€t §1 @Fd ¥, IR F I
feme w1 fow &% gu @i aifsx
HA Hgd & WIfF 5T F OF aifdasen
g, angfar fer & "% @w7 4 A
IaF FAE UF ¥AH feE g

“Tt is polsib]c in a secular rrpu,blic,
according to our present Gonstitution te
have a hundred per cent Hindu institu-
tion and a hundred per cent Muslim
institution. The Constitution does
not say anything against it. From various
remarks that I have heard, I aminclined
to believe that some people think that
the Constitution does not allow the exis-
tence of such purely Muslim or purely
Hindu institutions. A secular republic
will have a Hindu wuniversity and a
Muslim university as Central unversities
because only a secular republic has the
large-heartedness, the tolerance and the
vision to have them both.”

wo wWifeT gaw ®| Amw o wiE
% Agl %0 91, s Aaifeaw wid
78 44 %7 &¥ar @ f§ 3 qf=w
gfaafcdt #1 fesfralt ) siwamg
AT wigd 91 7% &4 ¥ f& eww
qme o & f& @A & Agfoe
qag=  wWu, wAmg § wifee
qard & # I fear ag A e
¢ m® sfasm @ ) g AR
w7t § | faw gfrafed) 7 dte gda
o anfeT g Ay wgwT AT s



109 . Aligarh Muslim

AT A g A WA wgHg  wHH
FA AT w1 dar fem @ (sgawm)
Er i fas ag #ga & ¢ &
gfrafael ®1 qgavac sirar § 54 wles-
71 & fargi¥ qaiq gfrar & sar T
93 feqi @11 5w gfrafazy & fef
Fiw wOW, el a@ewr & aew
gi§ AT FEF AT I A FHATAT WY
g, ®r§ MO AFQ ST Foar IWa
afraicel 9T g% 4@l ;ar) FATR
ferg afrafsd) & aFge w@idl A a3
78 wrfas dzigu §, %% ¥ W
%t gu ¥ AfFq wew 4 fgg @@
7T g raw; T 207w fgeg gfaafadr w3
% JAAT | AEIAWAT F FAY W
¥ g wifgs &3 & fag @@
T 9T T W0, IAE; a0
g BT, IAR) I2A qTg F1 a7 @
F0 g f& AR ag Taer arfe-
A A q, Wi fadl & sagT & &,
I WA waifeas o D f5
v MNE W Wem w7 55 wE@E
fore srra®y 378 wgarCl arfas 3 g0

g5 @ X BF T TG — FW A IT
AT &1 A7 ¥g 57 & F5 i For awear
#F4 § f& qfam w1 qa gzt A
froems ¥aiz @ €, I ¥o T
o g AfFw w9 ¥ A Ten @
w671 § fas ¢ A 3§ @@ F7 A
§5Fi RATAAl FT (L § | H® FIC
FAA9 F AAT HX IH a7 } Hray qry
qT g WA w0 Aol qdY @
wfeqs aR ® gar Tifgu, s awm
wifra wawwiAl & g7 & oY ag AT
%5 Z1d f& AEawE TuT TG wEAr
Fifgr 1 37 7@t "R Al woE ofaw
3, T9q 70F £ 8 7 foq agd we1-
fazi w1 quwig w1 QE afew 59 Fgfad)
*1 ofr Ty #¢ 13 & faawr w9d WAy
gaX & wiw fyerrar SRy g
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wgoIE g fF 93 am oA
fear fs & gfrafed) & fag argnfdie
famiT F1 wawai 7@ FGT § ) SR
afd et & W &6 a
HAIG ARTT AT §Ed FWT GEGT
®07 | afew § &1 Harewr FT GIE
qud T @i g & A weAar g fF
qEAREl A qrAIA g W, THawid)
g # Afewa €1 dsaafowm guiw
sxfers &, gwro aeAeia §, Afew
H94 |YA 7T giq 1@ FT aq4g7 ¥ v
arFg gat Tewd # famm ¥
axgwfeon #t @ wmar B? @A
qaaal & g wae & afew ¥
T #, a0 0¥ F ark # fefesfuam
A9z 3 (smFEm). ... .

MR, DEPUTY-SPEAKER : He is

going a little too far, beyond the scope
of the Bill,

SHRI S, A, SHAMIM : If I am
saying somecthing inconvenient to the
Treasury Benches, they must have the
large heartedness to listen to me,

MR, DEPUTY-SPEAKER : I am
not concerned with anybody's convenience
but with relevancy, I would request him
to confine himself to the Bill,

Y THo Qo WAW @ THF FT LT
ar Aediw e gfrafael & gaawal
#t "R GgfaaTa X F1 g AATA AT
&1 d3qmfoon gaver F1Y sEw B ¥
qias 45 9w Fgm ar s @ wmF ¥
framy T warrr g § g€ AT 9T
asqefoon &1 Cganiw g1 ¥, IV
it &0 gmiw g fw 2 @ w0 e
t & far ) gl # g aw
st T sifgT 7 & a6 § 1 IAMAQ
Tg A W HW I geANATT A ghad
W wgaaa @A & gfara & @
g wet zaw fag o Adt WA g
fr qaasl & arg AAefeat § wisdH
sl F arfas & are §, o) %
G AET A7 @ E | W HR IR
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[t q#to go mef]
wM %, SeAE a1 9T NAF T FT
w1 T @ A et wex ¥ fag Jamg,
wiga mwifea o) Dar f s g@Er
o a1a Fg a7 Afgw 5§ F Sizaw
Iad feagrin= safyr w.fso) @ 7
@il qorat o qanfery o

qH THT g, A AT AT A& FE &
afer fegeama & asfitsnsa T 7
Fiaw ¥ eI A 7 P, v TR
szl 7 7€) g f5 wdiaF avgafon
EAACIE L CARCE TR i C B CA A A
) w7 @ dm F7E Owdt 7 wR fE
I ®w, AT &M F WE 'R
WHA FAE A | W WA A AR EN
BT STT ATHE g HHAT §F 1 714 v |
4 & SqIRT aRAG HF g1 Y, FHE-
afasa 7| a9g | /G & TN AFAT XL
F+1f7E #1 ag=ary | § gw wgafaen
¥ A F gary & fAq qw g1 wfe
ST AF TH AT F AYI § AT AHA
a7 Ag FX 567 5 gy W A€
g (sTaEm). ...

AT A AF FOAT Aigar g HW
et & awrfor FwAc w@at g fw
UA BN AEE W €, IAF qqoAg HAAA
#7 3@ g & om0 7@ ge owifed
TH § O &) owig A4 § 1 fewdw
FTd ¥, argaE wEEl H, s
ggsT W qEFAE] FT wET ) AR
) g fem W O3 ® H
gt e <@ &, gfew § adt fuw
w®ig

T w 15 A yaies g f& aq@mw
N UF ATEF Tk AEAAC] &) A&7
affmt & faq oF q@ada FAR)
w7 Teaae A Tifgd ) s et
g qEAAAT & aEeqd A AW
s Tifgd | wfFT g H g e
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arafaedi #1, s H oAy el
F daary aifeEy F1 oW am ¥
¥\ fert & wifed fs wx dagee
fegea o, T Awfae fekwara ®

g AT F gE® fo g E o feEaiq

¥ ardq & w9z £ 0 oM@ qHEATA

F woqrd g ®Y AN, AEARAT § AEA-

wfaa & W fastmdds Fear g 1 safaw
# wHaadls A wwar §, gy faw @i

w7 ¢ T4 gA fear arg § 7 uw

Al qwF g T fad § o oEwEw
F1 8egzx; fdim faam =afea fs
The Aligarh Muslim University was
established by the Muslim of India, By
accepting this fact, you will be accepting
the reality, that the Muslim in this
modern era also need certain facilities,
certain concessions, so that they come on
par with the rest of the popuhtion.
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Sir Syed’s decision te concentrale on
Western education for Muslims was un-
doubtedly a right one. Without it they
could not have played any effective part
in the building up of Indian nationalism
of the new type and they would have
been doomed to play second fiddle to the
Hindus with their better education and
far stronger economic positiern.
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“It is possible in a secular republic
according to our present Constitution, to
have a hundred per cent Hindu institution
and a hundred per sent Muslim institution
The Constitution does not say anything
againstit. From various remarks that |
have heard, I am inclined to believe that
some people think that the Constitution
does not allow the existence of such purely
Muslim or purely Hindu institutions. A
secular republic will have a Hindu uni-
versity and a Muslim university as central
universities, because only a secular re-
public has the large-heartedness, the tole-
rance and the vision to have them both,”

JYAISTHA 11, 1894 (SAKA)
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MR, DEPUTY-SPEAKER : He |
going alittle too far, beyond the scope of
the Bill,

SHRI S, A, SHAMIM
somcthing inconvenient tu the Treasu .
Benches, they must have the large hearted-
mess to listen to me,

MR, DEPUTY-SPEAKER :

concerned with anybody's convenience bui
I would request him t«

with relevancy,
confins himself to the Bill,
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: If I am sayii g

I am not
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The Aligarh [Muslim University was
established by} thelMuslims of India, By
accepting this fact, you will be accepting
the reality, that the Muslims in this
modern era also need certain facilities,
certain concessions, so that [they come on
par with the rest of the population,
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SHRI EBRAHIM  SULAIMAN
SAIT  (Kozhikede) : Mr. Deputy-
Speaker, Sir, while I stand to speak

on this detrimental and objectionable
piece of legislation—the Aligarh Mus-
lim University Amendment) Bill,—I
am reminded of the two verses of Dr.
Igbal said. H: said ;

2y Iy 3l a2 &Kyl
én'r" j B akedye S 34s
Pl Lo ge P U S gl gy Pl
2yl pheg Pl WU & g @

Sir, it is my gre.t misfortune that I
have to stand here today in this august
House to deliver a funeral oration at
the murder of the Aligarh Muslim Uni-
versity through this Bill, at the hands
of those who consider themselves to be
the sole custedians and only champions
of secularism and democracy in this
country. (Interruptions) Sir I am really
sorry to use such harsh words, butl you
must understand the sentiments, and
my heart is bleeding when I say so. The
Aligarh Muslim University is lost today.
The Aligarh Muslim University is not
any more a Muilim University, main-
taining its character and culture. It is
just another Central university of its
kind, and as a Central university we
must accept it as a fact. Let there be
no deception. As a Central national uni-
versily we accept it and let us declare
i. as such; and then we will have no
objection if you call it as a Central
national university.

Sir, with the passage of this Bill, all
the rights and guarantees given to the
minorities in our sacred Constitution and
the aspirations of the 8o million Mus-
lims of this country and all the devoted
and pioneering efforts of .Sir Syed Ah-
med Khan in the educational field for
the regeneration of Indian Muslims, and
all the hopes of the students of the Ali-
garh Muslim University will also be
shattered and destroyed for times to
come.

Siy, permit me te point out that it was
Sir Syed Ahmred Khan who was the
greatest nationalist ever born in this
country who declared that Hindus and
Muslims are the two eyes of India; two
eyes of this country, comparing our
motherland to be a beautiful lady. To-
day, it is a tragedy that ome eye which
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is ailing and weeping, is sought not to be
healed but is sought to be injured in a
very wrong manner. Surely, the beauty
of India cannot remain with such a
merciless action.

I would emphatically say that secu-
larism dose not mean destruction of one
community, their culture, their tradi-
tion and identity. All the communities
in our great country have to live with
harmony; they will have to prosper
equally. India is really a-garden with
flowers of different colowr and wvariety
representing  different cultural and lin-
guistic entities. The beauty of this gar-
deén cannot remain if all these communi-
ties do not have cqual opportunity to
flourish because then alone the garden
can be said to be in full bloom and sa.ld
to be beautiful and attractive.

ety S S e B ot e
ool ped &8 e e
o_hifns-"u‘..vr‘ul‘“usd-)‘ﬁ“d
S glemd G LGl ga S

Do not deprive us, the minoritics of
their right which is stated in the Con-
stitution; they have a right to have a
university of their choice. The Aligarh
Muslim University withits minority charac-
ter will be a shining example of secula-
rism in this country for which we can
rightly be proud. As the House is aware,
this University has a history and tradi-
tion and an objective. There was a pur-
pose for which it was established. The
Aligarh Muslim University was in fact
founded for, and at the initiative of the
Muslim community. It was in 1g10
that a decision was taken by the All
India Muhammadan Educational Con-
ference to establish a university. In 1911t
a memorandum was submittea to the
then Government of India for the esta-
blishment of the Aligarh Muslim Uni-
versity. All the funds colltected for, and
the assets and endowments belonging
to the Mohammadan Anglo Oriental
College were transferred to this Univer-
sity and the Aligarh Muslim University
Act came into fotce on 1-12-1920.

This university was established with
the purpose and cbjective of preserving
the religious and cultural heritage of the
community and to inculcate in Muslim
youth scientific and technical knowledge
in which they were very much behind
the other communities. I have here
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booklet published by the All India Ali-
garh Muslim University Old Boys Con-
vention Council and permit me to read
a paragraph from this booklet :

“In May 1911 a memorandum was
submitted to the Government of India
by the Muslims praying for necessary
action for achieving the object of esta-
blishing a Muslim University at Ali-
garh and a deputation met the then
Education Member of the Government
of India. The result of these negotia-
tions was a despatch from the Govern-
ment of India to the Secretary of
State for India in November, 1911, em-
bodying the various provisions of the
scheme which had been settled between
the Government of Imrdia and the
Muslim University Association.”

The matter was thus settled. It was a
contract between the Government and
the Muslims of this country. Then the
university came into existence. The
Government of India finally agreed to
the aspirations of the Mus'im cemmu-
nity and the final outline of the scheme
was published in the Gazette of India,
Part VI dated 11 September, 1g20 and
I quote :

“Such an outline is the scheme which
we recommend to your Lordship It
represents the result of considerable dis-
cussions and of somewhat long nego-
tiations. The spirit that has animated
both parties to the negotiations has,
we are glad to be able to inform your
Lordship, been excellent and we trust
that Your Lordship is sanctioning a
University at Aligarh will share the
hope which we, confidently, enter-
tain, that this new and interesting
educational experiment supported by
the confidence of the Government and
Mohammadan community will be the
source of enlightenment and prospe-
rity to that community and will fitly
crown and carry on the noble work
and the lofty hopes of Sir Syed Ah-
mad Khan.”

Ultimately a Bill was finally published
in the Gazette of India, dated 31st July,
1920. The statement of aims and objects
in that Bill stated, inter alia :

“The Muslim University Associa-
tion having requested the foundation
of a University on certain funds and
property being available to this end,
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it is preposed to disselve that Associa-
tion and the Mohammadan Anglo
Oriental College, Aligarh and to trams-
fer the property of these socicties to
the new body called, ‘The Aligarh
Muslim University".  Special features
of the University will be the imparting
of Muslim religious education to Mus-
lims and inclusion of Departments of
Islamic studies.”

By quoting all this and giving the
background what I desire is to impress
on the hon. and respected colleagues
in this House that Aligarh Muslim Uni-
versity should not be treated as any other
university in the country because this
university has a significantly and basi-
cally different position and standing. It
is an endearing monument to the cul-
ture of the Muslims of the country raised,
created and founded by the labour and
great sacrifices of the Muslim commu-
nity and held by it as a trust and be-
queathal for the future generations. Sir,
therefore, any attempt to change the basic
character of the university will create
a feeling of frustration in the minds of
minority. It will create a feeling of sus-
picion in the mind of minority. It will
not only shake the secularism and demo-
cracy in which we have fundamental
faith, but it will also have serious re-
percussion and reactions which may some
times take a serious turn. In spite of this
it is tragic that serious attempts are being
made to destroy the minority character
of the Aligarh University, and wipe out
the objects for which this was founded.
The present Aligarh Muslim University
Amendment is the culmination of all
this attempt. With the passage of this
bill the Aligarh Muslim University will
be dead and from the ashes will emerge
just an additional central university which
you are to accept as a fact.

It has been admitted in very clear
terms that AMU Amendment Bill is
based on the report of the Gajendra-
gadkar Committee, which made recom-
mendations on the governance of uni-
versities. It has no particular reference
to Aligarh Muslim University. The state-
ment of objects and Reasons very cleatly
says :

“The report of the Gajendragadkar
Committee on Governance of Uni-
versities was received by Government
in July, 1971. Recommendations of
the Committee were accepted both by
the University Grants Commission and
the Government in principle . . .
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Based on the recommendations of
the Committee and taking into accoumt
other relevant factors, Government,
decided to introduce comprehensive
legislation for the Aligarh Muslith Uni-
versity. The Bill seeks to achieve this

purpose.”

The basis is the Gajendragadkar Com-
mittee. It cannot take into consideration
anything else. No consideration has been
given to the particylar history and objec-
tion which led to the establishment of
Aligarh Muslim University. What was
the basis of negotiation between the Mus-
lim Community and the then Govt. of
India before 1920, what are the guaran-
tees given to the minorities, what were
the declarations of Pandit Jawaharlal
Nehru, and Dr. Zakir Hussain. What
were the pledges given by the ruling
Congress Party in the election manifes-
to ? All have been thrown to winds
and the Gajendragadkar Report has be-
come more valuable and is treated as
sacred by our Education Minister.

I would like to point out what Pandit
Jawaharlal Nehru,—illustrious son of In-
dia, the greatest national democrat want-
ed to say. He wanted to preserve the
character of the university. Pandit Jawa-
har Lal Nehru in his Autobiography has
applanded the efforts of Sir Syed Ahmad
Khan in the iollowing words :

“Sir Syed’s decision to concentrate
on western education for Muslims was
undoubtedly a right ome. Without it
that they could not have played any
effective part in the building of Indian
Nationalism of the new type, and they
would have been doomed to play se-
cond fiddle to the Hindus with their
better education and far stronger eco-
nomic position.”

Now, Sir, I have got here a letter of
the late lamented President of India, Dr,
Zakir Hussain. He has been quoted by
my learned friend here—‘proud to be
the product of Aligarh Muslim Univer-
sity’. It is possible in a Republic accord-
ing to our present Constitution to have
a 100% Hindu institution and 100%
Muslim institution. Here I have got a
letter written by Shri Lal Bahadur Shas-
tri. The letter was written in 1965. It
says that the character of the Aligarh
Muslim University will be maintained.
University will also remain the same.
I think there should not be any further
misgiving in the matter of the Aligarh
Muslim University.
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Here is the Election NBaniftsto of the
Indian National Congress issued in 1971.
On page 12 it says. It is mentioned at
page 12 :

“Secularism is one of the basic te-
nets of our Constitution. In accord-
ance with this constitutional impera-
tive, the Congress will strive to ensure
that all minorities have full freedom
to establish, manage and run educational
and other institutions.”

It gees on to say :

“The Congress will strive to ensute
the democratic functioning and protect
the autonomous character of educa-
tional instituions including those esia-
blished at the instance of and for the
benefit of minorities.”

I have with me here the report of the
Chatterjec Committee.  Unfortunately,
I do not have much time to quote it.

It is being argued that the judgment
of the Supreme Court has gome against
the demands and aspirations of the com-
munity, as the Supreme Court has said
that the Aligarh University was establi-
shed by the government and not by the
community. I can say with due respect
to the Judges of the Supreme Court that
the Supreme Court took a very narrow
view. I would quote here the comment
made on the judgment by Shri H. M.
Seervai, the Advocate-General of Maha-
rashtra who said :

“It is submitted that this is the first
case in which the Supreme Court has
departed from the broad spirit in which
it had decided cases on cultural and
educational rights of minorities. .. In
the present case, the Supreme Court
has on narrow technical grounds which
are erroncous held that a minority
community which had striven for and
obtained the establishment of a Muslim
University and endowed it with con-
siderable property and money had
not established the University, and
the provision of Act of 1920 vesting
the supreme government of the Univer-
sity exclusively in Muslims did not
vest the administration in Muslims.”

In addition to this, Parliament has
got the power to nullify the effect of the
judgment given in the case of Aligarh
Muslim University. Just now Shri Pant
was referring to the power of Parliament
to legislate. 'We want Parliament to
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legislate to rectify and nullify the effect
of the Supreme Court judgment. Par-
liament has got the power to:do that.
If we could amend the Constitution to
nullify the effect of the famous Golak-
nath case, if we can give protection to
the Kerala Land Reform Bill by inclu-
ding it in the Ninth Schedule of the Con-
stitution, what prevents Parliament from
bringing forward a Bill, as suggested by
Shri Shamim, for which I have also
given notice of an amendment, which
will protect the minority right and nulli-
fy the effect of the Supreme Court judg-
ment by adding a clause in the body of
the Bill which says that notwithstanding
any judgment, decree or order of any
court to the contrary, the Aligarh Muslim
University shall be deemed to have been
established by the Muslim minority com-
munity.

Finally, I want to say this. As you
all know, the Muslims have great res-
pect for the Prime Minister of this coun-
try, Shrimati Indira Gandhi. We hold
her in high esteem. It was because of
our high faith in her that in the 1971
elections the Muslims completely voted
for her and supported her so that secula-
rism may be saved in this country, de-
mociacy may be saved in this country.
That is why we supported her programme.

But here I have to express our deecp
concern and anguish at the statement
reported to have been made by the Pri-
me Minister on the zgth, while addressing
a meeting of the newly-elected executive
of the Congress Parliamentary Party.
This is reported in The Hindu and other
newspapers.  The? Hindu says :

“The Prime Minister WMrs, "Indira
Gaindhi made it clear here today that
it was not possible for the Government
to declare any university financed by
it as a ‘minority instituion’,

Addressing the first meeting of the
newly-elected Executive of the Con-
gress Parliamentary Party, she said
that  after the Aligarh University
Act of 1965, a section of the people
had put forward the demand that the
Government should declare the Aligarh
Muslim University a ‘minority insti-
tution’.

‘I7 this demand is conceded, the
Government cannot resist similar de-
mands from other minorities—both re-
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_ligious as well as linguistic’ she add-

This statement is considered very sorrow-
ful and shocking by the Muslim commu-
nity because it goes against the funda-
mental right enshrined in article 3o(2)
of the Constitution which says very clear-
ly :

“The State shall not, in granting aid
to educational institutions, discrimi-
nate against any educational institu-
tions on the ground that it is under the
management of a minority, whether
based on religion o1 language.”

I have got the Chatterjee Committee
Report, but I am not dealing with it
for want of time. But I will certainly
refer to one point. It has been stated by
the learned Education Minister that we
have got safeguards for Muslim interests,
we have got autonomy and democracy.
Nothing of that sort is there. No Mus-
lim interest is safeguarded. The name
‘Muslim’ appears only in the title, Re-
presentation to learning Muslims cul-
ture has been given up, representation
to the donors who make wakfs endow-
ments have been removed and the re-
presentation of the old boys of Aligarh
Muslim University has been reduced.
Now the representation in the Court
and tbe Council is no representation;
we have got only a signboard and nothing
else. Then there is talk of autonomy.
What is this autonomy ? The whole
thing has been reduced to a debating
society; nothing more than that. The
Executive Council has got 8 represerita-
tives of the Visitors. Others are those
people chosen by the Vice-Chancellor.
So, there is no demeocracy or autonomy
there. The Executive Council has been
loaded with powers, but out of 19 members,
8 are nominees of the Visitor and the rest
are creatures of Vice-Chancellor. The
Vice-Chancellor is again nominated by
the Visitor. All the powers rest with the
Government and not with the University.

‘To be frank and very clear, the Muslims
have been given a skeleton without life.
1 do not think any purpose could be
served and any interest safeguarded by
just retaining the word “Muslim” in the
name of the University. It is, as I said
earlier, just a Central University as any
other and nothing more. This is the
reality which should be accepted.
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" Lastly, the Billis being hurried through
and rushed through, creating suspicion.
This is undemocratic.
moved a motion for referring the Bill
to a Select Committee, so that the com-
mittee can study the problems and find
out some meeting ground. In the Select
Committee amendments could be given
and an agreed Act can emerge, which
will give confidence to the Muslim mi-
nority, which has got a very great emo-
tional attachment for the Aligarh Muslim
University. Therefore, I request the
minister to agree to refer the Bill to a
Select Committee.
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SHRI 5. M. BANERJEE (Kanpur) :
I rise on a point of order.. . (Interruptions)

MR. DEPUTY-SPEAKER : Order,
Order, 1 will hear your point of order.

Mr. Shastri, there might be odd indi-
viduals here and there. Why bring in
here controversial things while speaking
on this Bill ? I would request you to con-
fine yourself to the Bill. There might be

odd individuals here and there. Don’t
bring in here such things.

SHRI S. M. BANERJEE : On a
point of order, Sir.

My point of order is this. When Shri

Shamim was speaking, I heard you to
observe that he was not delivering a rele-
vant speech. The speech that he is deli-
vering is not relevant to the Bill. He is
talking about Muslims and all that. This
is a speech of an Arya Samaji and noth-
ing else. These are the persons who
create communalism. (Interruptions) These
are the people who are creating communal
riots.  (Inkerruptions)

MR. DEPUTY-SPEAKER : Order,
order.  Let me deal with the point of
order. If all Members were to kindly
cooperate in being relevant, nobody will
be happier than the person sitting in the
Chair. But there are degrees of relevancy
or irrelevancy. Where an irrelevency
provokes a furore in the House, then I
have got to intervene.
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MR. DEPUTY-SPEAKER : Mr.
Shastri, what you say is not relevant to
the Bill. Don't proceed with that; con-
fine yourself to the Bill.
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SHRI H. N. MUKER]JEE (Calcutta-
North-East): I am grateful for your ge-
Tierosity in permitting me to participate
in this imnortant discussion.

1 have heard with much interest the
specches made by the members of this
House, especially the two Ministers of the
‘Government, my young friends, the Mi-
mister for Education, whom I have known
since he was that high and the Minister
of State for Home Affairs, and I felt
T could agree with a great deal of what
they had said. But I felt at the same time
that it was exactly on account of the im-
portance of the subject under discussion,
it was exactly on account of th= kind of
emotion which has been evoked by this
measure being placed before the House
in the manner that it has been, that 'the
request for a reference to a Select Com-
mittee, either of this House or a Joint
Committee, was one which Government,
in all propricty, should have accepted.

I say this because when I agree al-
most with everything that there is in this
Bill, I would notlike Parliament to divest
itself of its jurisdiction in so far as the de-
sirability of going through the Gajendra-
gadkar Committee’s report is concerned.
It is good that the report submitted by
an eminent academic committee has been
accepted nearly wholesale by Government,
but, even so, we are dealing not merely
with academic matters; everything in
this country, whether in the academics
or elsewhere, is mix>d up with larger
mational issues. Even though we may have
a0 eminence in academic matiers, we
have to bring to bear ou the academic
discussion a certain sense of proportion, a
certain sense of national understanding,
which an exclusively academic committee
is not always able to muster. That is why,
while it is a good thing that the Gajendra-
gadkar Committee has been supported,
so to speak, by this Government measure,
it wouldhave been very much better if this
House through its committee or through
the process of a longer discusson,—when
s0 many issues have been raised—had an
opportunity of going into the essentials of
the positicn that is placed before us.

We have had a variety of speeches (o
which I am tempted to make a little re-
ference, and I should perhaps say at his
point of time that, when my friend, Shri
Samar Guha, was speaking, I had a feel-
ing that it was a very simplistic proposi-
tion he was trying to put forward even
though he was bringing in a great deal of
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historic material in support of his conten-
tion. What he proposed, what it really
boiled down to, what that if you
deleted the word ‘Muslim’ fiom the
title of this measure aind from the banne
of the University in Aligath and if you did
likewise in the case of Banaras, then every-
thing would be lovely in the garden.
Sir, this is a simplistic formulation I
would not say that there is guile behind
what obviously appears to be simplicity;
but nothing is so simple as that; everything
is complicated. If it was that simple,
the declaration in our Constitution that
untouchability stands abolished, a sublime
declaration, that intention would have been
sufficient and we would have been spared
the spectacle of so many discussions in re-
gard to the gievances of the Scheduled
Castes and Scheduled Tribes and allied
matters. Therefure, what is necessary is a
new temper in this country which would
make it unnecessary . . .

SHRI SAMAR GUHA : My lear-
ned Professor misses that simplicity also
means fundamental motivation; it is a
questicn of fundamental motivation behind
that.

SHRI H. N. MUKERJEE: My
be, it is a fundam=ntal motivation with
which I am in complete agreement. But
we live in work-a-day world that funda-
mental motivations, however ardenily
held, notlead to results.

Thie same kind of feeling I had when
I listened to my friend, Mr. Jagunnath-
rao Joshi. who propounded the idea
which was so apparently unexceptionnble
that a University suggests universlity.

“gx Fave WA 11"

“where the world become a single nest”.
That was the vedic motto with which
Viswa Bharati was founded. He talked
of a University embracing everybody
and all that sort of thing. It is a
wonderful formulation. But we live in a
work-a-dey world, an objective and con-
crete world which we cannot change the
way we want by merely wishing it to be
changed and that is why, Sir, we find in
all Hindu formulations such wonderful
sublime concepts like Brahma and Jiva
being the same and that sort of thing.

wrwrgs sasarfa agw wawfza
@ "7d a1 faqar Na =gl
Tl



141 Aligarh Muslim

Jetva and Brehma are the same and
yet after this kind of formulation, inequa-
lity and all sorts of social injustices go on.
Varnashram is sought to be equated with
social justice. Hinduloa is sought to be
‘equated with humanism. All that goes
along with sublime formulations about the
soul being such that the human soul and

the soul of the universe is identical
in operation.
These fundamental  formulations,

howsoever wonderful they may sound,
would lead us a world no where. That
is why I say, Sir, let us not be idealisti-
cally affected by this sort of thing.
As Karl Marx had said, history is a
cruel goddess whose chariot goes ahead,
and unless we know the path in which that
chariot is moving, we shall be crushed and
our skulls would remain as evidence of
our lack of knowledge with regard to the
social process. Try to understand the social
prozess. Try to deal with the social prozess
objectively and that is the thing we have
to keep in mind.

I canmot go on with this theme. But
T was telling all these things because these
questicns were brought up in the course
of the discussion. Aligarh has a special
<haracter. Aligarth like every other place
has had a dialectical process of develop-
ment, contiadictions often emerging ir
its career. There is no need to go back
to the old days. Aligarh produced at one
time a lot of communalism. Aligarh pro-
duced at the same time that wonderful
band of leaders among whom I must name
at least two, the great Maulana Muham-
mzd Aliand Shaukat Ali who might have
committed mistakes later cn but  they
led the freedom movement and their
banner was carried by other people who
followed later on. They came forward to
start the Jamia Milia in 1920. They came
forward to break the old Aligarh Univer-
sity which was very much influenced by
the obscurantist ideas of people who had
‘made their peace with the British imperia-
tist power. They wanted to make Aligarh
something very different and that is why
we got men like Zakir Husain and Rafi
Ahmed Kidwai who at a later date tried
to do something in 1egard to Aligarh. That
is the image of Aligarh, not meiely an
image of obscurantist adherence to theo-
logical disputation. The image of Aligarh
is not that only Muslim discussions took
place. The image of Aligarh is that ofa
really and truly cultured community which
would try and imbibe all the best in life.
My first acquaintance with Aligath was
when I came to Banaras as a student
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of Presidency College, Calcutta to take
part in an Inter-University debate and
I discovered that the politest people bhad
come from the Aligath  University.
From that time onwards Aligarh evokes
in my mind a special quality, because
Muslim culture upholds ceitain values,
there is a feeling for life, there is a feeling
for the equality of man. That is why
Islam to-dav hag padapted itself to the
winds of change all évér the werld from
Algeria to the Pacific. We find new winds
blowing. To these new winds if Islam to-
day does not adapt itself and ties to hide
its head in the sand because of the ob-
scurantism of certain medieval minded
people, they would have to pay the price
which the chariot of history going across
and history being a ciuel goddess would
extract from them. Thatis why those who
have cared for Banares, those who have
cared for Aligarh have to remember these
things and it is no good saving, let us try
to bring about a proper atmosphere.

Our friend, Shri Shivkumar Shastri
was interrupted, by some one who said
he was an ‘Arya Samaji’ whether Arva
Samaji for no everybody has aright to speak
in this House. But they must contribute to
the totality of this country’s advance. They
must say something which would help cu
going forward.  This is the jooth vear
of the birth of Amir Khusru a man who
calls himself Dehlavi, a man who coined
the word "Hindustani’. who was the first
encylopaedist of this country, who was a
great  musician, who was a composer,
who was »  poet, who was a writer, whe
was a statesman, a man who embodied in
himself the synthesis of Hindu and Muslim
cultu: e,

This is the country of Kabir who has
seen even in  his times how Hindus and
Muslims were fighting each ather.

¥ TT gg Us 7 L
forg %7 fggard A& quaq 7
geFif

These are the twin evils to which our
people have been accustomed; they have
tried to fight it;but they have not succeeded
so far. This is why even today we have to
fight. That is why we have to fight the
inferiority complex of men like Ibrahim
Sulaiman Sait who was speaking a little
while ago. If I were a Mussalaman, I
would feel proud of my contribution to
the culture of this country. I would feel
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proud to have had given India men like
Hazrat Nizamuddin Aulia, one of whose
successors in his shrine wused to say :

fegear & 2 doaz T s Fomr

That was the kind of effulgent demo-
nstration of the tolerance which is behind
the truth, which is there in all kinds of
sublime sentiments. If I were a Mussal-
man, I would 1epeat what 1 have said
before in this House, which was said at a
meeting in Calcutta in 1941 by a Muslim
leader who wanted partition at that time.
He said: When a Hindu dies, his body is
burnt and his ashes are thrown into the
river to be carried by the current,
knows where. When a Muslim dies, he
wants six feet by three feet of Indian soil.
He belongs to this country in life and in
death. That would be the attitude of
the Mussalman in India. He should feel
that he has made his contribution and
a great one, to the life of India.

16 hrs,

We have a culture which is a synthe-
sis. There is no doubt about this. This
synthesis is the biggest thing in so far
as our life is concerned.

I am sorry I am getting into these
details; but I am provoked by certain of
the observations which have been made.
But [ feel that we have to preserve not
the minority character but the national
character of Aligarsh and of Banaras. If
they want to keep the minority character,
they are welcome to go and subscribe and
have a different foundation and I am not
going to enter into a footling little legislis-
tic discussion as to what was the agreement
with the British Indian Government in
relation to those gentlemen who supplied
some funds for the establishment of the
Muslim Educational Society or whatever
else  might have been the progenitor of
Aligarh Muslim University. If you want
a minority institution, go ahead with it.
You are atliberty to have your own ins-
titution, but this is a national institution
where the pricrity in emphasis is on Mus-
lim culture, in so far as it has made its con-
tribution, its specific creative contributicn,
to the development of composite Indian
culture, Similarly in Benaias and other
places, I would want special studies to be
conducted, because the atmosphere is
conducive.
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I was born a Hindu and I know the
Hindu roots of Indian culture are impor-
tant. I cannot deny them, even though
I am a marxist—I claim to be a marxist,

rhaps I am nota good enough marxist,
cannot deny the soil on which I stand.
I belong where 1 belong.

It was no good listening to Shri
Jagannathrao Joshi who, the other day
talked about Hinduwtva and other things,
Now he is talking about Manalalea
which is a good stick to beat the Aligarh
Muslim University with. But, if we have
to stznd on the foundations where we be-
long, we have to know out past, our own
culture and the legacy of owr ancestors.
Our legacy is so terribly heavy. It s
dangerous to be an heir to 4,000 years
of civilisation. That is why we confront the
complicated problems of modern India.
That is why we have to try and under-
stand where we stand. It is no good making
twenty-first century speeches in Parlia-
ment and having to go back to areas where
Maharaja Mandhatta might still be the
ruler, because from the lock of things,
nothing appears to have happened many
arts of this country since 4,000 years ago.
That is why we have to come to terms with
the modern world. That is why Aligath
Muslim University, like the Benaras Hindu
University, has to be put on the right rails.
That is why the Bill has to be considered
properly. That is why I say Government
refusing  a select committee has been
wrong; it has been perverse.

The Prime Minister accidentally is.
prescnt here on this occasion.  She should
give her guidance to the Education Minis-
ter. She should give a directive even al this.
late hour. And, the heavens would not fall
if a reference is made to a Joint Select
Committee or a select committee or what-
ever it is. This Pzrliament must consider
the Gajendragadkar Committee report
properly nd see what changes are neces-
sary. It would not require too much time
for it. The Committee can easily finish its
labours, they can report on the first day
of the next session of Parliament.
And before the 15th August, you can
easily have this Bill passed, and no celebra-
tion would be prejudiced by this delay.
If there is any answer to this argument for
a slight delay in the passage of this Bill,
I would like to listen to the Minister, but
as far as I am concerned, there is no answer.
Government should agree to reference of
this Billtoa Joint Committee or a Select
Committee, whichever they like.
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MR. DEPUTY-SPEAKER :Wc have
not come to that stage yet.

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF, S, NURUL HASAN) : 1 am
extremely grateful to  man hon,
Members for the support that they have
given tothis Bill in principle. I am parti-
cularly grateful to my hon. friend who has
contributed so much to the development of
my own thought; I am referring to Prof.
Mukerjee; he has come to my rescue and
given all the arguments which I would
have had to give.

SHRI S. A. SHAMIM: He should
be in the hon, Mipister’s place and the
hon. Minister should bein his place.

PROF. S. NURUL HASAN: The
most important poirt that has been raised
is : why not refer the Bill toa Joint Com-
mittee or a Select Committee? Ishall try
to convince you why we have, after due
consideration, decided not to refer this
Bill to a Select Committee. First oi" all,in
this House, you must have heard that
points of view are so different that no
Select Committee can ever came lo an
agreed conclusion.

SHRI S. M. BANERJEE :
the reason why its should be sent.

PROF, 5. NURUL HASAN : These
are fundamental issues, issues on which an
agreement does not seem to be possible at
all.

That is

Secondly, the Gajendragadkar Com-
mittee report, as I ventured to po'nt out
earlier, was placed before this House
some months ago. practically six months
ago, and it was stated by my predecessor
that Government  accepted it. If any
hon. Member wished to move lor its
consideration in the House, he could have
easily done so. I am not challenging or
deny:ng the authority of this House to
consider any academic report, whether it
be the Gajendragadkar Committee re-
port or the Kothari Commission’s report
or any other. After all, the ultimate res-
ponsibility tothe Indian people rests with
their duly elected representatives, and the
democratic principle implies the control
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over every aspect of the life of the people
including academic life, by the elected re-
presentatives of the people. Therefore,
democratisation also means the power of
the elected representatives of the peopls
toreview the functioning of any academic
institution, but it is the wisdom of this
Parliament, and in my opinion, a correct
decision on the part of this Parliament,
that academic institutions should be given
autonomy in academic matters and that
there is no dichotomy between the twao,
between theright and authority and in fact
the duty of Parliament to the people of
India and at the same time, the desire of
Parliament to ensure the academic auto-
nomy of the educatiopal institutions and
research institutions, because without an
atmosphere of freedom and liberty, our
knowledge will not prosper and research
and creativity will not go forward. There-
fore, I would submitthat I am not ques-
tioning the right of Parliament. I am asser-
tingit, but I am saying that in its wisdom,
Parliament has given a great deal of res-
ponsibility to the University Grants Com-
mission. The University Grants Commi-
ssion appointed an expert body which
came to a consensus and this consensus is
represented in this Gajendargadkar Com-
mittee report which has been belore the
House.

My third pointis that il hon. member
will apply their minds tothe Billin accor-
dance with the Gajendragadkar Com-
mittee’sreport,they willfind thatit leaves
a great deal of autonomy with the Uni-
versity, a great deal of flexibility. Only
few of the clauses of the Act are being
amended. The bulk are the statutes and
evenif al anytimethe Executive council
of the University were to feel that in aca-
demic interest or in the intevest of the
University any particular statute needs to
be amended, they have only to propose
tle amendment and if Government also
agree, then the statute can be amended.
Therelore, if you pass this Billin its pre-
sent form, it doesnot mean that no chan-
ges even when considered necessary for the
academ’c development of the institution
can be brought about. This elasticity, flexi-
bility, is the result of present-day acade-
mic thinking not only here but in many
other parts of the world.

I have very little time in which to
attempt a point-wise answer to the points
raised. But I thinkit would be necessary
to make a few points of explanation. It
was asked why was there the need oi a
centre of West Asia studies. The hon.
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member would perhaps be interested to
know that the UGC has a scheme of area
studies. It is felt thatin view olthe grow-
ing contacts of our’ couatry with different
parts of the world, it is necessary to de-
velop expertise in ditferent areas of the
wo-ld. Under tnis programme of area
studies, a special committee of the UGC
has sclected certain universities to specia-
lise in econom’c, political, social and his-
torical developments taking place in differ-
ent parts of the world. This committee
ol the UGG has chosen Aligarh along with
two other uaiversities to specialise in West
As’a studies. Itis an inter-departmental,
inte-d’sciplinary programme under the
auwspices ol the Centre of West Asian Stu-
dies.

I would alsol ke to clear a confusion
in the mind of the hon. member of the
D.MLK. He did not want students to be
g'ven representation in the Academic
Council. In fact, there is no representation
for siudents in the Council. But I was a
little surprised when he made the state-
ment that the trade unions had nothing
to do with Upiversities, [ hopc there are
enougl hon. members of this House who
rcal se tl at labour has to play a very im-
portant partin the development ol higher
education.

Taeguestionof affiliation has been rai-
sced by several members and I think it has
been effectively answered. Therefore. T will
not take time on that. The po'nt is tlat
til' now A'igarh has not had any institution
affiliated toit. Therefore it is decided that
in future also it should not have. Belore
1966 Banaras Hindu University had 4
affil ated institutions. In 1966, Parlia-
ment decided that Banaras would not
affil ‘ate any o'her institution. It could not,
for obvious reasons, pass a law that these
institutions which are affiliated should be
disaffiliated because that would have led
1o a number of difficulties.

Then there should be a clear under-
standing of the differnce between an
institution established by the University
and maintained by it and an ‘nstitution
which is managed by a private authority
and which is only affiliated to the Univer-
sity. In fact, the technical term used
in the former Act was ‘admitted to the
privileges of the University’ and the other
was  ‘an institution maintained by the
University”.
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I was alittle surprised. In fact, it
should not have been surprised, and ‘n
fact, I should have expected it, when the
hon. Member from the Congress organi-
sation pleaded for the representation of
donors on the court of the university. We
rightly or wrongly, have now pledged our-
selves to move towards socialism.

ot e ot @ gy wEET,
AT ArEE HwE HET g AT w9
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MR. DEPUTY- SPEAKER: It is
not a point of order. I will deal with it,
The Minister is replying to the main de-
bate. When this particular amendment,
comes, at that time, perhaps there may
be something which I shalldeal with at
that time.

wgoaR ARl ;. IqEAW WIRT,
gH wax #ranq 7@ faaar g faar o
FRAA AT GFA S 1. . . . (sqwaT™)

MR. DEPUTY-SPEAKER: Order

please. I have given my ruling. When
this particular amendment comes, at that

time, you raise this point. I am not
rulingit out. -
SHRI S. A. SHAMIM: I would

only like to be assured that this is the
last amendment. (Interruption).
MR. DEPUTY-SPEAKER: will

somebody explain to the hon, Member
what I said? Perhaps he could not follow
me,

o GATT EAT ;AT FAR FTIA
Fi qreT w4 & faq sa3 €, qwErd
IAFT OTHT AG FIA & | 9 A FA AT
g favame femd f wfaea & oaradl
grar i

MR. DEPUTY- SPEAKER: Un-
fortunately, I cannot convey to the hon,
Member in the language that he would
readily understand.

PROF S. NURUL HASAN : Sir,
1 was referring to the question of the re-
presentation of donors. This Government,
and T beg to submit tlat the country as
such, stand pledged to socialism. We can-
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no! give any extraord nary authority to
men of property, only on the ground that
at oncstage or the other they were philan-
thropic in their outlook.

AN HON. MEMBER :

Excepl lor
the clections.

PROF. S. NURUL HASAN: It was
al s asked why the Visitor has becn given
the power to disallow amendments to the
statute. Among other things, so far as
the expenditure of the university is con-
cerned, it being a Gentral university, it
is the reipansibility of the Univers:ty
Grants Commission to pay 100 per cent
defic't grants tothe University. Now, il the
Unive's ty were to citablish a new depart-
ment or to establish a new centre without
fi'st consulting the University Grants
Commission and finding out whether funds
were available or not, thenit canlead to
avery seriousand difficult situation. There-
fore, the Visitor has been given the right
tod sallow astatute frumed by the execu-
tive council.

I want to deal rather briefly with
the point which my hon. friend Shri
Samar Guha made. After what Prof. Hiren
Mukherjee said, it was not perhaps neces-
sary for me to doso. [ entirely agiee with
him that this university has. and should
have a national, and not a minority, nor
theocratic character. There is no intention
at this stage, nor was the intention at any
stage in the past, to give it a theocratic
character. It has a historical characler
which had been explained in my introdue-
tory speech. All universities over a course
oltime acquire certain characteristics and
features and certain peculiarities ol their
own, certain traditions and so on. Some
ol these traditions are very good traditions
and must be honoured. Occasional ly there
are some traditicns which are backward
looking, traditions which cease to have
any validity in the changing circumstapces
and these traditions should be given up.
The Aligarh Muslim  University, like
any other educational institution, has had
to fate two types ol attitudes, reactionary
atiitude and progressive attitude, I am
happy thatin Aligarh, the struggle inside
the university againstreactionaryideology
has been far more vigorous than in many
other ipstitutions and it should be our
duty to assist the forces of enlightenment
and assist those forces which lead to fur-
ther growth and development of progres-
sive ideas, of scientific outloock and which
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desire to serve the common people and
the masses ol this country so  that they
may move lorward.

16.22 hrs,

[Mr. SPeaxker in the Chair]

Event today, barely three per cent
of our youth has the honour or privilege,
of going to any institution ol higher lear-
ning. The bulk ofthe people, g7 per cent,
are denied this opportunity. It istherclore
the duty of the teachers and students of -
every university and college to repay this
debt to the masses of India who in the
last resort are financing higher academic
activity in the country. Aligarh as a cen-
tral university has a special respons‘bility.
The per capita expenditure on Al garh
is higher than the per capita expenditure
in many of the State Universities. Therelcre,
Aligarh, like all the other cential univer-
sities has to be a pace setter in making
contribution to knowledge in the service
of the people of India.

Reference has been made to the in-
terests of Musl'ms. I belong to a Muslim
family. I do not have any complex; I have
no hesitation and I can atlack Muslim
communalism and I can attack Hindu
communalism also. I should like to make’
a submission to you, that most of the Mus-
lims will move forward educationally and
in other things only when the rest of the.
country moves forward. Itis the duty of
this Government and it has pledged to
do so. I am very happy that the Prime
Ministeris here;in allher election specches
she has gone out of her way to assert that
her party and her rnment would da
everything thatlies in its power to work
for the advancement ofthe most deprived:
sections of our population, irrespectlive
ol the caste or community to which they
belong. Unless this general development
takes places, I am afraid that discrimi-
nation whichisseen at some places against
the weaker sections of the community, be.
they Muslims somewhere, be they untou-,
chables in other places, be they the Sche-
duled Tribes, be they the members of the
other communities, that discriminaticn,
that moving away from the spirit of
national integration, that will ccn'inue
and therefore, let us diagnose the malady.
The struggle bhasto be waged. It hasto
be waged on the socio-economic front.
It has also to be waged in the front of
education and the entire educational
system has to be changed and modified
so that none remain backward and nome
suffer. ’ '
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Sir, my hon. friend Shri Ebrahim
Sulaiman Sait talked of funeral oration.
1 have the honour to make astaternent be-
fore this House that this Bill will contri-
bute appreciably to the growth and de-
velopment of the Aligarh Muslim Univer-
sity and not toits demise. I hope that this
B'll w'll enable those persons who are
ealightened, those persons who are strug-
gling for a more progressive order in the
country to play a more effective part in
the affairs of the university so that this
uaiversity moves forward, so that it can-
not be brought down by the passivity in
the action of the reactionaries and obscu-
rsts. These are there in the preamble. In
Section IV and ia Section V. These have
not been altered. No proposal has been
made by the Government to alter either
the preamble or Section IV or Section
'V and therefore thisis what has been sougnt
to be created in the minds of the minority
for political purposes and not for the
purpose of saving the academic life of
the university.

I am surprised that it was said that
Gajendragadkar ittee Report
made no specific reference to Aligarh_
Permit mec to quote a few sentences .

‘The Aligarh Muslim University has
over the years made a notable contribu-
tion in the education of Muslims and has
contributed to the study of Muslim cul-
ture and philosophy as one of its promi-
nent academic activities and the academic
work, writings and speeches of its scholars
have consistently emphasized the fact that
Indian culture is composite in character
and to the nourishment of this composite
culture, Muslims have made a significant
contribution.

After referring to the Banaras Hindu
University, it says, these two universities
are national institutions and must always
remain as such.

Reference was made to the late Prime
Minister Pandit Jawaharlal Nehru. The
hon. Member might recall that soon after
independence, during the time of the
Primeministership of Pandit Jawaharlal
Nehru and of the Education Minister
Maulana Abdul Kalam Azad a proposal
was made to bath these universities—Ali-
garh and Banaras—that their names might
be changed. Aligarh University agreed to
change the name. Banaras Hindu Univer-
sity did not. Therefore, Pandit Nehru drop-

ped the proposal.
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A reference was made to the Congress
Manifesto of 1971. The Government is
following the manifesto of 1971 and
has not departed from it. It does
not refer to the Aligarh Muslim
University. It refers to educational
institutions which have been established
and administered by minorities, whether
based on religion or in accordance with
article 30(8. It was also stated that the
Executive Council has 8 representatives
of the Visitor. I am afraid something has
gone wrong with the arithmetic somewhere.
I remember having put only 4 nominees
of the Visitor. But I would explain the
difference between representatives and
nominees. A norminee is not a representa-
tive of the Visitor. A nominee is a person
distinguished in academic life, who has
been nominated by the Visitor and who
does not act at the behest of the Visitor.
It has been the tradition of all Education
Ministers never to interfere with the ab-
solute independence of their nominees.
In fact, persons of academic eminence
who have been nominated by the Visitor
all along would not have agreed to serve
on the Executive Council or the court or
the selection committee of any university
ifthey had been told that they haveto act
in accordance with the wishes of the Minis-
ter of Education.

Shri Shiv Kumar Shastri made a
speech to which itis best that I should not
refer. We both belong to the same town—
Aligarh—and we can have a private debate
among ourselves. Perhaps in the next
election also he and I will both have the
occasion of working on two opposite sides.
But for his information, I may add that
for a very long time, B. H. U. conducted
admission test which was the equivalent
of a high school examination. Therefore,
Aligarh continuing to have the high
school examination is not doing anything
which is very unusual, In fact, we are thin-
king of taking rather seriously the views
expressed by the Education Commission
that you cannot really artificially divide
education everywhere by stages. There
has to be some unity, some integrity,
some innovation, some capacity to involve
university professors and readers with the
lower levels of education. I had the occa-
sion to visit the Tata Institute of Funda-
mental Research, a place where there are
hardly any students except some who are
taken on a voluntary basis by some of the
scientists. I found many of these distin-
guished scientists being involved with



153 Aligark Musiim
‘school education in the mumicipal schools
of Bombay. Therefore, if Aligarh is main-
taining high schools and is attempting to
-experiment with new ideas of school edu-
cation, there is no impropriety involvedin
this at all.

With these words, I move the Bill
having offered my apology for sending
cart-loads of amendments. These amend-
ments have been sent because I have made
myself accessible not only to hon. members
of't} is House and the other House but also
tothe delegations ofstudents and teachers
of Aligarh and other universities. In the
light of whatever important suggestions
they gave, in order to satisfy them, I
have ventured to bring forward these
amendments.

SHRI H. N. MUKER]JEE The
Minister has made a rather dangerous
formulation when countering the unani-
mous opposition amendments for refer-
ring the Bill to a scléct committee or joint
committee. He says, because there are
fundamental  differences, this reference
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PROF. 5. NURUL HASAN: I have
given the arguments the day when it was
introduced. I gave this argument when I
moved for consideration of the Bill. I
thought 1 will not repeat the points which
I bave already made. I am quite prepared
to repeat all the points, if it is so desired

SHRI H. N. MUKERJEE: In a
parliament with an opposition you should
be pleased to give a ruling on peoints like
this.

MR. SPEAKER: There are a few
amendments to the motion for considera-
tion, either for circulation or reference to
a Select Committee or Joint Committee.
I will have to dispose of them first. The
first one is Amendment No. 1 by Shri
G. P. Yadav for circulation toelicit public
opinion. I will put it to the vote.

Amendment No. 1 was put and negatived.

MR. SPEAKER: I will now put to
the vote amendment No. 2 by Dr. Laxmi-
narayan Pandeya for reference to the Select
Committee,

Fl 4,

need not take place. That goes right agar

the grain of parliamentary activity. I
know I have my differences with Shri
Jagannath Rao Joshi and he would give
a different note of dissent from the one
I may have to give and that sort of thing.
But it is the essence of parliamentary life
that you get this. In order to avoid notes
of dissent, or whatever it is, he says, we
do not want to refer it to a select commit-
tee. That smacks of germinating authori-
tarianism in parliamentary democracy.

MR, SPEAKER: I will now put the
question, .. .

SHRI H. N. MUKERJEE: Sir, I
want a clarification from the Minister.
He said in his own words “I have replied
to the debate”, but he doesnot even give
an answer to that point. Sir, I ask for
a clarification. You, Sir, as the guardian of
parliamentary affairs and proprieties should
say something about it, if you feel like that.
Otherwise, you have tosay that there is no
peint in what I have said. You have to say
something,

MR. SPEAKER: Why do you frown
upon me also?

SHRI H. N. MUKERJEE: As you
are in the chair, you represent the whole
House. It is becoming a little difficult
nowadays.

t No, 2 was put and negatived,

MR. SPEAKER: I will now put
Amendment No. 3, moved by Shir Phool
Chand Verma to the vote of the House.

The question is :

“That the Bill further to amend the
Aligarh Muslim University Act,
1970, be referred to a Select Com-
mittee consisting of 11 Members,
namely: Shri R. V. Bade, Shri
Bhagirath Bhanwar, Shri Iswar
Chaudhary, Shri M. C. Daga,
Prof. 5. Nurul Hasan, Shri
Prasannbhai Mehta, Dr. Laximi-
narayan Pandeya, Shri Dhan
Shah Pradhan, Shri Shiv Kumar
Shashtri, Shri Rana Bahadur
Singh; and Shri G.P. Yadav with
instructions to report by the first
day of the next session. (3).

The Lok Sabha divided

AYES
Division No, 21]

Bade, Shri R.V.

Banera, Shri Hamendra Singh
Banerjee, Shri S. M.
Bhagirath Bhanwar, Shri
Bhattacharyya, Shri Jagadish
Bhattacharyya, Shir S. P.
Bhaura, Shri B. S.

[16.44 hrs,
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Chandra Shekhar Singh, Shri
Chandrappan, Shir C. K.
Chowhan, Shri Bharat Singh
Dandavate, Prof. Madhu
Das, Shri R. P.

Dhandapani Shri C. T.

Giri, Shri S. B.

Guha, Shri Samar

Gupta, Shri Indrajit
Haldar, Shri Madhuryya
Hazra, Shri Manoranjan
Jha, Shri Bhogendra
Jaorder, Shri Dinesh

Joshi, Shri Jagannatharao
Kathamuthu, Shri M.
Madhukar, Shni K. M.
Malik, Shri Mukhtiar Singh
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Ahirwar, Shri Nathu Ram
Ahmed, Shri F. A. i
Ambesh, Shri

Ansari, Shri Ziaur Rahman
Austin, Dr. Henry

Azad, Shri Bhagwat Jha
Aziz Imam, Shri

Bajpai, Shri Vidya Dhar
Balakrishniah, Shri T.
Banerji, Srimati Mukul
Barman, Shri R, N.
Barua, Shri Bedabrata
Basappa, Shri K.
Basumatari, Shri B.

Besra, Shri S. €.

Bhagat, Shri H. K. L.
Bhandare, Shri R. D.
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Mayavan, Shri V.
Mehta, Shri P. M.
Modak, Shri Bijoy

Bhargava, Shri Basheshwar Nath
Bhatia, Shri Raghunandan Lal
Bhattacharyyia, Shri Chapalendu

Mbohanty, Shri Surendra
Muhammed Sheriff, Shri.
Muruganantham, Shri 8. A.
Nayak, Shri Baksi

Nayar, Shrimati Shakuntala
Pandeya, Dr. Laxminarain
Parmar, Shri Bhaljibhai
Ramkanwar, Shri

Rao, Shri M. Satyanarayan
Roy, Dr. Saradish

Saha, Shri Gadadhar

Sait, Shri Ebrahim Sulaiman
Saksena, Prof. S. L.
Sambhali, Shri Ishaq
Saminathan, Shri P. A.

Sen, Dr. Ranen

Shamim, Shri 5. A.
Shastri, Shri Ramavatar
Subravelu, Shri

Swatantra, Shri Teja Singh
Ulaganambi, Shri R. P.
Verma, Shri Phool Chand
Vijay Pal Singh, Shri
Yadav, Shri G. P.

NOES

Afzalpurkar, Shri Dharamrao
Aga, Shri Syed Ahmed
Agrawal, Shri Shrikrishna

Bhuvarahan, Shri G.
Bisht, Shri Narendra Singh
Brahmanandji, Shri Swami
Buta Singh, Shri
hakleshwar Singh, Shri
Chanda, Shrimati Jyotsna
Chandrakar, Shri Chandulal
Chaturvedi, Shri Rohan Lal
Chavan, Shri Yeshwantrap
Chawla, Shri Amar Nath
Chellachemi, Shri A. M.
Chhotey Lal, Shri
Chaudhary, Shri B. E.
Daga, Shri M. C.
Dalip Singh, Shri
Darbara Singh, Shri
Das, Shri Anadi Charan
Dasappa, Shri Tulsidas
Daschoudhary, Shri B, K.
Desai, Shri D.D.
Deshmukh, Shri K. G.

Deshmukh, Shri Shivaji Rao 8.

Dhamankar, Shri
Dharamgaj Singh, Shri
Dharia, Shri Mohan
Doda, Shri Hiralal
Dwivedi, Shri Nageshwar
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Engti, Shri Biren
Gandhi, Shrimati Indira
Ganesh, Shri K. R.
Ganga Devi, Shrimati
Gangadeb, Shri P,
Gautam, Shri C. D.
Ghaosh, Shri P. K.
Gill, Shri Mohinder Singh
Godara, Shri Mani Ram
Gogoi, Shri Tarun
Gohain, Shri C. C.

Gokhale, Shri H. R.
Gamango, Shri Giridhar
Gopal, Shri K.

Gowda, Shri Pampan
Hansda, Shri Subodh
Hari Kishore Singh, Shri
Hashim, Shri M. M.
Ishaque, Shri A. K. M.
Jagiivan Ram, Shri
Jamilurrahman, Shri Md.
Jeyalakshmi, Shrimati V.
Jha, Shri Chiranjib
Jitendra Prasad, Shri
Joshi, Shrimati Subhadra
Kadam, Shri J. G.
Kadannappalli, Shri Ramachandran

Kader, Shri S. A.

Kailas, Dr.

Kakodkar, Shri Purushottam
Kamakshaiah, Shri, D.

Kamala Kumari, Kumari
Kamala Prasad, Shra
Kamble, Shri T. B.

Kapur, Shri Sat Pal

Kasture, Shri A. S.

Kaul, Shrimati Sheila

Kavde, Shri B. R.

Kedar Nath Singh, Shri

Kinder Lal, Shri

Kisku, Shri A. K.

Kotoki, Shri Liladhar

Krishnan, Shri G. Y.

Kulkarni, Shri Raja
Kumaramangalam, Shri 5. Mohan
Kureel, Shri B. N.
Lakshmikanthamma, Shrimati T.
Laskar, Shri Nihar

49
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Lutfal Haque, Shri
Mahajan, Shri Vikram
Mahajan, Shri Y. S.
Mabharaj Singh, Shri
Mabhishi, Dr. Sarojini

Majhi, Shri Kumar
Malaviya, Shri K. D.
Malhotra, Shri Inder J.
Mallikarjun, Shri

Mandal, Shri Jagdish Narain
Mandal, Shri Yamuna Prasad
Marak, Shri Karnesh
Marandi, Shri Iswar

Maurya, Shri B. P,

Melkote, Dr. G. S. i
Minimata Agamdas, Shrimati
Mirdha, Shri Nathu Ram
Mishra, Sbri Bibhuti

Mishra, Shri Jagannath
Mohammad Yusuf, Shri
Mohan Swarup, Shri

Mohsin, Shri F. H.
Muhammad Khuda Bukhsh, Shri
Mukerjee, Shri H. N.

Munsi, Shri Priya Ranjan Das
Murthy, Shri B. S.

Nahata, Shri Amrit

Nanda, Shri G. L.

Negi, Shri Pratap Singh
Nimbalkar, Shri

Oraon, Shri Kartik

Oraon, Shri Tuna

Painuli, Shri Paripoornanand
Palodkar, Shri Manikrao
Pandey, Shri Narsingh Narain
Pandey, Shri Tarkeshwar
Pandit, Shri S. T.

Panigrabi, Shri Chintamani
Pant, Shri K. C.

Paokai Haokip, Shri
Parashar, Prof. Narain Chand
Partap Singh, Shri

Patel, Shri Natwarlal

Patil, Skri Krishnarao

Patil, Shri T. A.

Patnaik, Shri J. B.

Peje, Shri S. L.

Pradhani, Shri K.

146
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Raghu Ramaizh, Shri K.
Rai, Shrimati Sahodrabai
Raj Bahadur, Shri

Rajdeo Singh, Shri

Ram Prakash, Shri

Ram Surat Prasad, $hri

Ram Swarup, Shri

Ramji Ram, Shri
Ramshekhar Prasad Singh, Shri
Rana, Shri M. B.

Rao, Shrimati B. Radhabai A.
Rao, Shri Jaganmath

Rao, Sbri M. 5. Sanjeevi
Rao, Shri Nageswara

Rao, Shri P. Ankineedu Parasada
Rao, Shri Pattabhi Rama
Rao, Dr. V. K. R. Varadaraja
Rathia Shri Umed Singh
Ravi, Shri Vayalar

Reddi, Shri P. Antony
Reddy, Shri M. Ram Gopal
Reddy, Shri P. Narasimha
Reddy, Shri P. V.
Richhariya, Dr. Govind Das
Roy, Shri Bishwanath

Rudra Pratap Singh, Shri
Sadhu Ram, Shri

Saini, Shri Mulki Raj
Samanta, Shri S. C.

Sankata Prasad, Dr.

Sant Bux Singh, Shri
Sarkar, Shri Sakti Kumar
Sathe, Shri Vasant

Satish Chandra, Shri

Savant, Shri Shankerrao
Savitri Shyam, Shrimati
Sethi, Shri Arjun

Shafee, Shri A.

Shafquat Jung, Shri
Shahnawaz Khan, Shri
Shailani, Shri Chandra
Shankar Dayal Singh, Shri
Shankaranand, Shri B.
Sharma, Shri A. P.

Sharma, Shri Nawal Kishore
Sharma, Shri R K.
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Sharma, Dr. Shankar Dayal
Shahstri, Shri Biswanarayan
Shastri, Shri Raja Ram
Shastri, Shri Ramanand
Shastri, Shri Sheopujan
Shenoy, Shri P. R.

Shetty, Shri K. K.

Shiva Chandika, Shri
Shivappa, Shri N.
Shivanath Singh, Shri
Shukla, Shri B. R.
Siddayya, Shri S. M.
Siddheshwar Prasad, Shri
Singh, Shri V. N. P.

Sinha, Shri Nawal Kishore
Sinha, Shri R. K.

Sokhi, Shri Swaran Singh
Stephen, Shri C. M.

Sunder Lal, Shri

Surendra Pal Singh, Shri
Suryanarayana, Shri K.
Tewari, Shri Chandra Bhal Mani
Tewari, Shri Shankar
Thakre, Shri S. B.

Thakur, Shri Krishnarao
Tiwary, Shri K. N.

Tombi Singh, Shri N.

Tula Ram, Shri

WVekaria, Shri
Venkatasubbaiah, Shri P.
Venkatswamy, Shri G.
Verma, Shri Balgovind
Verma, Shri Sukhdeo Prasad
Vikal, Shri Ram Chandra
Yadav, Shri Chandrajit
Yadav, Shri N. P.

Yadav, Shri R.P.

Yadav Shri D. P.

Zulfiquar Ali Khan, Shri

MR. SPEAKER : The result* of the

decision is: Avyes: 51; Noes 231.

The motion was megalived.
MR. SPEAKER : Now, I put Amend-

ment No. 4 to the vote of the House. The
question is :

#The following Mcmbers also zecord
Sarvashri Karan Singh Yadav, Shas

Sohan Lal.

ed their voses for NOES.
hi Bhusban, Shri Krishan Meodi, and T.
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“That the Bill further to amend the
Aligarh Muslim University Act,
1920, be referred to a Joint Com-
mittee of the Houses consisting of
45 members, 30 from this House,
namely : Shri Ziaur Rahman
Anasari, Shri Frank Anthony,
Shri Jyotirmoy Bosu, Shri C.K.
Chandrappan, 8hri C. Chittibabu,
Smt. Marjorie Godfrey, Shri A.K.
Gopalan, Shri Indrajit Gupta,
Shri M. M. Joseph, Shri Rama-
chandran Kadannappalli, Dr.
Karni Singh, Choudhari Tayyab
Husain Khan, Shri Krishnan Ma-
noharan, Dr. G. 8. Melkote, Shri
Shyamnandan Mishra, Bhri Piloo
Mody, Shri Mohammad Tabir,
Shri Muhammed Sheriff, Shri
Amrit Nahata, 8bhri N. Sreckantan
Nair, Shri Sarjoo Pandey, Shri
R. Balakirshna Pillai, Shri S.
Radhakrish Shri Jag th
Rao, Shri Shibban Lal 3sksena,
Shri P. M. Sayeed, Shri Era
Sezhiyan, Shri P. Venkatasub-
baiah, Shri G. Viswanathan, Shri
Ebrahim Sulaimanm Sait.

and 15 from Rajya Sabha;

that in order to constitute a sitting of

the Joint Committee the quorum shall be
one-third of the total number of members
of the Joint Committee;

that the Committee shall make a report
to this House by the 30th August, 1972;

that in other respects the Rules of
Procedure of this House relating to Parlia-
mentary Committees shall apply with such
variations and modifications as the Speaker
may make ; and

that this House do recommend te Rajya
Sabba that Rajya Sabha do join the said
Joint Committee and communicate to this
House the names of 15 members to be ap-
pointed by Rajya Sabha to the Joint Com-
mittee.”” (4)

The Lok Sabha divided :
AYES

Division No. 22]

Bade, Shri R. V.

Bancra, Shri Hamendra Singh

Banerjee, Shri S. M.

Bhagirath Bhanwar, Shri

Bhattacharyya, Shri Jagadish

Bhattacharyya, Bhri 8. P.

Bhaura, Shri B. S.

Chandra Shekhar Singh, Shri

Chandrappan, Shri C. K.

[26.46 hrs,
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Chowhan, Shri Bharat Singh
Dandavate, Prof. Madhu
Dhandapami, Shri C. T.
Giri, Shri S. B.

Guha, Shri Samar

Gupta, Shri Indrajit
Haldar, Sbri Madhuryya
Hazra, Shri Manoranjan
Joarder, Shri Dinesh

Joshi, Shri Jagannathrao
Kathamuthu, Shri M.
Malik, Shri Mukhtiar Singh
Mayavan, Shri V.

Mehta, Shri P. M.

Modak, Shri Béjoy
Mohanty, Shri Surendra
Muhammed Sheriff, Shri
Mukerjee, Shri H. N.
Muruganantham, Sbri §. A.
Nayak, Shri Baksi

Nayar, Shrimati Shakuntala
Pandeya, Dr. Laxminarain
Parmar, Shri Bhaljibhai
Ramkanwar, Shri

Rao, Shri M. Satyanarsyan
Reddy, Shri B. N.

Roy, Dr. Saradish
*Rudra Pratap Singh, Shri
Saha, Shri Gadadhar

Sait, Shri Ebrahim Sulaiman
Saksena, Prof. §. L.
Sambhali, Shri Ishaq
Saminathan, Shri P. A.
Shamim, Shri §. A.
Shahstri, Shri Rammavatar
Subravelu, Shri

Swatantra, Shri Teja Singh
Ulaganambi, Shri R. P.
Verma, Shri Phool Chand
Vijay Pal Singh, Shri v
Yadav, Shri G. P.

NOES

Afzalpurkar, Shri Dharamrao
Aga, Sbri Syed Abmed
Agrawal, Shri Shrikrishpa
Ahirwar, Shri Nathu Ram
Ahmed, Shri F. A.
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Ambesh, Shri
Austin, Dr. Henry
Azad, Shri Bhagwat Jha
Aziz Imam, Shri
Bajpai, Shri Vidya Dhar
Balakirshniab, Shri T.
Banerji, Shrimati Mukul
Barman, Shri R. N.
Basappa, Shri K.
Besra, Shri S. C.
Bhagat, Shri H. K. L.
Bhandare, Shri R. D.
Bhargava, Shri Basheshwar Nath
Bhatia, Shri Raghunandan Lal
Bhattacharyyia, Shri Chapalendu
Bhuvarahan, Shri G.
Bisht, Shri Narendra Singh
Brahmanandji, Shri Swami
Buta Singh, Shri
Chakleshwar Singh, Shri
Chanda, Shrimati Jyotsna
Chandrakar, Shri Chandulal
Chaturvedi, Shri Rohan Lal
Chavan, Shri Yeshwantrao
Chawla, Shri Amar Nath
Chellachemi, Shri A. M.
Chhotey Lal, Shri
Choudhary, Shri B. E.
Daga, Shri M. €.
Dalip Singh, Shri
Darbara Singh, Shri
Das, Shri Anandi Charan
Dasappa, Shri Tulsidas
Daschoudhaury, Shri B. K.
Desai, Shri D. D.
Deshmukh, Shri K. G.
Deshmukh, Shri Shivaji Rao S.
Dhamankar, Shri
Dharamgaj Singh, Shri
Dharia, Shri Mohan
Doda, Shri Hiralal
Dwivedi Shri Nageshwar
Engti, Shri Biren
Gandhi, Shrimati Indira
Ganesh Shri K. R.
Ganga Devi, Shrimati

. Gangadeb, Sbri P.
Gautam, Shri C. D.
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Ghosh, Shri P. K.

Gill, Shri Mohinder Singh
Godara, Shri Mani Ram
Gogoi, Shri Tarun
Gohain, Shri C. C.
Gokhale, Shri H@.
Gamango, Shri Giridhar
Gopal, Shri K.

Gawda, Shri Pampan
Hansda, Shri Subodh
Hanumanthaiya, Shri K.
Hari Kishore Singh, Shri
Hashim, Shri M. M.
Ishaque, Shri A. K. M.
Jagjivan Ram, Shri
Jamilurrahman, Shri Md.
Jeyalkashmi, Shrimati V.
Jha, Shri Chiranjib
Jitendra Prasad, Shri
Joshi, Shrimati Subhadra
Kadam, Shri J. G.
Kadannappalli, Shri Ramachandran
Kader, Shri S. A.

Kailas, Dr.

Kakodkar, Shri Purushottam
Kamakshaiah, Shri D.
Kamala Kumari, Kumari
Kamala Prasad, Shri
Kamble, Shri T. D.
Kapur, Shri Sat Pal
Kasture, Shri A. S.

Kaul, Shrimati Sheila
Kavde Shri B, R,

Kedar Nath Singh, Shri
Kinder Lal, Shri

Kisku, Shri A. K.
Kotoki, Shri Liladhar
Krishnan, Shri G. Y.
Kulkarni, Shri Raja
Kumaramangalam, Shri §. Mohan
Kureel, Shri B. N.
Lakshmikanthamma, Shrimati T.
Laskar, Shri Nibar

Lutfal Haque, Shri
Mahajan, Shri Vikram
Mahajan, Shri Y. S.
Mabharaj Singh, Shri
Mahishi, Dr. Sarojini
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Majbi, Shri Kumar
Malaviya, Shri K. D.
Malhotra, Shri Inder J.
Mallikarjun, Shri
Mandal, Shri Jagdish Narain
Mandal, Shri Yamuna Prasad
Marak, Shri Karnesh
Marandi, Shri Iswar
Maurya, Shri B. P.
Melkote, Dr. G. S.
Minimata Agamdas, Shrimati
Mirdha, Shri Nathu Ram
Mishra, Shri Bibhuti
Mishra, Shri Jagannath
Modi, Shri Shrikishan
Mol ammad Yusuf, Shri
Mohan Swarup, Shri
Mohsin, Shri F. H.
Muhammad Khuda Bukhsh, Shri
Munsi, Shri Priva Ranjan Das
Murthy, Shri B. S.
Nahata, Shri Amrit
Nanda, Shri G. L.
Negi, Shri Pratap Singh
Nimbalkar, Shri
Oraon, Shri Kartik
Oraon, Shri Tuna
Painuli, Shri Paripoornamand
Palodkar, Shri Manikrao

. Pandey, Shri Narsingh Narain
Pandey, Shri Tarkeshwar
Pandit, Shri S. T.
Panigrahi, Shri Chintamani
Packai Haokip, Shri
Parashar, Prof, Narain Chand
Partap Singh, Shri
Patel, Shri Natwarlal
Patil, Shri Krishnarao
Patil, Shri T. A.
Patnaik, Shri J. B.
Peje, Shri S. L.
Pradhani, Shri K.
Raghu Ramaiah, Shri K.
Rai, Shrimati Sahodrabai
Raj Bahadur, Shri
Rajdeo Singh, Shri
Ram Prakash, Shri
Ram Surat Prasad, Shri
Ram Swarup, Shri
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Ramji Ram, Shri :
Ramshekhar Prasad Singh, Shri
Rana, Shri M. B.

Rao, Shrimati B. Radhabai A.
Rao, Shri Jagannath

Rao, Shri M. 5. Sanjeevi
Rao, Shri Nageswara

Rao, Shri P. Ankineedu Parasada
Rao, Shri Pattabhi Rama ’
Rao, Dr. V. K. R. Varadarajd
Rathia, Shri Umed Singh
Ravi, Shri Va)ralal‘

Reddi, Shri P. Anotny
Reddy, Shri M. Ram Gopal
Reddy, Shri P. Narasimha
Reddy, Shri P. V.
Richhariya, Dr. Govind Das
Roy, Shri Bishwanath

Sadhu Ram, Shri

Saini, Shri Mulki Raj
Samanta, Shri S. C.

Sankata Prasad, Dr.

Sant Bux Singh, Shri

Sarkar, Shri Sakti Kumar
Sathe, Shri Vasant

Satish Chandra, Shri

Savant, Shri Shankerrao
Savitri Shyam, Shrimati
Sethi, Shri Arjun

Shafee, Shri A.

Shafquat Jung, Shri
Shahnawaz Khan, Shri
Shailani, Shri Chandra
Shankar Dayal Singh, Shri
Shankaranand, Shri B.
Sharma, Shri A. P.

Sharma, Shri Nawal Kishore
Sharma, Shri R. N.

Sharma, Dr. Shankar Dayal
Shashi Bhushan, Shri

Shastri, Shri Biswanarayan
Shastri, Shri Raja Ram
Shastri, Shri Ramanand
Shastri, Shri Sheopujan
Shenoy, Shri P. R.

Shiva Chandika, Shri
Shivappa, Shri N.

Shivanath Singh, Shri
‘Shukla, Shri B.R.

Siddayya, Shri S. M.

" Siddheshwar Prasad, Shri

Singh, Shri V. N. P.
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Sinha, Shri Nawal Kishore
Binha, Shri R. K.

Sohan Lal, Shri T.

Sokhi, 8hri Swaran Singh
Stephen, Shri C. M.
Sunder Lal, 8hri .
Surendra Pal Singh, Shri
Suryanarayana, Shri K.
Tewari, Shri Chandra Bhal Mani
Tewari, Shri Shankar

Thakre, Shri S.B.

Thakur, Shri Krishnarao

Tiwary, Shri K. N.

Tombi Singh, Shri N.

Tula Ram, Shri

Vekaria, Shri

Venkatsubbaiah, Shri P.
Venkatswamy, Shri G.

Verma, Shri Balgovind

Verma Shri Sukhdeo Prasad

Vikal, Shri Ram Chandra

Yadav, Shri Chandrajit

Yadav, Shri Karan Singh

Yadav, Shri N. P.

Yadav, Shri R. P. /
Yadav, Shri D.P. /
Zulfiquar Ali Khln.jhri‘

MR. SPEAKER : The result* of the
division is : Ayes : 50, Noes: 229
The motion was negatived.

MR. SPEAKER: The next is
amendment No. 134 moved by Shri
Ziaur Rahman Ansari for reference to a
Select Committee to the vote ofthe House.

SHRI ZIAUR RAHMAN ANSARI:
I withdraw the amendment.

Amendment No. 134 was, by leave, withdrawn
MR. SPEAKER: The question is :

“That the Bill further to amend the
Aligath Muslim University Act
1920, be taken into consideration.

The motion was adopled.

MR. SPEAKER : We now take up
clause-by-clause  consideration of the
Bill.

Clause z—(Substitution of mew section for
Section 2).

JuRe 1,
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SHRI S. A. SHAMIM : [ beg tomove :
Page 2, line 20, —

add at the end—

“Established and maintained by
Muslims of India™ (83)

SHRISAMAR GUHA :1begtomove :
Page 2,—

JSorline 20, substitute—

¢(k) “University”” means the Ali-
garh University. * (95)

SHRI MUHAMMED KHUDA BU-
KHSH : I beg to move :

Page 2,line 20, —
after *“University’ inseri—
“‘whichshall,notwithstanding any
judgement, order, decree, order or
observation of any Court to the
contrary be deemed to have been
established by the Muslim mino-

rityin Indiaas an educational ins-
titution ofits choice. " (135)

SHRI SAMAR GUHA : I begtomove :
Page 1,line 7,—

omit “Muslim™ (160)

SHRI ZIAUR RAHMAN ANSARI :
I beg to move :

Page 2, line 20, —
add at the end—

““Notwithstandingany judgement,
decree or order of any Court or
tribunal to the contrary the Aligarh
Muslim University shall be deemed
to have been established by the
Muslim minority community as an
Institution of its choice as provided
for in article 3o of the Gonstitution
of India .”" (164)

MR. SPEAKER : Now, I first put
amendment No. 82 moved by Shri Shamim
to the vote of the House.

Amendment No. B2 wasput and negatived.

MR, SPEAKER : I then put amend-
ment No. 95 moved by Shri Samar Guha
tothe vote of the House.

The question is that Amendment No.
5 be accepted by the House. Those in
?avouf may say, Aye.

The following Members also recorded their votes for NOES. : Sarwashri Beda-
brata Barua, K.K. Shetty, Ziaur Rahman Ansari and Rudra Pratap Bingh.
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SHRI SAMAR GUHA : Aye.

MR. SPEAKER : Those against may
say, No.

SEVERAL HON. MEMBERS : No.

MR. SPEAKER : The Noes have it;
the Noes have it....

SHRI SAMAR GUHA : Ayeshave it.

RN wEER A Ao AT TE

FodfeAe T gF W E, 7 &8 QA

SHRI EBRAHIM SULAIMAN SAIT :
What about Amendment No. 64 ?

MR. SPEAKER : That is to clause 1.
I am now putting amendments to clause
2 to the vote of the House. Why are you
confusing it ?

Those in favour of Amendment No. g5,
moved by Shri Samar Guha, will pleasc
risein their seats.

SHRI SAMAR GUHA :
Division.
g2 9 F I AT E |

weaW WEYW . AT EET §1OET
s g1 fF AT ¥ dax ¥ aga s
drr &, @ 77 o8 U gwar &0 7€
& # fagm gar &1

The question is :
“Page 2,—
Sor line 20, substitute—
‘(k) “University” means
Aligarh University’.” (g5)

I want a

the

Those in favour of the motion will
please rise in their seats. I bardly find
any one. The motion is negatived.

Amendment No. 95 was negatived.

MR. SPEAKER : Amendment No. 135
by Shri Muhammed Khunda Bukhsh.

He wants to witl draw his amendment.
An;mn'mtﬂa. 135 was, by leave, withdrawn.

MR. SPEAKER : I now put Amend-
ment No. 160 by Shrl Samar Guha to the
vote of the House.

Amendment No. 160 was pul and negatived.
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MR. SPEAKER : Amendment No. 164
by Shri Ziaur Rahman Ansari, Shri
Mohammad Tahir, Shri jmlmahm
and others.

They want to withdraw the amendment.
Amendment No. 164 was, by leave, withdraton.

MR. SPEAKER : Now, Amendment
No. 190 by the Government.

SHRI SAMAR GUHA : Sir, on a
point of order. Isit pot a violation ol the
parliamentary practice and convention
and is it not extra-ordinary and which
has never happened that more tnan 65
amendments have been placed by the
Minister in a single day? It shows how
hurriedly, I don't know, I should say it is
some kind of an intriguing haste. Other-
wise, it should be gone into, it should be
examined and it should be thoroughly
examined and discussed. It is such a Bill.
What is the urgency that he did not even
give ustime? The Bill was not circulated
seven days before. Now in a day more
than 65 amendments in quick succession
have been tabled. I want to know whether
there is any other instance where such an
important Bill was hustled through
like this.

MR. SPEAKER
order.

Amendment made :
Page 2, —
afterline 2, inseri —
() *““Chancellor,” *Pro-Chancel-
lor” and ‘““Vice Chancellor”, mean
respectively, the Chancellor, Pro-

Chancellor and Vice-Chancellor
of the University'; (1g0)

(Prof. S. Nurul Hasan).
MR.SPEAKER : Now, the questionis :

““That clause 2, as amended,
part of the Bill.”

T he motion was adopied.
Clause 2, as amended, was added to the Bill.

: It is not a point of

stand

Clause 3—(Substitution of new section for
Section 3).

SHRI SAMAR GUHA : I begto move :
Page 2, line 26, —
omit “Muslim" (96)
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MR. SPEAKER : Now I will put
amendment No. g6 of Prof. Samar Guha
to the vote of the House., -

Amendment No. 96 was put and negatived,
Amendment made :
Page 2, line 23, —
after “Chancellor” insert —

“the Pro-Chancellor”; (191) (Prof.
S. Nurul Hassan)

MR. SPEAKER : Now, the question is :

“That Clause 3, as amended, stand
part of the Bill.”

T he motion was adopted.
Clause 3, as amednded, was added to the Bill.

Clause 4— (Amendment of Section 5)
Amendments made :
Page 3, —
Jor lines 16 to 19, substilute —

“(viii) for clause (g), the following
clause shall be substituted, namely:—

“(0) to institute and maintain
within a radius of twenty-five kilo
nictres of the University Mosque,
halls and hostels and to recognise
places of residence for the students
of the University within the said
limits and to withdraw such re-
cogoition accorded to any such
place ol residence ;”.". (5)

(Prof. 5. Nurul Hasan)
Page 3, line 15, —
after “University”
insert “‘for a specified period” (53)
(Prof S. Nurul Hasan)

SHRI INDRAJIT GUPTA(Alipore) :
Sir, I begto move :

Page 2,line 36, —
afiler “India” insert —
“in general, and of Indo-Muslim

culture and history in particular”
(161)

SHRI ZIAUR RAHMAN ANSARI :
Sir, I beg to move :

Pagea, — |
omit lines2gto31. (165)

JUNE 1,,
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17 hrs,

MR. SPEAKER : I willnot put Amend-
ment No. 161 moved by Shri Indrajit
Gupta on to the vote of the House.

Amendment No. 161 was put and negatived.

SHRI S. M. BANERJEE : On amend-
ment you have not allowed anybody to
speak,

MR. SPEAKER : We already made
it quite clear, Thetime for General “Dis-
cussion was extended simply because there
will be no time during clause-by-clause
discussion.

SHRI SAMAR GUHA : Nobody said
so. It is a question of Parliamentary
procedure. Nobody said so.

SHRI S. A. SHAMIM : Noboedy said
so. I wassitting since 11 O’clock in the
morning.

MR. SPEAKER : We normaly made
it quite clear that if they want more time,
that can be extended, provided this is
shortened during this stage.

SHRI S. A. SHAMIM : With whom?

SHRI SAMAR GUHA : It can't be
done; it is violation of Parlzamcnta,ry
Procedure.

MR. SPEAKER : If you want just
one or two minutes, I can allow it.

SHRI SAMAR GUHA : It is some
kind of unusual and extraordinary in-
novation. Evenifitis proposed and agreed
to, there is the discretion of the Chair,
It cannot be held that there will be no
discussion on amendments. If anybody
wants to say some thing on an amendment
he has to be allowed; he can’t be deprived
of the opportunity in any way. That is
againstrules

MR. SPEAKER
which decides.

sito @ Ao ¥ : 7E A1 AT B
FAR wHERe A7 Al @ @ E e
fafrex g Y siwde 27 § 97 #Y
T A7 ¥ AW §, o v gq #1 wA
At 7Y grar v ag 371 &1 e 1 w=rfA
2 o7 AR Ay w7 &, Ffew qrfFar
72 ¥ AR X FT FE FroRr A AT
ofag 1+

: It is.the House
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ft  wwreos W oog s
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SHRI S. A. SHAMIM : If the House
decides by majority that the Billmust be
ed without discussion, will you allow

it? I't cannot be done.

. MR. SPEAKER : If you can have it
in one or two minutes, I have no objec-
tion.

SHRI EBRAHIM SULAIMAN SAIT :
1 want division on Amendment No. 64.

AN HON. MEMBER : It
moved.

SHRI ZIAUR RAHMAN ANSARI :
I want to move Amendment No. 165

MR. SPEAKER : That is already
moved.

SHRI ZIAUR RAHMAN ANSARI :
I want to move this amendment because
in the Aligarh Muslim University there was
no correspondence course. That is why
1 say, that in page 2, we may omit lines
29 to 3r1.

PROF. S. NURUL HASAN : I accept
the amendment.

was not

st smwreT Wt - oy #qr 9T
g7 ag g WE & gw 7 77 wiznz
w7 fear @ s 9@ 1 A7 FEW
£ R I AATEY JraT & 1 #W F1GAr D
gl wwar fs agede wr § ST w@
EEAl

MR. SPEAKER : The amednment has
been circulated, it is before you.

I shall now put amendment No. 165 to
the vote of the House.
The question is :
Page 2,
omit lines 29 to 31. (165)
The motion was adopled.

MR, SPEAKER :

I shall now put tle
clause to vote.
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SHRI SAMAR GUHA : I have an
amendment to this clause, namcly amend-
ment No. g7.

MR. SPEAKER : In the very beginning,
I had asked hon. Members who wanted
to move their amendments just to mention
the numbers of their amendments.

SHRI SAMAR GUHA : But you did
not mention No. 97.

MR. SPEAKER : The hon. Member
should have uttered the number of the
amendment. Why should I utterit ?

1 had asked hon. Members to mention the
numbers of the amendments which they
were moving. The hon. Member should
then have got up and moved it.

SHRISAMAR GUHA :Tbhe tomove :
Page 2, for lines 35 and 36, substifule—

“(b) to promote the study of com-
parative religious, and theologies, ci-
vilisation an culture of India and the
humanities at large;” (97)

The clause as it stands reads :

“to promote the study of the religion,
civilisation and culture of India™.

I want to replace these words by the
amendment which I have suggested.

This provision asit stands is a contradic-
oryone.

The Annexure to clause 44 lists under
the Faculty of Social Sciences the lollo-
wing :

(i) Department of Economics,

(ii) Department of Education,

(iii) Department of Histroy,

(iv) Department of Islamic Studies,

(v) Department of Library Science,

(vi) Department of Political Science,

(vii) Department of Psychology,

(viii) Department of Sociology,

(ix) Dcpartment of West Asian Stu-
dies.” -

T can understand the Department of West
Asian Studies being there, but I cannot
understand how the Faculty of Social
Sciences can include the Department of
Islamic Studies. Again, under the Fa-
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[Shri Samar Guba)

culty of Theology, we have the Department
of unni Theology and the Department
of Shia Theology only.

In the clause it has beep said ‘the study
of the religions’, which means more than
one religion. But in the annexure which
I have quoted, only one religion has been
mentioned, which means that there is no
scope for the study of any relgion other
than the Islamic religion.

‘JUNE 1,

The hon. Minister said that the whole
idea was to develop a synthesis of religions,
a synthesis of ideas, a synthesis of philoso-
phies and a synthesis of culture. But I
find that under the Department of Theo-
logy, only the study of Sunni and Shia
Technologies has been mentioned which
means that only a particular theology
has to be studied and no other theolology
and no other religion could be studied,

Therefore, 1 have suggested in my
amendment that there should be a study
of comparative religions, as is prevalent
in other universities in the country, and
similarly a study of comparative philos-
phies, both at the post-graduate and at
the graduate level. It is oply by study
of comparative religions and the study
of comparative philosphies that you can
develop the concept of synthesis of philoso-
phy and synthesis of religion. That is the
reason why [ have moved my amendment.

As I have already pointed out, the
provision as it stands is wholly contradic-
tory. I want the hon. Mipister to reply
and make the position clear and tell us
what it means.

Further, he has used the word ‘religions’.
The word ‘religions’ is a plural word.
The hon. Minister himsell has not framed
apy amendment to this provision and
submitted it before the House. Therefore,
I presume that it means the study of more
than one religion, that is, the study of
more than one theology and the study
ol more than one religion.

But we find that he has clearly me-
tioned in the faculty of social sciences the
department of Islamic studies, in the
faculty of theology, the department of
Sunpi theology, Shia theology. I should
not be misunderstood as impolying any
disregard for these faculties. 1 have
very regard f(or the Shia and Sunni
theologies. But it is the duty of the re-
searcher to go into the comparative as-
pects of all religions. But the Minister
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has excluded all other religions from this
study except Islamic religion and Islamic
theology. Is it not denying the secular
concept of education, the. democratic
concept of education? Is it not denying
the human concept of education (infer-
ruptions). Thisis completely contradictory.
One clause is a negation of the other.
I want a clarification from the Minister
how with this scheme of studies he can
claim that the national character of this
institution can be maintained.

PROF. 5. NURUL HASAN : For the
first time, this House is today providing
for the study of a religion. Let us see in
what manner the University proposes to
organise the study of other religions.
Only when proposals come from the
Academic Council, this can be considered.
What the hon. member referred to are well-
established departments which have been
there since a long time ago.

SHRI SAMAR GUHA : This is for-
ming part ofthe law. Kindly see clause 32.
Can the Minister escape by making this
kind of observation? He has categori-
cally said that there is no scope for creating
any more faculities than have been en-
unciated here, So his statement is comple-
tely contradictory. Where is the scope for
addition? This Bill bas to be amended

for the purpose.

PROF. S. NURUL HASAN : Under
section 29, centres of study and specialised
centres can be established by the Uni-
versity.

Similarly, power bas beem given to the
university, with the previous approval
of the Visitor, to amend the statutes also.
Therefore, this can be covered by the
statute and the ordinances.

MR. SPEAKER : Now, I shall put
amendment No. 97 moved by Shri Samar
Guha to the vote. (interruption).

SHRI S. M. BANERJEE : Sir, what he
read is something else. Clause 29 in-
serting a new section 36A is something
else, It relates to “*procedure of appeal
and arbitration in disciplinary cases against
students.”

SHRI SAMAR GUHA : This is in-
relation to the terms and conditions of
service of teachers.

SHRI 8. M. BANERJEE : That was
about procedure of appeal in relation
to students. (inlerruption).
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MR. SPEAKER : You can correct it
later on. Have you read it, I think you
can correct this part later on. You can
make it clear later on.

PROF. 5. NURUL HASAN : The
power is there with the university to start
teaching under. ...

AN HON. MEMBER : Which section?
(Interruption)

MR. SPEAKER : Some section was
wrongly quoted. He says 29 is not the same
section. You can find it out later on and
correct it. You quoted it from a section.
You can find it out and later on correct it.

PROF. 5. NURUL HASAN : Yes, Sir.

SHRI SAMAR GUHA : Then clause
4 is not going to be passed now.

MR. SPEAKER : Not that. He read
the section, but the number was wrongly
given . He will correct it.

SHRI SAMAR GUHA : I am sorry
to say that you are also in the dark as we
are in passing this Bill. (interruption).

MR. SPEAKER : I am not there to
obstruct him. If the Minister bzs made
a mistake in reading the number of the
section, he can correct it. What is wrong
aboutit?

SHRI SAMAR GUHA : I bave to
point out the glaring contradictions bet-
ween the two.  He could not quote the

clauses.  (inferruption).

SHRI S. A. SHAMIM : May God
help him .

MR SPEAKER : You mention the

number of the page, at the top. We could
find it out,

st AnwgTE  WER 0§ RERT
#1 w7 adl wfsaré & 1 wiw g
FoOAT FLFFT § 5 gur) aqr grow
g
AN HON. MEMBER : Utter confusion.

MR. SPEAKER : Meanwhile, I will
postpone voting on this.

PROF. 5. NURUL HASAN : 8ir,
I would like to refer you to the power to
make statutes under section 25 in which
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the crestion, composition and func-
tions of any other body which
is considercd necessary for meeting the
academic needs of the university can be
created by statute.

MR. SPEAKER : Now it is all right.

SHRI SAMAR GUHA : It is not all
right. What kind of faculty can be created;
it is also enunciated. .. . (interruplion).

MR. SPEAKER : He has given a reply.

SHRI S. M. BANERJEE : It is on page
9, sub-clause (m) ‘the establishment of
Centres of Study’. I think be bas quoted
clause 25.

SHRI1 SAMAR GUHA : It says here :
“....to make recommendations to the
Executive Councilin matters connected
with academic work. .. ..." where is it?
It has no relevance at all. It is a strange
thing.

SHRI B. S. MURTHY (Amalapuram) :
It is the inherent right of the umiversity
to create any chair for any subject.

SHRI SAMAR GUHA : It should
be in the form of a schedule.

PROF. 5. NURUL HASAN : It is on
page 9; the wording is :
“_...the establishment of Centres of
Study, Boards of study, inter-disci-
plinary committee, special centres,
specialised laboratories ...."”"

If the University wishes, it can do so.

MR. SPEAKER : After all, it has been
found. I shall put amendment No. g7 to
the vote of the House. The question 1s ©

Page 2, —
for lines 35 and 36, substitule—
‘““(b) to promote the study of

comparative religions and theolo-
civilisation and culture of

gies,

India and the humanities at large,”
(o7

The Lok Sabha divided.

AYES
Bade, Shri R. V.
Banera, Shri Hamendra Singh
Bhagirath Bhanwar
Chowhan, Shri Bharat Singh
Giri, Seri S. B.
Guha, Shri Samar

[{x7.27 hes.
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Joshi, Shri Jagannathrao
Malik, Shri Mukhtiar Singh
Pandeya, Dr. Laxminarain
Ramkanwar, Shri

Saksena, Prof. S. L.
*Shivappa, Shri N.

Verma, Shri Phool Chand
Yadav, Shri G. P.

NOES

Achal Singh, Shri
Afzalpurkar, Shri Dharamrao
Aga, Shri Syed Ahmed
Agarwal, Shri Shrikrishna
Ahirwar, Shri Nathu Ram
Abmed, Shu F. A,

Alagesan, Shri O. V.
Ambesh, Shri

Ansari, Shri Ziawr Rahman
Azad, Shri Bhagwat Jba

Aziz Imam Shri

Babunath Singh, Shri
Bajpai, Shri Vidya Dhar
Banerji, Shrimati Mukul
Barman, Sbhri R. N.

Barua, Shri Bedabrata
Basumatari, Shri D.

Besra, Shri 8. C.

Bhagat. Shri B. R.

Bbagat, Shri H. K. L.
Bhandare, Shri R. D.
Bhargava, Shri Basheshwar Nath
Bbatia, Shri Raghunandan Lal
Bhuvarahan, Shri G.

Bisht, Shri Narendra Singh
Brahmanandji, Shri Swami
Buta Singh, Shri
Cbakleshwar Singh, Shri
Chanda, Shrimati Jyotsna
Chandrakar, Shri Chandulal
Chandrika Prasad, Shri
Chaturvedi, Shri Rohan Lal
Chaudhary, Shri Nitiraj Singh
Chavan, Shri Yeshwantiao
Chawla, Shri Amar Nath
Chellachemi, Shri A. M.
Chhotey Lal, Shri
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Choudhary, Shri B. E.
Daga, Shri M. C.

Dalip Singh, Shri
Darbara Singh, Shri
Das, Shri Anadi Charan
Dasappa, Shri Tulsidas
Daschowdhury, Shii B, K.
Deshmukh, Shri Shivaji Rao S.
Dhamankar, Shri
Dbaramgaj Singh, Shri
Dixit, Shri Jagdish Chandra
Dwivedi, Shri Nageshwar
Engti, Shri Biren
Gandhi, Shrimati Indira
Ganesh, Shri K. R.

Ganga Devi, Shrimati
Ganga Deb, Shri P.
Gautam, Shn C. D.
Ghosh, Shri P. K.

Gill, Shri Mohinder Singh
Godara, Shri Mani Ram
Gogoi, Shri Tarun
Gobhain, Shri C. C.
Gokbale, Shri H. R.
Gomango, Shri Giridhar
Gopal, Shri K.,
Gotkhinde, Shri Annasaheb
Gowda, Shri Pampan
Hansda, Shri Subodh
Hanumanthaiya, Shri K.
Hari Singh, Shri

Ishaque, Shri A, K. M.
Jamilurrahman, Shri Md.
Jeyalakshmi, Shrimati V.
Jha, Shri Chiranjib
Jitendra Prasad, Shri
Joshi, Shrimati Subhadra
Kadam, 5hri J. G.
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Kadannappalli, Shri Ramachandran

Kader, Shri 5. A.
Kahandole, Shri Z. M.
Kailas, Dr.

Kakodkar, Shii Putrushottam
Kamakshaiah, Shri D.
Kamala Kumari, Kumari
Kamla Prasad, Shri
Kamble, Shri T. D.

*Wrongly voted for Ayes.
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Kapur, Shri Sat Pal

Kasture, Shri A, S.

Kaul, Shrimati Sheila
Kavde, Shri B. R.

Kedar Nath Singh, Shri
Kinder Lal, Shri

Kisku, Shri A. K.

Kotoki, Shri Liladhar
Krishnan, Shri G. Y.
Kulkarni, Shri Raja

Kureel, Shri B. N.

Lakkappa, Sbri K.
Lakshmikanth: mma, Shrimati-T.
Lutfal Haque, Shri

Mahajan, Shri Vikram
Mabharaj Singh, Shri
Mahishi, Dr. Sarojini

Majhi, Sbhri Kumar
Malaviya, Shri K. D.
Malhotra, Shri Inder J.
Mallikai jun, Shri

Mandal, Shri Jagdish Narain
Mandal, Shri Yamuna Prasad
Marandi, Shri Iswar
Maurya, Shri B. P.
Minimata Agamdas, Shrimati
Mirdha, Shri Nathu Ram
Mishra, Shri Bibhuti

Mishra, Shri Jagannath
Mobammad Yusul, Shci
Mohan Swarup, Shri
Mohapatra, Shri Shyam Sunder
Mohsin, Shri F. H.
Mubammad Khuda Bukhsh, Shri
Muhammed Sheriff, Shri
Murthy, Shri B. 5.

Nahata, Shri Amrit

Nanda, Shii G. L.

Negi, Shri Pratap Singb
Nimbalkar, Shri

Oraon, Shri Kartik

Oraon, Shri Tuna

Pabadia, Shri Jagannath
Painuli, Shri Paripoornanand
Paldokar, Shri Manikrae
Pandey, Shri R. S.

Pandey, Shri Tatkeshwar

Pandit, Shri 8. T.
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Panigrabhi, Shri Chintamani
Pant, Shri K. C.

Paokai Haokip, Shri
Parashar, Prof. Narain Chand
Partap Singh, Shri

Paswan, Shri Ram Bbagat
Patel, Shri Natwarlal

Patil, Shri Krishnarae

Patil, Shri T. A-

Patnaik, Shri J. B

Peje, Shri S. L.~

Pradhani, Shri K.

Raghu Ramaiah, Shri K.
Rai, Sbrimati Sahodraba
Raj Bahadur, Shri

Rajdeo Singh, Shri

Ram Prakash, Shri

Ram Sewak, Ch.

Ram Surat Prasad, Shui

Ram Swarup, Shri

Ramji Ram, Shri
Ramshekbar Prasad Singh, Shri
Rana, Shri M. B.

Rao, Shrimati B. Radhabai A.
Rao, Shri Jagannath

Rao, Shri M. S. Sanjeevi
Rao, Shri Nageswara

Rao, Shri P. Ankineedu Parasada
Rao, Dr. V. K. R. Varadaraja
Rathia, Shri Umed Singh
Ravi, Shri Vayalar

Reddi, Shri P. Antony
Reddy, Shri M. Ram Gopal
Reddy, Shri P. Narasimha
Reddy, Shri P. V.
Richhariya, Dr. Govind Das
Roy, Shri Bishwanath

Rudra Pratap Singh, Shri
Sadhu Ram, Shti

Saini, Shri Mulki Raj

Sait, Shri Ebrabim Sulaiman
Salve, Shri N. K. P.
Samanta, Shri S. C.

Sankata Prasad, Dr.

Sant Bux Singh, Shri
Sarkar, Shri Sakti Kumar
Sathe, Shri Vasant

Satish Chandra, Shri

182



183 Aligark Muslin

Savant, Shri Shankerrao
Sethi, Sbri Arjun

Shafee, Shri A.

‘Shafquat jung, Shri
Shabnawaz Kban, Sbri
Shailani, Shri Chandra
‘Shankar Dayal Singhb, Shri
Shankar Dev, Shri
Shankaranand, Shri B.
Sharma, Shri A. P.
Sharma, Dr. H. P.
Sharma, Shri Nawal Kishore
Sharma, Sbhri R. N.
Sharma, Dr. Sbankar Dayal
Shashi Bhushan, Shri
Shastri, Shri Biswanarayan
Shashtri, Shri Raja Ram
Shastri, Shri Ramanand
Shenoy, Shri P. R.
Shetty, Shii K. K.

Shiva Chandika, Shri
Shivanath Singb, Shri
Shukla, Shri B. R.
Siddayya, Shri 5. M.
Siddbeshwar Prasad, Shri
Singh, Shri V. N. P.
Sinba, Shri Dharam Bir
Soban Lal, Shi T.

Sokhi, Shri Swaran Singh
Stephen, Shri C. M.
Sunder Lal, Shrl

Surendra Pal Singh, Shri
Suryanarayana, Shri K.
Swaminatban, Shri R. V.
Swaran Singh, Shri

Tewari, Shri Chandia Bbal Mani

Tewari, Shri Shankar
Thakre, Shri S. B.
Tombi Singh, Shri N.
Tula Ram, Shri
Unnikrisbnan, Shri K. P.
Vekarai, Shri
Venkatasubbaiab, Shei P,
Venkatswamy, Shri G.
Verma, Shri Balgovind
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Verma, Shii Sukbdeo Prasad
Vikal, Shri Ram Chandra

Yadav, Shii Chandrajit

Yadav, Shri Karan Singh

Yadav, Shri N. P.

Yadav, Shri R. P.

Yadav, Shri D. P. >
Zulfiquar Ali Khan, Shri

MR. SPEAKER : The result* of the
division is : Ayes 14; Noes 233. J

The motion was negatived.

MR. SPEAKER : The guestion is :

“That Clause 4, as amended, stand
part of the Bill.”

The motion was adopled.
Clause 5— (Amendment of Section 8)

MR. SPEAKER : Those who want to
move their amendments may kindly men-
tion the numbers of their amendments.
No one is moving any amendment. I
will put the clause now.

SHRI SAMAR GUHA : In the printed
list submitted to us, no clause is men-
tioned. Only the page number aud the
serial number are mentioned. When
you say clause 5, we do not know which
is our amendment to clause 5.

MR. SPEAKER : If you see List No. g,

everything is written.

SHRI SBAMAR GUHA : Where is it
printed? I want to show you.

MR. BPEAKER : I bave seen it.
SHRI SAMAR GUHA : I amsorry.

MR. SPEAKER : Now, I put clause
5 to the vote of the House.

The question is :

“That Clause 5 stand part of the
Bill”

The motion was adopled.
Clause 5 was added to the Bill.
Clauses 6 to g were added to the Bull.

*The following Members also recorded their vote for Neer :
Sarvashri Pattabbi Rama Rao, Ram Dhan, and N. Shivappa.
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Clause 30 —{dmmdmmi of Section 13)

MR. SPEAKER : Those who want to
move their amendments may please give
their Nos. No amendments are moved.

The question is @

“That clause 10 stand part of the
Bill”,

The motion was adopted.
Clause 10 was added to the Bill.
Clawse 11 was added to the Bill.
Cluuse 19— (Amendment of Section 16).
PROF. §. NURUL HASAN : I beg
to miove :
P'S‘-‘ 5, —
omitline 11; (192)
Page 5, line 12, ——
emit ‘‘(ii)" (1y3)
MR. SPEAKER : The question is :
Page 5,—
omitline 11; (192)
Page 5, line 12, ——
omit “(ii)" (193) T
The motion was adopted.

MR. SPEAKER : The question is :

“That clause 12, as amended, stand
part of the Bill”,

The motion was adepled.
Clause 12, as amended, was added to the Bill.
Clause Iji (Sm{?imﬁn of mew Section
Sor Section 17).

SHRI EBRAHIM SULAIMAN SAIT :
I beg to move :
P&gﬁ .5’_
Jeor lines 18 and 19, subslitute —

“17.(1) The Chancellor of the
University shall be elected by the
Court.”” (69)

MR. SPEAKER : I put amendment
No. 6g moved by Shri Ebrahim Sulaiman
Sait to the vote of the House.

Amendment No. 69 was put and megatived.
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MR. SPEAKER : The question is :

**That Clause 13 stand part of the
Bill™,

The motion wes adopled.

Clause 13 was added to ibe Bill,
Clause 14— (Omission of Section 18).
PROF. 5. NURUL HASAN : I beg to

move :
Page 5, for clause 14, substilute

‘Substitution of new 14. For sectiom 18 of
Section for sec- the principal Act, the

tion 18 following secticn ahall be
substituted, namely :—

The Pro-Chan- *18.(1) The  Pro-
cellor. ancellor shall be

appointed by the Visi-
tor in such manner
as may be presciibed
by the Statutes.

(2) The Pro-Chan-
cellor shall, in  the
absence of the Chan-
cellor, preside over the
convocations of the Uni-
versity beld for con-
ferring degrees’.(194)

MR. SPEAKER : The question is :
Page 5, for clause 14, substilute

Substitution of new
section for sec-

14. For section 18 of
the principal Act, the

tion 18 fol lowing section shall be
substituted, namely : —

The Pro-Chan- ““18.(1) The  Pro-
cellor. Chancellor  shall be

appointed by the Visi-
tor in such manner as
may be prescribed by

the Statutes.
(2) The Pro-Chan-
cellor shall, in the

absence of the Chan-
cellor, preside over the
convocations of the Uni-
versity held for con-
feiring degrees.” (194)
The motion was adopled. v
MR. SPEAKER : The question is :

“That Clause 14, as amended, stand
part of the Bill”.

The motion was adopled.
Clause 14, as amended was added do the Bill.
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Clause 15— (Substifution of new section
for section 19).
MR. SPEAKER : There is an amend-
ment in the name of Shri Jagdish Bha-
ttacharyya. But he is not here.

PROF. §. NURUL HASAN : We are
prepared to accept Amendment No.r14
in bis name.

MR. SPEAKER : But he is not here.
You may move it as your own.

PROF. S. NURUL HASAN
to move :

: 1 beg

Page 6, line 7, —
Jor “fifteen days” sustitute —
“three months’™ (114)

SHRI JAGDISH BHATTACHARYYA :
I have come, Sir.

MR. SPEAKER : He has already moved
it.

1 shall now put the amendment moved
by Prof. S. Nurul Hasan and Shri Jagadish
Bhattacharyya to the vote of the House.

The question is :
Page 6, line 7, —

for “fifteen days” substitute—
“three montbs™ (114)

The motion was adopted. /
MR. SPEAKER : The question is :
“That Clause 15, as amended, stand

part of the Bill™.
The motion was adopled. v
Clause 15, as amended, was added to the Bill.
Clause 16 was added to the Bill. J

/

Clause 17— (Sustitution of new section
for section 21).

Amendment made :
Page 6, line 30, —
after “Chancellor™  insert—
“the Pro-Cnrancellor”™
(Prof. S. Nurul Hasan)

(195)

MR, SPEAKER : The question is :

“That Clause 17, as amended, stand
part of the Bill,”
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The motion was adopled.
Clause 17, as amended, was added to the Bill.
Clause 18 was added to the Bill.

Clawse 19— (Substitulion of new Section
Jor Section 23) :

SHRI EBRAHIM SULAIMAN SAIT :
I beg to move ;

Page 7,—

For lines 1 to 12, substitute—

“(2) The court shall be supreme
governing body of the University and
shall exercise all powers of the Uni-
versity not otherwise provided by this
Act, the statutes, the Ordinances
and the Regulations. It shall have
powers to review the Act of executive
and the Academic Council save where
such Councils have acted in accor-
dance with the powers conferred on
them under this Act, the statutes
and the ordinances.

(3) Subject to the provisions to this
Act, the Court shall exercise the
following powers and peiform the
following duties, namely:—

(a) of making statutes and of amen-
ding or repealing the same;

(b) of considering Ordinances;

(c) of considering and passing re-
solutions on the annual report,
the annual accounts and financial
estimates;

(d) of electing such persons to serve
on authorities of the University
and of appointing such officers
as may be prescribed by this
Act or statutes; and

(e) of exercising such other powers
and performing such other
duties as may be conferred or
imposed upon it by this Act or
statutes.” (70)

MR. SPEAKER : I shall now put
Amendment No. 70, moved by Shri
Ebrahim Sulaiman Sait, .to the vete of
the House.

Amendment No. 70 was pul and negatived.

MR. SPEAKER : The question is :
“That Clause 19 stand part of the Bill.”
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Clause 19 was added to the Bll
Clause 20 was added to the Bill.
Ct ax—(Amendment of section 25)

MR. SPEAKER : There being no
amendments to clause 21, I shall put
clause 21 to the vote of the House.

The question is :

“That Clause 21 stand part of the
Bill.”

The motion was adopied.
Clause 21 was added to the Bill,
Clause 22 was added to the Bill.

Clause 23— (Substitution of new section
Sor section 27)

Amendment made :
Page 7, line 38, —
afier “‘teachers’ inserti—

“and other academic staff” (6)
(Prof. S. Nurul Hasan)

MR. SPEAKER : The question is :

“That clause 23, as amended, stand
part of the Bill.”

The motion was adopted.
Clause 23, as amended, was added to the Bill.

Clause 24— (Substitution of new
Jor Section 28.)

seclion

Amendment made :
Page B, —
after line 23, inserl—
“Provided that the provisions

of Statutes 29 to 45, both inclusive
of the Univcrsily (rclating to pro-
vident fund, pension and gratuity
for the employees of the Univer-
sity), as in force immediately
before such commencement, shall
be deemed to be included in the
Statutes setout in the Schedule and
shall, until new Statutes are made un-
der sub-section (2), continue in force
subject  to such modifications
(bcing  modifications necessary
for bringing them into accord with
the provisions of this Act as amended
by the Aligarh Muslim University
(Amendment) Act, 1972) as the
Exccutive Council may, with the
approval of the Visitor, make.”. (7)

(Prof. S, Nurul Hasan)
7—2 LSS/72
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SHRI JAGADISH BHATTACHA-
RYYA : 1  beg to move :

Page 8, —

after line 38, inserl—

“Provided that if the Visitor

does not signify his assent or

disapproval, or direct it to be

returned for reconsideration

within a period of three months,
the said new Statute, or addi-
tion or amendment to, or repeal
of, any Statute, shall be deemed
to have the approval of the
Visitor.” (115)

MR. SPEAKER : Now I _will put
amendment No. 115 of Sbri Jagadish
Bhattacharyya to the vote of the House.

Amendment No. 115 was put and negatived.
MR. SPEAKER : Now the question
is :

“That Clause 24, as amended,
stand part of the Bill.”

The motion was adopted. /

Clause 24, as emended, was added to the
Bill
Clause 35— (Amendment
Amendments made :

Page 9, line 8,
after “‘Discipline Committee”

of Sestion 29)

insert—

“Cultural Committee, Social
Service Committee, Games Com-
mittee” (B)

Page g, line 11, —
for “moderating”’ substituls “Jearned’”
(9)
Page g, line 14, —
Sor “meeting” substitute ‘‘improving””

(10}
Page 9, line 31, —
for “‘Students’ Advisory Commit=~
tees”
substitute—
“Students’ Union, Students’
Advisory Committees, Cultural
Committee, Social Service Com-

mittee and Games Committee” (II)
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[Mr, Speaker) e ;=

Page o, lines 32 and 33, — Sor lines 34 to 37, substitute—
“(iy and (q)" substitute “(h) and (i)” _“(xiii) Five Muslim representa-

Jor ]'[;J and (q)" substituts *“(h) ar tives of Parliament, three to be

clected from Lok Sabha and two
(Prof. S, Nurul Hasan) from Rajya Sabha by the Muslim
MR. SPEAKER : The question is : Members thereof  respectively;”

“That Clause 25, as amended, (72)
stand part of the Bill.” Page 18,—

The motion was  adopled: after line 37, insert—
“(xitlia) One Muslim member

Glause 25, as amended, was added lo to be elected by the Muslim
the  Bill, members of the Legislature of
Clauses 26 to 28 were odded to the Bill, each  State;” (73)
Clause 29— (lnsertion of new seclions Page 18, line 39, —
364 and 368) JSor “Twenty” substitute *“Ter i)
Amendments made » Page 18, lines 40 and 41, —

Page 10, lines 43 and 44— Omit  “Trade  .Unions,” (73)

for “Committee of Discipline or Page 18, line 41, —

Committee of Examinations" . .
. Sfor “to be nominated by the

substitute— Visitor™
“Discipline Gor_nmif;t;cc or Exa- substitute  ““to be elected by Court”
mination Committee (13) (76)
Page 10, line 48, — Page 18, line 41, —
Sor “shall either’” substitute “‘may™ (14) add at the end —
) (Prof S. Nurul Hasan) wps :
Five persons representing
MR. SPEAKER : The question is : Muslim culture and learning to be
" “That clause =29, as amended, elected by the Court.” (77)
stand part of the Bill.” Page 18, — v
The motion was adopled. afm line 41, tnser! —
ied. “(xiva) Two . representatives
Clause 29. as ;;'H. b wms odded io the each from each of the following
cultural and educationa! insti-
.MR. SPEAKER : There arc no tutions of  India :—
at_l?cndmnenlts to ‘Clause 30 and Clause 31. 1. Darul Uloom Dreoband
1 will put them to the vote of the 2. Nadwvatul Ulema—Luck-
House. now.
The question is : 3 M::::;‘;::'I Uloom— Saha-
. R L. t . N
of 1?}?: CE']"E? 30 and 31 stand par 4. Jamia Darus Salam—
. Omerabad.
.ﬂe ¢ was f / 5. Bagiatus  Salihat—Vellore
Clauses 30 and 31 were added lo the 6. Musl_im_ Educational  As-
Bill, sociation of South India
~—Madras;

7- All India Muslim Edu-
cational Conference, Ali-
SHRI EBRAHIM SULAIMAN SAIT : . garh;
1 beg to move : (xivb) One member from each
Page 18, line 31— _State Wakf Board,

for “Ten” substitute *Twenty-five” (xive) Two Members of Central
(71) Wakf Council. : !

Clause 32— (Substitution of the Sche-
. dule)
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(xivd) Every person who has
made a donation of rupees

onc lakh or agver.” (78) /
Page z2o0,line 33,—

Jor “three” substitute ‘‘eight” (79) 4

Page 21,line 1, —
after  *“shall”

“subject to the control of the
Court’ (80) —~

inserf—

Page 21, lines 5 and 6,—

after  “Ordinances”  insert—
“and  directions given by

the Court” (81) _/

PROF, 5. NURUL HASAN : I beg
t0 move :
Page 11, —

after line 45,  inserl —

“The Pro- 2(1) The Pro-Chan-
Chan-  cellor shall be ap-
cellor pointed by the Visi-

tor from a. panel of
not less than three
persons recommended
by the  Executive
Council 3
Provided that if
the Visitor does
not approve of the
persons so recom-
mended, he may
call for fresh recom-
. mendations from the
Executive  Council.
(2) The Pro-
Chancellor shall hold
office for a term of
five years and shall be
eligible for re-appoint-
ment.” (196)
Page 12,—

after  line 4, insert —

“Provided that if the Visitor

does not approve of any of the
included in the panel,

persons
he may call for a fresh panel.”
(15) g
P‘gc 12,—
Omit lines 11 and 12. (16)
Page 12, line 17,—

after ““appointment for”
dnsert  “‘not more than” (54)
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Page 12, Lines. 33 to. 35 —

Jor “or cne of the Pro-Vice-
Chancellors accorlirg. to seniority
shall subject to his availability”’;

substitute—
“shall” 17) \/

Page 12, line 37, —
(i) jor  *‘no”  substitute “‘the”
(ii) after “is” insert “‘not” (18)

Page 12, line 42, —

afier  *‘the Chancellor”, insert—
“and the Pro-Chancellor”, (197)
Page 13, line 37, —

Jor  “a' substitute  ‘“the”  (1g9)
Page 15—

after line 14, insert—

*“(3) The Finance Officer shall be
ex-officto Secretary of the Finance
Committee, but shail not be deemed
to be a member of such Committee.

(198)
Page 16, line 17 —

Jor “Maulana Azad Engineering”
substitule —
“Zakir

(20)
Page 16, line 30, —
Jfor “Board”  substitute
of Studies” (21) Vs
Page 16, line 33 —
after ““appointed by”
insert ““the  Exscutive Council on
the recommendation of”  (55)

Hussain Engineering”

“Board

Page 16, line 35— .
Sor “Vice-Ghancellor™ substitute —

“Executive  Ceuncil”  (188)
Page 16, Iiﬁc'_gj, —
after “ippoint” insert —
“on the recommendation of
Vice-Charcellor” (18g)
Page 17, line 4, —

for “whole-time one” substitute — »
“whole-time  officer” (22)

Page 17, line 35—
after “'Executive Council” insert —

““on the recommendation of a
Selection Committee  constituted
for the purpose™  (23)
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[Prof, S, Nurul Hasan)
Page 17, line g7, —

Jor “He” substitute —

““The Librarian shall be the head
of the Department of Library
Science and” (a4)

Page 1B, —

Sor lines 27 and 28, substitute —

‘“consisting of the student mem-
bers of the Cultural Committee,
Social Service Committee and the
Games  Committee™  (a25)

Page 18, line g1, —

Jor  “Ten", substitute ‘“Fifteen”
(199) /

Page 18, lines 31 and 32, —
omit “by the registered gradua-

tes  or"”  (26) /F

Page 18, —

after line 41, insert —

“Provided that out of the twenty
members aforesaid, not less than
five shall be representatives of
cultural and educational jnstitu-
tions of India” (200)

Page 19, line 42, —

omit ‘“‘officeis of the University
or among the” (27)

Page 19, line 43, —

(i) omit “Court,”

(ii) omit “or Finance Conmslttee”
(28)

Page 18, —

after line 43, insert —

“(xvi) Three persons nominated
by the Chancellor”. (qo:]\/
Page 24, line 43, —

omit “and the constitution of
the Boards of Studies"” (2g)

Page 25, line 24, —
for ‘‘two" substitute ““four” (56)

Page 25, lines 26 and 27, —
(for) *‘(iv) two Lecturers in the

Department, one with more than

seven vyears of service and the

other with less than seven years.”
substitute —

*(iv) four Lecturers in the De-
partment, atleast two of whom shall
be with less than seven years of
service” (57)
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Page a5, line 37,—

afler “Faculty”

insert “in the manner provided
in the Onrdinances” (58)

Page 25, line 3B, —
after  “‘examiners  for
insert *“‘undergraduate and (59)

"

Page 26, line 6, —
Sor “Two' substitute “*Four” (60)

Page 26, line 8, —
Jor “Two” substifute “Fow™ (61}

Page 32, line 25,—
omit “and functions” (6a)

Page 32, line 29, —
omit “‘and functicns” [63)

Page 26, line 23, —
Sfor *“Ten" substitute *‘Fifteen” (30)

Page 26,—
Jor line 24, substitute —

“the Students Advisory Com-
mittees of Faculties and” (31)

Page 26, line 25—
omit *“‘and hostels” (32)

Page 26,—
afer line 30,

“Provided that no student who
has passed the High School or
an uivalert examination more
than eight years earlier or the Pre-
University or an equivalent exa-
mination more than seven years
carlier or has taken more than one
year in excess of the period pre-
scribed for the course for which
he is a student, shall be eligible
to become a member of the Stu-
dents’ Council.”  (33)

Page 28,—
Jor lines 1 to 3, substitute —

“Provided that where the ap-
pointment of a teacher is to be
made in a College or the Uni-
versity Polytechnic, the Principal
of that College or the University
Polytechnic, as the case may be,
shall also be an ex-gfficic member
of the Selection Committee con-
stituted for such appeintment”,
(34)

insertf —
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are rwhed thr . We had no chances
to read them. You are presiding over
the House. I am sorry such a thing
happens. You are presiding over the
steamroller  attitude of the Govern-
ment. I have gota rightto make a sub-
mission. The Chair is to be cqually
conscious of defending the right of the

ition as well as the Government,
It is not humanly possible to go through
all these amendments in such a short

Page 29, line
after “Statute’ insert *or Statute
29" (35)
Page 29, line 12, —
Jor “‘may” substitute “‘shall” (36)
Page 30, line ag, —
after “‘shall be’ insert “‘ordinarily™
{37)

Page 32, line 34, — time.

omit “Chief” (38)

i SHRI JAGDISH BHATTACHA-

Page 33, line 21, — YYA : I am moving amendment

omit  “Chief”  (39) 0. 133. I beg tomove :
Page 36, line 16, — Page 34, linc 45—

' ’T] > P .

“{f,’ ([:{e)garlment substitute ““Cen add at the end

“and further, he shall be eatitled
to claim the benefit of due enquiry,
with full opportunity to inspect
evidence and cross-examine wit-
nesses, and offer his own evidence

Page 36, line 41, —
after “Radiology” insert “Electro-
Therapeutics'’ (41)

Page 37, — and witnesses, before the Ex-

after line 6, insert — ecutive Council or  before

“(xv) Department of Unani a person or persoms lpj?oin‘t’ed by

Tib and Surgery” (42) it to conduct the enquiry.” (133)

_ SHRI SAMAR GUHA :1 beg to

Page. 2?’ move amendemtnt Nos. 105, 108 and

omil lines 40 to 43 (202) "I

Page 25 — Page 23, —

after line 22, invert — after line 28, inserl—

(i) Dtia’m of the Faculty “(x) Faculty of Comparative
concerned (203) Religions and Theologies™. (105)
Page 25, — Page 35—
Jor lines g1 to 33, substilute— for line 42, substitute—

“(vi) two experts not in the

‘(i) Department of Lingui-

service of the University co- A 8
opted by the Board of Studies”. stics,” (108)
oty Page 36—
Page 26, afler line 4, inseri — Jor lines 21 to 23, substitute—
‘“(ii) Dean of the Faculty con- *“(e) Faculty of Comparative
cerned”. (zo05) Religions and Theologies :
_ (i) Department  of Com-
Page 26, . ) parative Religions,
after line 16, inseri— T
ii t t of Islami
“(4) Where the number of tea- '11;[32[03-};_[’” ment o slamie
chers in a teaching Department .
does not exceed twenty, the funce (iii) Department of Budhist
tions of the Departmental Com- Theology
E‘cuc:m:::}!- oe pﬂfo;:,%? by that (iv) Department of Christian
pa ' Theology,

SHRI SAMAR GUHA : We are

objecting to the manner in which these

(v) Department of Hindu

Theology;” (111) o
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'DR. LAXMINARAYAN PANDEYA :
(Mandsaur) : I beg to move amend-
ments Nos. 4b, 47 and 48,
Page 18, Linc 10,—
for %5’ substitute ‘6" (46)

Page 18, line 34,—
(i) for “Five™ substitute '‘Seven”

(ii) for “Three” substitute *“‘five”
(47)

Page 36—
after line 15, inserl—
“(viiia) D:partment of Philo-
sophy,”  (48) :

SHRI JAGDISH BHATTACHA-
RYYA :

1 beg to move :

Page 16,—
Jor lines 11 to 13, substitute—

“The D:an of a Faculty shall
be appointed by the Vice-
Chancellor from amongst the
Professors in the Faculty, and
where there are no Professors,
from amongst the Readers in the
Faculty, by rotation according
to seniority, for a period of two
years.” (116)

Page 18,—
for lines 14 to 16, substitute—

““(x) (a) President and Secretary
of the Aligarh Muslim Univer-
city Staff Association, ex-
officio;

(b) eight teachers to be elec-
ted by teachers of the various -
Faculties, a single Faculty or a
group of Faculties forming an
electoral college in the manner
prescribed in the Ordinances.”
(117).

Page 18,—
after  line 16, insert—

““Representatives of the Non-teaching
staff

(xa) Ten employees of the
University  elected by all the
non-teaching  employees of the
University, forming a single
electoral  college, the detailed
rules to  be prescribed by the
Ordinances;" (118)
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Page, 20,—
Omit line 28 (119)
Page 20,—

for lines 29 to 32, substitute—

“three teachers to be elected
by the teachers’ elected represen-
tatives on the Academic Council™
(120)

Page 20,—
after line 32, insert—

‘“(via) two representatives of
of the non-teaching staff to be
clected by the non-teaching emp-
loyees forming a single electoral
college, the detailed rules to be
prescribed by the Ordinances,
which may further provide that
election of the representatives of
the non-teaching staff to the
Court and the Executive Council
may be held together.” (121)

Page 22,—

Jor lines 24 to 26, substitule—
“lix) Fifteen teachers, of whom
at least two shall be professors
and three Readers, to be elected
by all the teachers of the Univer-
sity forming a single electoral
college, the detailed rules to be
prescribed by the ordinances.”
(122).

Page 22,—

omit lines 33 tog7, (123)
Page 25—
Jor lines 22 to 33, substitute —

“(i) All members of the Depart-
ment, ex-officio’, (124)

Page 25,—

omit lines 45 to 47, (125)
Page 26,—

omil lines 1to11, (126).
Page 26, line 12, —

omit  *(3)"  (127)
Page 26, line 12,—

Jor  “Departmental Committee™
substitute—

“Department™. (128)
Page 32,—
omit lines 12 to 23, (129)

Page 32,—

omit lines 24 to 26, (130)
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Page 32,—
omit lines 27 to 30, (131).
SHR1 ISHAQ SAMBHALI : I beg
to move : '
Page 18, line 34,
(i) for “Five’ substitute ““Ten"

(i) for “three” substitute “‘six” (49)
sub-

Page 18, line 36, for ‘two’

stitute  ‘four”. (50)

Page 18, line 39, for
substitute **Fifteen”. (51)

“Twenty'

Page 18, line 41, for ‘and Agricul-
ture’  substitute

“Agriculture, prominent represen-
tatives of the Urdu, Arabic, Persian
languages, specialists in Unani
system of medicine, doctors of Allo-

pathy, lawyers, journalists, non-
teaching  staff. of the University,
Harijans, Women and cultural,
organisations of religious minorities.”
(52)

SHRI C. K. CHANDRAPPAN :

(Tellicherry) : I beg to move :

Page 11,—

after line 45, insert—
“‘Provided the persons concerned
is not above the age of 6o."” (83)

Page 12, line 26—

Jor  ‘sixty-five” substitute 'sixty”
(84)
Page 13, line 24—

for  “sixty-five” substitute “‘sixty”
85)
Page 18,—

after line 22, insert—

“(cc) Three members to be
clected by the students’ Union
from  among its members of the
general  council”. (86)

Page 18,—

for lines 23 to 25, substitute—
“(d) Ten members to be elected
by the students from among
themselves™ (87)

Page 20, line 33—
for *‘three’ substitute “‘five™ (88)
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Page 20, lines 35 to 37—
JSor “none of whom shall be an

c¢cmployee or a student of the
University or a college maintained
by the University”.

substitute

“two of whom shall be students,
another an employee and the remain-
Ing two from any other section of
the Members of the Court™. (89)
Page 22,—

after line 20, insert—

“(va) -One representativc af the
Students’ Union :

(vb) Two from among the
student members of the Court”
(90)

Page 26,—
Sor lines 27 to .30, substitute

“(v) Ten students elected from
among the student of the Univer-
sity™. (g1)

Page g2,—
JSor line 12,

“32. (1} There shall be a demo-
cratically elected students’ Union
for the University”. (g2)

substitute

Page 32,
after
elected”.

line 15—
““a” insert “‘democratically
(93)
Page 16, line g42,—
add at the end

““in consultation with the Stu-
dents’ Union™. (154)

Page 16, line 44—

For *such term as the Vice-
Chancellor may specilfy” substitute

“a Ptﬂod not more than one
year”. (155)

SHRI S. M. BANERJEE : Clause
g2 relates to the Schedule. It is very
important, So, kindly allow us some
time to speak on this clause.

MR. SPEAKER :
moved amendments
to speak.

SHRI ZIAUR RAHMAN ANSARI :
I begtomove my amendment No. 180
but with a modification. I want that the
word “Treasurer” be deleted.

Those who have
will be allowed
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MR. SPEAKER : If the hon. Minister

is accepting it, then I haveno objec-
tion.

SHRI ZIAUR RAHMAN ANSARI
I am requesting the hon. Minister through
you to accept it.

MR. SPEAKER : If Government

are accepting it, then I would have no
objection.

PROF. S, NURUAL HASAN : I am
prepared to accept it with the modi-
fication which the hon. Member wishes
to make.

MR. SPEAKER : Let the hon.
Member read the amendment with the
medification.

Let the hon. Member give the modi-
fied amendment in writing.

PROF. S. NURUAL HASAN :
The modifications are that the word
“Treasurer’ be deleted, and instead of
the word ‘provost’, the words ‘Three
Provost by rotation according to senio-
rity” be included. This is the modi-
fication that the hon. Member has
proposed, and with this medification
I am willing to accept the amendment.

Tam also willingtoaccept the amend-
ment No. 133 moved by Shri Jagdish
Bhattacharyya.

SHRI SAMAR GUHA : On a point
of order. It is not a private business,
nor isit something being done in a
private chamber. ..

MR SPEAKER : Il Government are
accepting the amendment, then it is
always allowed.

SHRI SAMAR GUHA : We wantto
know what the modified amendment
is. The Mover of the amendment must
clearly read out what the modification
is and what exaclly the amendment is,
and only then can the hon. Minister
accept it. It is not a private business
which is going on...

MR. SPEAKER : Why does the
hon. Member lose his temper every
time ? Let him not dramatisc his move-
ment again and again.

SHRI SAMAR GUHA : I will
dramatise it. I am constrained to say
that the House is being made theatrical.

1, 1972

University (Amd.) Bill 204
Amendments are coming forward like
mushrooms, and you are not giving an
opportunity to the Member to under-

stand the amendments and discuss
them. The House will stand ridiculed
before the bar of the public outside
because of this.

What is the hurryin doing things like
this ?

SHRI ZIAUR RAHMAN ANSARI:

My original amendment No. 18o was
like this :
“Page 17,—alter line 42, insert—
*“(iia) Treasurer,
(iib) All ex-Vice Chancellors,
(iic) Provosts,
(iid) Proctor™.
I want the word ‘Treasurer’ to be

deleted because no provision has been
made for Treasurer inthe Act itself.

SHRI INDRAJIT GUPTA : Finance,
Officer.

SHRI ZIAUR RAHAMAN ANSARI :
Therz is Financ: Officer. Then instead
of ‘Provosts’, I want tosay ‘3 Provosts
by rotation according to seniority’’.

I beg to move :
17,—after line 42—inseri—
“(ii) (a) All Ex-Vice-Chancellors,

(i) (b) Three Provosts by rotation
according to seniority,

(ii) (¢} Proctor” (180)

Page

=it qfo qHo WAt (F179T) : Fewe
TRen, & FAOF 32 TT AT AGEA AI
Arafer e ofi gEErF qrwe 41T AT
AN § &, FAUEHOE Ao 49 A FIT 52
%7 I AW &,

Page 18, line 34—
(i)for “Five™ substitute *‘Ten”

(ii) for *‘three" substitute ‘'six"'(49)

Page 18, line 36,—
For “two” substitute “four’ (50)
Page 18, line 39—
Sor “Twenty” substitute “Fiflteen”

(51)
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Page 18, line 41,—
for “and Agriculture” substitute—

“Agriculture, prominent repre-
sentatives of the Urdu, Arabic,
Persian  languges, specialists in
Unani system of medicine, doc-
tors  of Allopathy, lawyers,
Journalists, non-teaching staff of
the University, Harijans, women
and cultural orgapisatiors of
religious minorities”  (52)

FE OF UGN HABAT KT ACAF §
gl T¢ WA gifaraw & arg w77
2 A w5ar § 5 ag are oiw & qww
10 FX T I @ F §8 gArd) W
T8 ¢ fr wwafas e & dm gw
¥ oA 9md ) @ At dgwe @R agd
A F osATH A HUC gA ATY Ay
Y & AW T TH F A6 I0g A
FA HT AGT AT TF |

wqveqz 50 MNT 51 W) g AW-
fa & qw feg 7d &

TEl TF AAWAT 52 T FAEAH
g —avi Tga & AT AL Wik
e grA Az wE ¥ owfl, IRA
wT% Wi || %) | et § gawar
g W aewm Adt A ) oga @R
f& 3§ aad = wifs 5§ v
fe=mmm %1 wara &1 o wawar § o5
T F agAq g Fifge 1 wTwl
A #WGF 7% A fEar warAE g
2 99 Folm) orex g0 wifen

18 hrs,

§Hl 18 A FX gw HeITAw AR
1 A F fagd ol o) & fagral
g, gl ¥ wWufwes &, swew,
wiforew, afim, gfem, am-Sfar
s gy afmm MA e fem
R 4% w9 gia gAwar § g W EH
w0 Wt F fawr ¥ 7y wgEre dcEc
werfos waret & @V wr faar s
w@|r 21 ey A1 ag g fv oz faw
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vz I ¥ wrar qfew feT W) 37
aofgt #t s " frar wrd AT AR
e & Taw fafret qes sr+ o@-
0T A AT ALY EAO 1 Ag W) WEA E
fr gfomt 1 Fumedi s, 7w
ffenr =18 F1 qmgRT a5, gwid
qgAt w1 AFTE) fAer, 98wl T A1
qeree) Fad vl gwerar §ogad wrd
oy & AT adt &) qF A daow
7E1 T s gurd) oA & AT
ATgw T w9 ATH B AW F T | Fi
TR A g7 797 & fau o dar
il

¥ qga wow § wrg qFAfor FEM
fr oz 521 ¥ 73 fam o €9 o @0
¢, gx Tl qanfowa agiww fagiae
e ot Afwee greserfos festeed &
fawre Anq A fesn AT sgfoaa & AT
T g qAcfees ) § gawar g
o B & godm a1 fafree @igw
1 a7 ar Wi

wifar #§ ux d9 FgFT TH
wEAT | AU AT yrar & fe B AT
§ ¥fwr ww AFqET FLRT FT A9
v fag , dwr fF ) awe qg A
F & aeew a5 gor faa s A
JFYET N I, § HAAAT E AE A
g1 @amd tuE e o9 AW H W wEewiA
amm &1 grd ar fgg AR #1 z=d,
gw av) &1 famer 04 w1 gz
HT A FIW H1 54 TgA FC 2
A § § 77 o) % #2 g fF qvew
add s o &) qF arlew ar A
fref) & f g @ fgrg ol 7 & qaemr
g9 ave A < frewe g5 g S g )

wreAdT o) FT TR AF wIH GG
e fadl qa T wis ateg 7 o
A A g o fogr, 7 owgar § fE
o o e AEew ¥ oer #
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[ q#e Two Tl
T AL, AR IEE ww ge) - Qi
& &, 9% TeaeeEm et I Ae-
AWM Farsh) Fa7 w1 s 3o w7 i
TET.| gl 9 G A &) fs 9t 39
W ¢, IRUF O g1, IEF 5 _A
5T AT I G EART TAT @ THR
FT R, 7 @NAqT § a8 qqded) Al
¥ farares % b g

JUNE" 1,

wrifar & 7 fafret agas A sgar
fx a2 = avdiw & A T g
ITF T FOIAT ST AAT R, qE AR
amas. #1 W A 7. g fas ¥
goAgfar i} afex agm A A W
T K. TASN QAT & 1 0. AOH T
gt § f& sma a8 A famm
PROF,'S. NURUL HASAN : 1 am
prepared-to accept 49 and 50 moved
by th: hon. Member; but I am sorry
I cannot accept 51 and 52. I cam
assurz the hon. Member however, that

we shall take the spirit of the amend-
ment into considsration before we act.

SHRI SAMAR GUHA : My learned

professor  Nurual Hasan, Professor of
History and our Education Minister
should have - become, - if this. were a

convocation hall, a professor of great
amendments. In "this House we find
today .that theatrical elements have been
introduced in passing the Bill; not enly
that, dramatic nuances have been intro-
duced. Amendments are beingbrought
like mushroom one after another. When
questions are asked  the Minister fails
and an opposition leader pomts out the
clause and the page on whichitis and

comes  to the reicue of the Minister.
That was not theitrical; that was not
dramat'c. But when a = Member from

the opporiition tries to defend his rights
and p-evileges according to the rules
ofthe House, you have the wisdom to
pull him wup and say that thereis an
clement of dramatics and theatricals
in that, I regret that such kind of
observation should have come from the
Cha’r. I shall now come tothe amend-
ments. You are in the Chair...

(interruptions) I have a right to defence
people have not sent me here to be a
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silent spectator; 1 shall plead for the
right thing. I have no' come here to
perform a drama or a theatrical. This
1sa very unfortunate observation you
made.

MR. SPEAKER : Have I not been
hearing you patiently ?

SHRI SAMAR GUHA : I have had
forty years of public service, national
service; I have been doingthis even
from my school days. After all these
years of national serviece and having spent
so many years in jail, if you say that
this is r.heatrlcal performance I can only
say that itis your previlege because you
aré in the Cha.lr

THE M'INISTER OF PARLIA-
MENTARY AFFAIRS AND SHIPPING
AND TRANSPORT . (SHRI RATJ
BAHADUR): We donot  at all approve
of these mannerisms; he is casting asper-
sions on the Chair... (Interruptions).

MR. SPEAKER :1must saythatl
have lost all my patience witl this
person; I will not tolerate it; I tell him
finally.

SHRI SAMAR GUHA : Itisalso my
right to point out to you that the mush-
rooming of amcndmcn(s which make
the whole performance somewhat drama-
tical, theatricali,.....(dnlerruptions.) In
the Bill, itis said that the University
shall havethe following faculties. namely
‘Faculty. of Theology’. There I have used
substitute phrase ‘Faculty of comparative
religions and theology’. In connéction
with clause 3, I have already pointed
out the word religion had been used.
Ifind on page 23 the faculty of theology
is there. Ifit isto be made really national
and democratic and secular in outlook,
it should be replaced by the word
‘Faculty of comparative religion and
theology’. That is what 1 want tosub-
mit.

The minister said that th=y do not
want to maintain some kind ot religious
bais for this university and they want
to bring it in tune with our. national
aspirations, secular aspirations and demo-
cratic values. But what isthe order you
have mentioned in the Annexure ? You
start with Department of Arabic, then
Department of - English and so on. OfF
course, J amall forthe swudy of Arabic.
tis the language ofthe Koran, which
is the voice ofthe Prophet. But you
want tosay that you want to bring in
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a secular b tlodk. So, I have through

my amendment changed .the ordll:r
and put Department of Linguistics
first. -

Then on page 36 under () you have
said under Facultyof Theology, (i) De-

rtment of Sunni Theology and (ii)

partmsnt of Shia Theology. I want
this to be substituted as {ollows ;

‘“(e) Faculty of Comparative Reli-
eions and Theologies :

(i' Department of Comparative

Religions.

(ii) Departm.cnt of Is]amlc Theo-
logy;

(iii) Department of Buddhist Theo-
logy;

(iv) Department of Christian Theo-
logy;

(v) Department of Hindu Theo-
gy,

I want that at least this amend-
ment should be accepted. Why should
you leave =verything to the statute?
About other Faculties, you have given
the indication of the subjects. In this case
why should you leave it toths Executive
Council or the Vice-Chancellor? IFitis
Faculty of Theology, it should " include
the theology of other religions also, il
you want a synthesis of religions and
harmonisation of the religious concept
and value of other religions also.

Shri Hiren Mukerjee said that by
taking away the word ‘“Muslim” you
cannot achieves arything and it is an
oversimplification. I am sorry the learned
professor is not here. But Manhatma
Gandhi used one word “ahimsa” and
everything followsd. The ideathat Hindus
constitute one nation and Muslims
constitute one ' nation I:d to the two-
nation theory and all complications
foliowed. Fundamental truth are always

simple. Sir, if theie is any misgiving
about what I am fighting for, let
me tell you, when I was in Buxa

I observed Rota with Ashrafuddin
Ahmed Chowdhury, the then General
Secretary of the Forward Bloc and
‘during Rezg 1T used to study Koran
with  him.

Therefore, «let: there be no misunder-

. standing- I also want to live up to the
directive that 'has been given the
Congress to its members. That directive
is not for the Congiess members only

jail
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but, T say, for all the citizens of India,
to live up tothe ideals of socialism,
secularism and dsmocracy. I also want
to live up to the ideals of socialism,
secularism and democracy. That is the
reason why [ emphatically fight for
socialism, secularism and democracy in
this country.

SHRI JYOTIRMOY BOSU :
(Diamond ~ Harbom) : On a point of
order, Sir, Have you givenany directive
regarding the. sitting of the House as
r:quired under Rule 14 ?

MR. SPEAKER : We will keep
sitting till we finish the business. | made
it very clear.

SHRI JYOTIRMOY BOSU : May
I point out the requirement of Rule 14 ¥
It says :

“Unless the  Speaker otherwise
directs, sitting of the House on any
day shall ordmanly conclude  at
17.00 hours"

Iam asking you: Have you given
any directive to contradict this ?

MR. SPEAKER : Yes. I gave the
directive that today we will keepsitting
till we finish the business.

SHRI JYOTIRMOY BOSU :
we finish this Bill ?

Till

MR. SPEAKER : Till we finish the

.business. That is what I said.

SHRI JYOTIRMOY BOSU :I am
on a point ol order. You propose to get
through the Bill that i3 in the List of
business. I quote Rule gg(2) :

“Where a Bill has undergone amend-
ments, the motion that the Bill as
amended br passed shall not be moved
on the same day......

—-That is, on 1st June; I have not
amendments dated 15t June—

“....on which the consideration
of the. Bill is concluded unless the
Speaker allows the motion to be made.”

MR. SPEAKER : [ made it very
clear yesterday and also today that
this Bill will go througn all the stages
today. Otherwise, there was no use of
taking an =xtra day. It was decided
that the remaining business will be
finished today.
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_ SHRI JYOTIRMOY BOSU : What
is your ruling on Rule g3(2) ?

MR. SPEAKER :I have given the
ruling. The Bill will gothrough all the
stages tovlay.

=t A W o faEi e
aF o @ fem mar 1 9w fraw #
wr% foar gat & ... (sg9wm)

AW WEWW : T AWMA WH Al
At wiey faast daer fear o s
#1 e 3 a1 77 w0 &ew A FJrem)
oo (FAEH)

MR. SPEAKER : I mad= it very
<lear that if member wanted to sit for
an extra day, I would allow it for
finishing the business, 1:t it not be cir-
cumvented now.

SHRI JYOTIRMOY BOSU :1 am
to be educated with regard to Rule
93(2). We want a clear and categorical
answer from you, whether you intend
to overrule, ignore, violate, Rule g3(2).
That isall we want to know.

MR. SPEAKER : Not violate; I
allow it.
SHRI JYOTIRMOY BOSU : You

cannot have both ways. I am very sorry
to say that every day, the rule book is
being trzated with the utmost contempt.
We have got arule book here.

MR. SPEAKAR : We have been doing

at.
SHRI JYOTIRMOY BOSU : Only

to the advantage of th: Government.

MR. SPEAKER : Where a Bill
has undergone amendments, we have
passed the Bill, as amended, on the same
day.

sigasdr «"f : wega  adiEm,
¥ fraga ag & 5 avam ar gfaand
a4 fraw T7@ ord, g faawt w1
*r 2§ § v fagi I gAmET #17
wHTH T F @ fGgr omar g 1 AW
%8 fagr areqe § aw W) oA @ A
AR
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o wwfrrrome gt : /T A
fra sma & R w1 gt faaas
T5q far ¢ ow ST OF F AR OS
| I HT TG § X T El AT @
f& o s W) g q o7
qET F) aTH A A ANET TGAGA
¥ {1 7 797 arewd gt @ f oy
¥ &7 % o afrafed g agaqe
| TEHT § a9 W I ¥ &k HEr-
F1T gadi argarar ¥ ag fegas ard
21 7w S 7 w) Fwraw kg §, 3R
Ty geet 3 ot fag § o geET
F W fad § AfFT gx wY oF FEC A -
Hag F4 &1 9 gay gw F1 A faw
arar & 1 Afew Fagerr o gw sz O
g I F FTAC AWGT TELT FA F
saer feEar &0

qH @ W qgw gg qwnw fan g
fidaw 71 feedt afr & qes 22, 9fF 6
s & egm ax ‘e’ w¢ frar w@
fara &wTa ¥ | A0 A9 wC AT /AT
fem & 9w % Fwg weedi A FdE-
[T WSIT 5 F7 wng 7 Fwar Amq ) AaT
A AT aEe o) @it A war AR
qETE gr I &y wwre ) fwmr
mar 8, % wrgar ar gag F o wfafqfg
A9 @A A9 § I9 F| wOAT agrd
@i F qT aE ¢ f5 Asg
whafafer #cd a9 97 qeeq § 57 F)
gear FTry A 37 1 3Ifaa afsfafuma

g1 war ) *fs o war F qEEAl A

geqr 2 @) HX AF AWT F FEEdl F)
d&a1 3 4 TH S T TN OHT FA0 AT
f& 37 w1 sfaq sfaffue 7@ 2
R

sffo w0 WX 457 : Iq4 K /T A
FATH AT IN AT &

1o wesipereran atdy : wra fagr
HIS A § | FNT AT JAHT FSS7 TE
wand ot ol v
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PROF. §. NURUL HASAN :1 am
prepaied to accept Amendment No. 88
piven by Shri Chandrappan.

o mesfiaTeran g : HIT OF
FUaR 97 37 @ F QAT @ ar 5 I
7 £ AA1 wErew dYw 9% | I Ag
weal | Jg A AT A I IS A
7z faar & & dwam e FT @
g | 9ar A 1= ar qwieT ET 3
72§ W FT o1 GE AT FC R E |
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Wt ga1 % 1€, 5w feg A mgm g e
zviq wrex e faar arg | 7 qAwar §
fa Tod aresT WA Al oAt TN
a1 A 2 Wt wrfae 3 1 5w F que
fararr 8% adt & 1 T 7@ 7 IE famr
AF A1 g A0 A ¥ wswEA &
Afagr 1o &Y ATAAC | § T T F¥ 041
fax fame @wg & FIF F0 A T@
& aifis g e ovez & A1
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Y arreT w# ¥ fr gave o dwtae
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SHRI C. K. CHANDRAFPAN : 1 am
very thankful tothe hon, Minister that he
agreed to accept one of my amendments.

My amendments 83, B84 and 85 are
about the ag= limit of the Chancellor,
Vice-Chancellor awd the Pro-Chancellor.
I would like to remind the Government
that some time back in Gujarat, almost
all the University Students had gone on
strike against the appointment of some
very old gentleman, retired politicians
as Vice-Chancellors. Here 65 is the age
limit proposed in the Bill and the
Minister might say 65 is the recommen-
dation made by the Gajendragadkar
Commission and I feel that it will be
still better to appoint people who are
not morz than 60 sothat they will be
more  effective and more dynamic in
discharging their responsibility.

The next two amendments 86 and By
are about increased participation of the
students in the University Court. The
Ministsr has accepted amendment No.
88. That is only part (1) of an amend-
ment, B9 is anothe part ofthe amend-
ment because to the court, according to
the original clause, three persons were
to be elected by the Court from among
its members by a system of proportional
representation  none of whom shall be
an employee or a student of the Univer-
sity or of a college maintained by the
University. The first part ofthe amend-
msnt has been accepted. Instead ofthree,
five have been accepted. But who will
bethe five persons ? I have made in
amendment No. Bg another proposal
that instead of ‘none of whom shall be
an cmployce or a student of the Univer-
sity or a_ college maintained by the
University’, I have in my
amendment that ‘“‘two of whom shall
be students, another an employee and the
remaining two from any other section
of the members of the court”. 1 take
the liberty to quote the hon, Minister.
The hon, Minister while replying to an
argument posed here asto what is the
business of the Trade Ugpions in the
University bodies, said that the working
class will have a role to play. The same
argument, I think, stands valid ip the
case of electing an employee to the
executive. When  we say that students
should be associated with the University
affairs, I think it should not be ritua-
listic. I understand that the Minister has
taken a positive attitude in accepting
the 10 or 15% as proposed by the
Gajendragadkar Commission in  the
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<ourt. You had agreed tothat but my
suggestion is that il they should really
feel a sense ol responsibility and il they
?hould be given their dus share, Ithink,
if you really want them to have their
say accepted, I think they should be
given their propar share inthe executive
as w:li as in the Academic Council.
The amendments are there. There is one

amendmert regarding the University
Students Union.
Regarding the University Students

Union, the Bill says that there shall be
a University Students Upion. I would
only want the Minister to specify that
there shall be a democratically elected
University Students’ Union. I think
1 have val.d reasons for that. We had
thz bad experience in most ofthe Univer-
sities in our country ol an authoritarian
interference by the University admini-
stration in matters ol the (unctioping of
the University Students’ Union. The
standing monument of that is the experi-
ence we had ina Central Uaiversity
like the Banaras Hindu University during
the last decade and still the Union is
under suspension. You may have some
reason forit but, atthe same time, I would
say, let us startsetting up a new example
providing a democratic set-up in the
University where we give the students
their democratic  rights. So T propose
that there should be specific mention
that the uation will be democratically
clected. Otherwise the auibority may
come out with an ordinance denying
the very norms ol domocracy. I think
you will also not Like it. 1 'hope the
amendment will be accepted.

SHR1I SAMAR GUHA : I draw
your attenticn to the Rules of Procedure,
Please” sez  Rule 93. Sub-clause (3, says.
about this. You in your wisdom, have
allowed the motion for consideration to
be moved. Kindly see sub-clause (3), It
says :

“To such a motion no amend-
ment may be moved which is not
cither formal, verbal or consequential
an amendment made after

upon A ! i
the Bill was taken into consideration”,

1leave it toyour wisdom as to what is
being done  here is correct or not. [
leave it to your wisdom to see whether
this is valid, thisis Parliamentary in the
House. I leave it to your wisdom,
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AN HON. MEMBER : It says ‘may be
moved'—

MR SPEAKER : It is still at the
stage of consideration, It is goingon.

" 'SHRI SAMAR GUHA : Is itformal?
Is it verbal? Is it consequential .? .

SHRI JAGANNATH RAO JOSHI :
They are regular amendments.

MR, SPEAKER : This is still going
o,

SHRI SAMAR GUHA : Kindly
tell me whether it is formal or verbal or
consequential.

MR, SPEAKER : This is for conmsi-
deration. This is still going on.

THE MINISTER OF LAW AND
AND PETROLEUM AND
CHEMICALS (SHRIH. R. GOKHALE) :
The motion “That the Bill. as amended
be passed” has not been moved. That
applies to thé Motion, “That the Bill as
amended be passed”. Therefore now
that question does not arise.

MR, “SPEAKER : I made it very
clear. The, hon, Minister may reply to
the points raised.

PROF. S. NURUL HASAN : I am
sorry I am  unable to accept all these
amendments. I would not like to  take
much time of the House. I would™ very
briefly -refer to two points. I would like
to refer tc Section 20 of the Bill. It says
about such’ other faculties as may be
prescribed by the statute and that each
faculty shall coasist of such departments
as'may be assigned to it by the ordinance
and no department shall be established or
abolished except by statute. I have already
said about the power of the - university
to have special centres of study or specia-
lised committees to go into  various
aspects of the problem. Therefore it is not
proper for us here to decide as to which
particular study will be undertaken in a
particular form. The intention of Parliz-
ment has been expressed in the Act
and 1 ‘hope the university willtake due
note of this new power which is given.
Regarding Shri  Chandrappan’s point,
may I assure him this? Having had the
honour of serving Aligarh for more than
two decades there is mno possibility that
I can visualise of a student union not
being democratically elected,
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I am, therefore, unable to accept any
amendment which has been moved,
except amendment No. 1Bo as amended
or as modified, amendment No. 133
and amendments Nos. 49 and 50 and
amendment No. 88.

MR, SPEAKER : There are so many
amendments to clause 32. I shall put
them separately in the name of each
Member.

First, I shall put Government amend-
ments Nos. 151to 42, 54 to 63, 188, 189
and 196 to 206 moved by Prof. S, Nurul

to vote.

The question is :

Page 12,—
afier  line 4, insert—

“Provided that if the WVisitor
does not  approve of any of the
persons included in the panel, he
may call for a fresh panel.” (15)

Page 12,—
omit lines 11 and 12. (16).

Page 12, lines 33 to 35—

Jor “or one of the Pro-Vice-Chan-
cellors according to seniority shall
subject  to his awvailability™.

substitute—
““shall” (17)
Page 12, line 37—
(i) for  *“no’ substitute “‘the”
(i) after *‘is”" insert ‘mot” (18)
Page 13, line 37,—
Jor  “a”  substitute “the’ (19)
Page 16, line 17,—
Sfor ~ “Maulana Azad Engineering”
substilule—
“Zakir  Hussain Engineering”
(20)
Page 16, line 30,—
Jor “Board™ substitute *‘Board of
Studies™  (21)

Page 17, line 4—
Jor “‘whole-time one”  substitute—
“whole-time officer”’(22)

Page 17, line 35—

after “Executive Gouncil™ insert—
“on the recommendation of a

Selection Committee  constituted

for the purpose™. (23)

Page 17, line 37,—
Jor  “He"  substitute—
“The  Librarian shall be the
head of the Department of Library
Science and” (24)

Page 18,—
Jor lines 27 and 28, substitute—
“consisting of the student mem-
bers of the Cultural Committee,
Social Service Committee and the
Games Committee” (25)

Page 18, lines 31 to 32,—
omit “‘by the registered graduates
or” (26)
Page 19, line 42,—
omit ‘‘officers of the University
or among the” (27)
Page 19, line 43,—
(i) emit  *‘Court,”
(ii) omit “or Finance Committee”
(28)

Page 24, line 45—
omit “‘and the constitution of the
Boards of Studies”  (29)

Page 26, line 23,—
Jor “Ten™ substitute “Fifteen" (30)

Page 26,—
Sor line 24, substitute—

“the  Students Advisory Com-
mittees of Faculties and’” (31,

Page 26, line 25—
omit “and hostels™ (32)

Page 26,—
after line g0, inseri— -
“Provided . that no student who
has passed the High School or
an equivalent examination moie
than eight- years earlier or the
Pre-University: or an equivalent
examination more than seven
years carlier or has taken more
than one vyear in excess of the
period prescribed for the course
for which he is a student, shall be
eligible to become a member of
the Students’ Gouncil™. (33)

Page Qa!_
Jor lines 1 to 3, substitute—

“‘Provided that where the appoint-
ment of a teacher is to be made in
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a College or the University Poly-
technic, the Piincipal of that Col-
lege or the University Polytechnic,
as the case may be, shall also be an
ex-gfficic member of the Selection
Committee constituted for such
appointment.”  (34)

Page 29, line 2,—
after  “‘Statute’ insert
29" (35) _/

Page 29, line 12,— /
for “may” substitute “shall” (36)

Page 30, linc 29,—
after  “‘shall be” insert “ordinarily”
(37)

Page 33, line 34—

“Chief”’ (3.8} \/

Page 33, line 21,—

m‘ 1{%“"

““or Statute

omit

(30 v
Page 36, line 16,—
ﬁr l{mpartmc]?t‘!
“Centre” (40)
Page 36, line 41,—
after “Radiology” insert “‘Electro-
Therapeutics’ (41) 3

substilute

Pagc 37—
after line 6,  inseri—
“(xv) Department of Unani Tib
and Surgery” (42) |/
Page 12, line 17,—
after  “‘appointment for"

insert “not more than” (54) /

Page 16, line 33,—
after “‘appointed by”
insert  “‘the  Executive Council on
the recommendation of”’  (55) /
Page 25, line 24—

for  “two” substitute ‘‘four’ (56)

Page 25, lines 26 and 27,—

Sor *(iv) two Lecturers in the
Department, one with more than
seven years of service and the other

with less than seven years”
substitute :
“(iv) four Lecturersin the Depart-
ment, atleast two of whom shall
be with less than seven years of
1,

service”.

JUNE 1, 1972

University (Amdt.) Bill 220
Page 25, line 37,—
after  “Faculty”
insert  “in the manner
in the Ordinances” (58
Page 25, line 38,—
after ‘“‘examiners for'
insert *‘undergraduate and”

ided

(59)
26, line 6,—

“Twa"  substilute “Fﬂu.l‘"/(ﬁﬂj
26, line 8,— y
“Two" substitute *‘Four” (61)
line 25— J
“and functions” (62)

.

Page
Jor

Page
JSor
Page 32,

omit
Page 32, line 29,—
omit *‘and functions™ (63)

Page 16, line g35,—
Jor  “Vice-Chancellor” substitute—
“Executive Council”’. (188)

Page 16, line 35—
afier “‘appoint” inseri—
“on the recommendation of
Vice-Chancellor™. (18g) /
Page
after

“The Pro-
Chancellor

11,—
line 45, insen—

2(1) The Pro-Chan-
cellor shall be appoin-
ted by the isitor
from a panel of not
less than three persens
recommended by the
Executive Council:

Provided that if the
Visitor does  not
approve of the persons
80 recommended, he
may call for fresh
recommendations from
the Executive Coun-
cil.

(2) The Pro-Chan-
cellor shall hold
office for a term of
five years and shall be
cligible for re-appoint-
ment.” (1g6)

Page 12, line 42,—
after  “‘the Chancellor”, inrert—
“and the Pro-Chancellor” (197)

/
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Page 15— The question is :
after line 14, inseri— " _—
“(3) The Finance Officer shall ABE 2 mf 34— i
be  ex-Officio Secretary of the (i) for “Five” substitute *Ten’.
Enam:c Committee, but :haéL no:_ (ii) for “‘three” substitnute “‘six”.f4q)
deemed to be a member o Pa . .
. o : ge 18, line 36, for “two" substitute
such Committee.” [(198) — “Lour”, ' (50)
Page 13, line 31,— :
' The mot \  adopted
Sor “Ten", substitute ““Fifteen’ (199) sl s
. MR. SPEAKER : I shall now put
Pagem I?I . amendments Nos. 51 and 52 moved by
aft 5 1“°ed4'= "“‘"‘:f N Shri Ishaq Sambhali to vote.
‘Provided that out of the twenty
members aforesaid, not less than Amendments  Nos. 51 and 52 were puf and
five shall be representatives of negatived,
culturil and  educational insti-
tutions of India™. (200). ~~ MR, SPEAKER : 1 shall now put
P, 8 amendments Nos. 71 tc 81 by Shri Ebiahim
age ’ Sulaiman Sait to vote.
after  line 43 inseri— The
“(xvi) Three persons nominated by Am:::"j MN:_':':- 31 fo 81 uwere put
the Chancellor”, (z01) galived.
Page 20— MR, SPEAKER : I shall
. . L . H 8 now pul
emit lincs 4o to 43 (z02) ~ amendments Nos_ 83, 84, 85, 86 and 87
Page 25— moved by Shii C. K, Chandrappan to
after line 22, insert— vote,
“(ii) Dean of the Faculty con- Amendments Nos 8
cerned”.  (203) mendments :g,ﬂﬂ%:;.ﬁy were put and
Page 25— ) MR, SPEAKER : I shall now put
for lines 31 to 33, substitute— amendement No. 88 which I understand,
“(vi) two experts not in the has been accepted, and which stands in
service of the University co-opted the name of Shri C. K, Chandrappan to
by the Board of Studies. (z04)~ vote.
Page 26, afiler line g4, inserl— The question is :
“(ii) Dean of the Faculty con- Page 20, line 33, for “three” substitute
cerned”  (205) - “fve”.  (B8)
Fas 26:_ . The motion was adopted,
after line 16, inserl—

*‘(4) Where the number of teachers
in a teaching Department does
not exceed twenty, the functions
of the Departmental Committee
shall be performed by that Depart-
ment.”  (206) ./

MR, SPEAKER : I shall now put
amendments Nos. 46 to 48 standing in
the name of Dr, Laxminarain Pandey
to vote.

Amendments Nos. 46 to 48 were put  and
negatived.

MR. SPEAKER : I shall now put
amendements Nos. 49 and 50 accepted
by Government and standing in the
name of Shri Ishaq Sambhali to vote,

82 LSS/72

MR, SPEAKER : I shall now put
amendments Nos. Bg to 93 and 154 and
155 moved by Shri C. K. Chandrappan
to vote.

The Amendments Nos. 89 to 93, 154 and 155
were put and negatived,

MK, SPEAKER : I shall now put
amendments Nos. 105, 108 and 111
moved by Shri Samar Guha to vote.

The Amendments Nos. 105, 108 and 111
were  put  and negatived.

MR, SPEAKER 1 shall now put
amendments Nos, 116 to 131 to vote.

Amendments  Nos, 116 o 131
and  negatived,

were  pul
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MR, SPEAKER : The question is :
“Page 34, line 45,—add at the end—
“and, further, he shall be entitled to
claim the benefit of due enquiry,
with  full opportunity to inspect
evidence and cross-examine witnesses
and offer his own evidence and
witnesses, before the Executive
Council or before a person or persons
appointed by it to conduct the
eaquiry”. (133)

The motion was adopled,
MR, SPEAKER :

Amendment No. 180, as
vote.

Now I shall put
amended, to

The question is :
Page 17, after line 42 insert :
«(ii) (a) All ex-Vice-Chancellors,
(ii) (b) three Provosts by rotation

according to seniority,
) (180).
The motion was adopted,

Proctor’.

The question is :

MR, SPEAKER : There are no other
“That Clause 32, as amended,
part of the Bill”,

amendments left.
The motion was adopled.

Clause 32, as amended, was added lo the

Bill.

Clause 33— (Transitional
Amendment made :

Provisions)

Page 37, line 17,—afler “to exercise”
insert  *‘all the powers”. (43)
J/

(Prof. S, Nurul Hasan)
MR, SPEAKER : The question is :
“That Clause 33, as amended, stand
part of the Bill”,
The motion was adopled. ‘/

Clause 33, as amended, was added

to  the Bill.

v
Clauses 34 and 35  were added
to the Bull.
Clause 1—(Short title and Commence-
ment)
. SHRI EBRAHIM SULAIMAN
SAIT : 1 beg to move :
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Page 1,—after line 6, insert—

“(3) Not withstanding any

judgment, decree or order of any

court or tribunal to the contrary,
the Aligarh Muslim University
shall be deemed to have been
established by the Muslim minority
community as an educational
institution of its choice, as provided
in article 30 of the Constitution
of India™ (64).

This is a very important amendment,

I do not gointo the details, because in
my previous speech I have dealt with
this matter. I think it is very important
to maintain this character, this historic
character, The basic character and the
minority character of the Aligarh Muslim
University. And unless and until this
clause is inserted in the body of the Bill,
the other amendments will be of neo
use, and the character of the Aligarh
Mouslim University will not remain intact.
Therefore, 1 press that this amendment
should be accepted.

SHRI SAMAR GUHA :1 beg

move

to

Page 1, line 3,— omit “Muslim” (g4)

My purpose, my objective, of fighting
from the beginning totheend, is, as has
been said already, to end this theocratic
concept. I think this is almost like
bigamy; this shows the bigamous nature
of the Bill. You have always said that
you do not want to keep the minority
character or the communal character
and that you want to maintain its
national character, but, at the same
time, you have detained the communal
name. 1donot know what isthis kind
of hypocrisy. I do not kmow if this
kind of political hypocrisy can be
excelled by any. I have been saying

"/ this from the very beginning. I do not

know why itisnot being heeded. The
name “Hindu” can be deleted from
the title of the Banaras Hindu University.
1 began my ecarlier speech by saying
that I would have been happy if the
Banaras Hindu University Act was amen-
ded first, and then this Aligarh Muslim
University Bill was brought forward,
because, I again say that this is the
historic moment, and in the life of &
nation, a historic moment comes but
rarely, This is the historic moment,
when there has been an achievement after
40 years of bitter, tragic, struggle,
and the shedding of blood by brothers
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and sisters who were butchered at the
hand of the communal criminals. It
is time that this communal source on
our national life was removed. But,
unfortunatelys I am afraid — I have
to use againthe word, ‘intriguing’ haste
with which this legislation is being
passed, and if this is not a preclude to
a mid-term election in Uttar Pradesh,
I would be happy. But again I say
this is the historic moment. Thisis the
strategic moment after the emergence
of Bangladesh as a secular State, after
the denunciation of the two-nation
theory by Bangladesh, after the bleod
of the martyrs which led to a new chapter
of secularism, of nationalism, on the
ashes of the martyrs in Bangladesh_
But unfortunately for parochial, political
reason, for a temporary objective, for a
temporary a gain, may be an election
and the rest, we have missed the historic
moment and a great opportunity to get
rid of the communal virus which has
not only eroded but it eats into the vitals
of the life of the whole of our sub-con-
tinent.

I again make an appeal tothe Govern-
ment toawake from their narrow orbit
of political greed, of political parochi-
alism just to get an adwvantage by this
kind of duality, political hypocrisy,
having the communal character and
maintaining it in surreptitious way,
just to have a political benefit through
your narrow move. I am sorry for that,

lﬂqmq«nnﬁ:mmw@w,gﬁ
arvd grar ¢ fF sl a% o7 92 1
faast fF 7ga oo & *31 § A
FHTdey §4 3@ 97 7 fa% fomr &
¥¢r & atfoz afeaw, fodt 7 frar g
fedtz qfiem 1 v ¥ firarg & =
FHEA Fam A G AT T wEr g fE
T Anmd R fedftad & aam qfem
Afqafedt @ sT AT Y a7 &1 W §
froeoet ¥z w@d ! ¥EF Am

¥ WA 8 aqr fecwmee 2@ S ?
3T &1 argw A F 3w 7 fraT e

q
EE7 § | (smaam)

et sz qfern ghafed ¥
T F WA A g, Agaqx gfvafaA &
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IR F A G owwAr &1 F artar g
afemz wfem affafeds & =@ ==
7 9 qfeww fom & g 7 4 A
g g FAEE TERT & F qg 9%
q9Fq & ww B A G A I9 A
Femi® gl & 1o gfg <o, oY
ag® gfafedt & s ogg 8, aw @i
ANE 4 X I A 9w W 9% w
s qg ¢ faar, s o & fewrra
w7 |

anzfoma & fewrwe & it &5
T ¥ fewras #71 ag #g AT &
‘“afew” M wT § fEeEoea 9w
qrat, facds moa 81 F awwar §
™ AM & NG oF Far<" g AW A
fig 9 F9F W & 1 o
A 7 WE THAIAE A< fodw ToamE F
fawz & Fgr a1, sqy WERT, THT WL
9T @MY 7 37 97 fF 3@ F wweesew
a1 AT § T8 @
sfgre &1 &7 7@ AT 59 9 g€
# 9971 Sigar g i+ Aiewng s, iFa
/AT T gEea @A T AT A W Fgh
77 gT &, it @i 9T SeET gq &, Wl
7 Awafoe A 9 7 T Awmfaen #
m< S = A Fowe € 37 &\
Fwafaen 1§ foww fedifoe &, foa
2T W g2 afgd @zar war 1 wm
& omr g g1 wLar § | & ¥wwar g
fe fodi gftafeds w1 am qfem gf-
afadt & ar fex afqafeds & @wa w
wF g =T &1 AW § AN S AW
grad & fF T A foeegw=t & 9
ardc & A ag @@ W ¥ wwl A
avwar g T Tw ae feeeme @1
a9 & Aw 9T AW oA @ § AR A
uF §WIT ¥ AI9Z, 0F qME W0 AR
¥z @ &, v ® AT Awflgy AW
gara #g W g W fee
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[sfi ato a0 74T
g ¥ AR g q1 WA
74l & foed wre AT
g 3¢ FT 4.7 a0
g1 &% 430 § fa§ cmT g

-
MR. SPEAKER : I <hall now put
No.

amendment moved by Shr!
Ebrahim Sulaiman Sait to the vote of
the House.

Amendment No.64 was put and negatived

MR. SPEAKER : I shall now put
am=ndment No. g4 to the vote of the
House.

Amzndment No. g4 was put and negatived
MR  SPEAKER : The question is :

“That Clause 1, the Enacting For-
mula and the Title stand part of the
Bill.”

The ‘motion was adopted
Clause 1, the Enacting Formula and the
Title were added to the Bill.
PROF, S. NURUL HASAN: Sir,
I b2g to move :
““That the Bill, as amended, be
passed.”
MR. SPEAKER : Motion moved :
“That the Bill, as amended, be
passed.”

SHRI P. M. MEHTA (Bhavnagar) :
I rise to record our extreme unhappiness
at the way im which this important
measure has been rushed through.
This Bill has been rushed through in
indzcent haste. This is highly objec-
tionable. I think this House has never
seen such a shabby manner in which
this Bill has been piloted. Government
have not accepted the unanimous de-
mand of the entire opposition to refer
this Bill to the Select Committee for
thorough comsideration and scrutiny and
that is highly improper.

MR. SPEAKER : The question is :

“That the

pussed.”
The motion was adopled,

Bill, as amended, be

m l’
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SHRI EBRAHIM SULAIMAN SAIT:
Sir, protesting against the passing of

this objectionable Bill in an autocratic
and undemocratic manner, we walk
out.

Shri Ebrahim Sulaiman Sait and some
other hon. members then left the House,

18.56 hrs,

CRIMINAL LAW (AMENDMENT)
BILL

st weTgOE Wa (AErIR)
SEIM i, QAT QA TAT FY 74T T
FIT AW ZrFF AT —

AWM WA : EOFT IT(EH W
3 92 Ft ANg 6 42 A § 4E A @
mar ar gafqq &= ¥g frar a1 f¥
SO F1T T F

o AT A SEqET i, TGH
A AT ErHT TINT AT FH A% T
78 T{ET | A7 @aA A1 7@ fad
FH qAWA A AT, IR GAA G ALY
AT 1 FHOO AT HTT AG FE AT
T FU 7 78 TFGT ATET Jo2 A4
amar &7

It is already 7 o'clock. How
are we to sit ?

AN WAAQ : F 3 €2 ¥ qAT
6 9% = T, TA AA4Az T eTEw
A\ FARY A TTEA AT TEM U . . .
(waam) . . .

=it rRIaTE WM a7 ST A AET
qqC 14T § T A arw wAaT ¥, W
anf smar g @fadi v F warsit
il G § )

long

MR. SPEAKER : I have expressly
said that the House will not rise till
the business is finished.

ot A o fesn (F7a7) : oww
JA W T AT FT SgATE AE 9r Fw
ta faa & o aw7 & umm fem
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MMAT | TR qZ o FF gEEr IET
0T § @ AN wT qg AN TN
wHw A A . . . (swEEw))
SRI JAGANNATHRAO JOSHI :
can we devote our attention to
it now ? Why are you hustling us like
this ? You can takeit up nextsession.
You have waited solong. On the last

day at 7 PM you want to take it up.
We are already fed up.

ssae waey, fafoAw cgarawdl §4<0
FAEH A a7 A7 qg Hehong faw
& fao wmr mar ar)

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND SHIP-
PING AND TRANSPORT (SHRI
RAJ] BAHADUR) We appreciate
the difficalty. But it was introduced
yesterday. If the members so desire,
we can take this Bill tomorrow.

st 7qTH A sy F9 g9 AW FT
AITH 9E WAT WIAR qZ 4T
(wmam) | 97 F P wfETEd A
quaAs & & A ewH § ¥ 7 a3hE

4

sft wrenaTTs W ;s AT FTR
feat q7 IAF FHT FAY FGA FTAWH
T foar g

S| WE : F(T Awi ¥ 9w faw
wer f& anreger wig g =i § ke
a2, IF 9T FHG AN FH 3 4T 4
Ig 4T W 6 HZ T AF | AMAR T
oF a1 zw fafade & @mm)

SHRI RAJ] BAHADUR : We arc

prepared tosit and complete the business
to day.

ot v st ¢ @9 TR S0
gl s9F ¥ g e gl T
soh g1 @y fae fer v 9w faw
gAF 431 F Ug a5 ALl AW qHEA )
A MY WE §, AT TAM AL dg
gu € F gw AWl #Y O qHar A
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T R E I AN W awi aeg
afem 2 frafwdt faw ¥ aweRzaar
FEOT AT gAT AT, e AN ¥ ARy
TE FRATAT AR 73 A9 go fawgm
fr = oiw R 2y g v 2
B forwram anw A 8, o are Y
AT AT g FO A 57 g9 qUaT
99 qg 3 atsfeeld § o
wifgd, 7 ¥ a@F | @E aw @
forsras g1
19 hrs,
SHRI S. M. BANERJEE (Kanpur' :
I have a submission to make. The Bill
was introduced yesterday and we want
this Bill to be passed. Arter the passage
of the Aligarh Muslim University Bili,
the communal forces are going to raise
their head. That is why, even if we have

to sit tomorrow, we want to pass the
Bill. (Interruptions)

MR. SPEAKER : Idonot owe duty
to one side only. I owe duty to both
the sides. (Interruptions)

o wRwran fw: g1 SE Y
T8 F® A I AEA § A ST
IEA £ 1 AT HY TW AR A A FLA ..
(mxem) w0 F fafedw owan
et wWET FuT g ? wfiw Aar frw
* fag ¢ 7 fafoew ceamed +ay
29 AW FT 2| FUT AT @RS AT HT
g g9 7 HI A7 gAAT 93 Ay ar
T TH B a% g ardm fw e @
Teiem § aEe @ arnfh)

s Wt ;I dET F

You had agreed to only 3 hours
but you toock more than the double
time yesterday and day before yesterday.

SHRI S. M. BANERJEE : Shrimati
Subhadra: Joshi’s non-official Bill was
supported by all the parties except the
Ana ngh  ........ Irdm?ﬁm’
{ﬂ;al is a.]isl‘?:is? My hon. (ﬁ‘im H Sbr%
Bhogendra JHa, had also moved a non-
official Billin this regard. (Interruptions)
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o AR WA ¢ 3™ A
sz fafade a7 @ w91 SwaEy
Tg F91 €Y IIRATAAT P GART A T
Fivmigs fagr maT 97 §9 W wwE ¥
Foiwn § ag ¥4 A q@r ? oAw F;
oz uFeRT € F41 fAgiea qer?
They could have brought forward
the Bill earlier. They treat the House

like this. They should take the House
into ' confidence.

Fqw WARA : gHT  FT S
Tq ¥ 497 FIGT ] M9 @n o4 i H
X W (PrEgE ¥ feq . aww F
MiEEAT W * fwq f&d ™ eEw
Y di7 42 4 B: T FATAT) FE A
FraT ag ?

SHRI JAGANNATHRAO JOSHI :
The business of the House should have
been circulated before. That was not
circulated. (Interruptions).

g aemg Fummm # ar ag faw @
a1, 7@ HA F7 TAT? K0T BT FHIC @A
w7 mfea wa fafaaw ferdmedY =
qt g9 7% &Y 97| 98 T97 TFqee faw
g1

SHRI SHYAMNANDAN MISHRA :
This is the most unhelpful attitude of
the Speaker. This- is the strangest kind
of attitude that you are taking. We
cannof cooperate with you. (Interruptions)

‘Shri Shyamnandan Mishra then left the House.

MR. SPEAKER : This is your un-
helpful attitude.

SHRI C. M. STEPHEN . (Muva-
ttapuzha) : Yesterday and day before
yesterday, we cooperated  with the
Opposition. We are he'e to pass this
legislation which is absolutely necessary.
‘That is why we are here. There isa
particular  Bill which this House feels
necessary to put on the statute book.
Unless we pass this Bill now and in this
session, we will be failing in our duty
to.the country and tothepeople, We must
see’ through it. We had m:commod.ated
you, and you must also

1, 1972
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StORTETUE WA GIFTC B
ot fagas a1 TEST &, W A FE A
THIT AEI FT AFAT § —BW W) T
T T FHA 21 AfFa o1 fafedw =y
T gAT 41, F41 IF # ag faw qim.
fag ar? afe 7= a1, a1 fe< 7ai geame
qANE AHe AT A dE< W I
g sTF FT Mg 7
I would like toknow why this House
is being treated so shabbily. You could
have . introduced this Bill long before;

sufficient time could haw: becn given —
a week or so .

MR. SPEAKER : He is speaking
without my permission. I am not going
to allow it.

SHRI JAGANNATHRAO JOSHI :
Why should you hustle through the Bill
like this ?....

MR. SPEAKER : Nothing will go
on record if you go on like this. (In-
terruptions) 1 am sorry, nothing will go
on record.

SHRI JAGANNATHRAO JOSHI** :

simfa gwm s (wiwdiEE)
A WERT, MANT T F1 AT
¢fs A7 @9 g9 § T fa
F1 oF fa= ow fFar g s fafmex
qied ﬁwmnm\i’a fam arfs
FFI7 TH) qWA ihz%n fa= T Fe
Hw%qvﬁiqﬂ % aom faw afom
ﬁfrulwl_ittrﬁmafmmﬁﬂ%
frq swT wuw fem mm, #4ife w
m&tﬁtm%mmrqmam,
B FFaT 2, A AgA L, TAT W X
f& ga Tige o1 BT & 5 g A
AT TN qu A FRard

st amrErqeia WA A AF
fe e 7 qoriE fear av1 AT wR
78 §.f% 97 oty 71 gufew =3 &
fay @ far %7 @Y s4F S
T |

this side. The Bill must go through.-

*% Not recorded.
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Why is this House being treated so
shabbily ?

SHRI S. M. BANERJEE : Kindly

allow him to move, Sir, You can pass
it tomorrow. (Jnlerruption)

MR. SPEAKER : It all depends on
the House. (Interruptions) It is already
on the agenda. It must be taken up.

SHRI JAGANNATHRAO JOSHI :
What prompted them to introduce it
at the last minute ?

MR. SPEAKER : I have made it
very clear. They all accommeodated

your motion.

SHRI JAGANNATHRAO JOSHI :
They could have introduced this Bill
yesterday and it would have been carried
forward. Why did they not do it ?
Mr. Samar Guha's half-an-hour dis-
cussion had been scheduled for Monday;
then it was postponed to Tuesday,
Now it is there on the agenda today,

When are you going to take up that ?

SHRI C. M. STEPHEN : It was
included in the list of business vesterday,

It was there. (Interruptions)
SHRI SAMAR GUHA (Contni) :
There is the half-an-hour discussion in

my name. It was originally put for
Monday; it was then shifted to Tuesday,

SHRI S. M. BANERJEE : The half
an hour discussion may be taken up
tomorrow after passing this Bill.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour) : I request you not to
allow this half an hour discussion. Sir,
on the 29th June is scheduled the summit
meet between the Prime Minister and
the President of Pakistan. We don’t
want to create a bad atmosphere. If
this half an hour discussion takes place,
it will do harm to us. We want to have
in Pakistan a friendly neighbour. We
are not aunxious to throw salt on their
wounds.

SHRI SAMAR GUHA : You know
what  sort of friendly neighbourliness
we have with them.

SHRI JYOTIRMOY BOSU : .This
half-an-hour discussion should not be
allowed.

TYAISTHA 11, 1394 (SAKA,
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X LU R 2 R P —
T F 0z W) afe w9 Y § frogw
W i femm 7, @ o a9 fawe
T2 FT A1 397 a8 AT &7 aw R
T TG R T FT 75 aqww @Y & fF anq
R ®W NF THST F1 Fewe 53
- (wmTEm) ..,

SHRI S. M. BANERJEE : They are
not able to move amendments. Let them
move 105 amendments. We will defeat
all of them.

SHRI JAGANNATHRAO JOSHI :
They are not replying to my question
point blank. It is not a question of
amendments. At the last moment this
Bill has been brought for passing. Why ?
That is what I want to know.

SHRI SAMAR GUHA : Sir, you

would permit me to conclude.

MR. SPEAKER : It all depends on
how long .vou will take.

SHRI SAMAR GUHA : You asked
me  to sav, You did not give me the
protection when other members jumped
up....(Interruptions) Let me conclude.
You must allow me.

St T WA ;- wEgE wERy,
g faa wq s=dt 7 96 F7 Frow 17
g wt wgen W q@ran 1 zafeo
EAETA NN T F w71 ga F9A
FAHF A qETITAT & |

Shri Jagannathrao JFoski and some other hon.
" members then left the House.

SHRI SAMAR GUHA : This is .a
mockery of democracy. This is a mockery
of business Rules. '

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS AND IN THE DEPARTMENT
OF PERSONNEL (SHRI RAM NIWAS
MIRDHA) : Sir, I beg to move “That
the Bill further to amend the Indian

Penal Code, the Code of Criminal
Procedure, 1898 and the Unlawfiyl
Activities (Prevention) ::\ct, 1967, be

taken into consideration.
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[Shri Ram Niwas Mirdha)

We had assured this House on several
occasions that the Government will
bring forward suitable legislation to deal
with  asseciations whose activities are
prejudicial to the maintenance of com-
munal harmony, prejudicial to the in-
terest of national integration .and pre-
judicial to all the valuss of secular
democracy to which our people are so
deeply committed. Events during 1971
have amply demonstrated the value
of unity and secularism. Communally
divisive tendencies have to be fought
because they are totally inconsistent
with the dignity of human personality;
such tendencies are the results of deli-
berate efforts of vested interests to divert
the attention of the people from the
more basic and pressing problems
confronting them. The House is fully
aware that this is the lesson that history
has once again taught us. Tas p:ople
of this country has have understood
it clearly and deeply and have within a
period of one year given twice their
unmistakeable mandate ior secularism.
They have rejected the communal ,
sectarian and other divisive forces.

Consistent  with this mandate of the
people, the Government is determined
to deal ruthlessly with the organisations
and individuals who by their constant
propaganda seek to keep alive an at-
mosphere of mistrust and ill-feeling
between different sections of the people.
As the House is aware, in 1969 we had
tightened up the provisions of law to
deal with such elements by the enactment
of the Criminal and Election Laws
(Amendment), Act, 1 The scope
of sections 153A and 505 IPC was
enlarged and heavier punishments were
laid down. The Government had also
taken powers to prevent the publication
of inflammatory material. However,
the communal problem in the country
continued to cause serious concern,
The Government, therefore, braught
before this House in September, 1970,
a Bill to further enlarge the scope of
section 153A, IPC. It also s tto
enlarge the scope of the Unlawful Ac-
tivities (Prevention) Act, 1967, so that
the association indulging in such actj-
vities punishable under section 1534
IPC, could also be dealt with effectively
by being declared as unlawful. It is
unfortunate that even the parties,
which were in sympathy with the ob-
jectives of'that Bill somewhat misunder-
stood the provisions of the Bill and
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opposed it at the intreduction stage.
In view of the opposition to the Bill
in the House, we withdrew it.

Sir, Clause (b) of sub-section (1) of
section  153A IPC already penalises
acts which are prejudicial to the main-
tenance of harmony between different
religious, racial, language or regional
groups or castes or communities, and
wtich disturb or are likely to disturb
the public trapquility. In the 1970
Bill we had proposed to make it explicit
that the acts referred to in this clause
would also include activities, such as
exercises, movement or drill which give
tise tofear,alarm or feelings ofinsecurity
or which disturb or are likely to disturb
public tranquility. When the Bill was
brought forward for introduction, it
was pointed out that the provision
had been so formulated that acts which
m:y themselves be not prejudicial to
the maintenance of communal harmony,
but may cause fear or alarmora feeling
of insecurity among members of : com-
munity would also come within jts
mischief. 1 then explained that the
possibility ofthe law being implemented
in such a manner was remote. However,
taking note of the misgiving then ex-
pressed in the House, we have slightly
reformulated the proposal. It will be
seen that our proposal in the present
Bill has specified mens rea. The organiser
or the participant of exercises, drill etc.
should either intend that the training
imparted should result in the use of
criminal force or violence or should
know that the use of such training for
such purposes is likely,

Tne House will agree, Sir, that when
any kind of paramilitary training is
organised or imparted with the intention
that persens so trained should resort
to violence for the settlement of any
difference or dispute that may arisc
between them and others, such para-
military training ought to be put down
with firmness, The amendment now
proposed to section 153A secks only
to do this. It does mot penalise any
?b‘ﬂiﬂ' exercise or activity as such.
t does not also penalise drills and other
similar activity undertaken for a bone fade
purpose such as the ysical training
given in schools, colleges and clubs,
What is sought to be penalised is only
those kinds of drills and exercises or
ganised with the intention or with the
knowledge that persems trained in such
activities should resort to violence agninst
their opponents,
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" The purpose of the second proposal
inthe Bill isthat those who deliberately
malign any community, only on the
ground of its religion, should not be
allowed to disrupt our pational life.
I pced not at this stage give instances
of th= type of propagandathat isdirected
against certain communities. If such
propaganda were to be made in respect
of any specific individual, that individual
will have his own remedy under the
existing law. He can prosecute tnose
who defame him. But if the same pro-
paganda is repeated against a community
as a whole, we cannot say that the law
should remain silent. If we allow such
propaganda to po unchecked, it will
not bein the interest ofthe sovereignty,
integrity and unity of our country. That
is not the way in which pational in-
tegration can be brought about. There-
fore, Sir, we have proposed to introduce
a new section 153B.

The first part of the new section
secks  to penalise any imputation that
persons belonging to any community

based on religion, language or caste
cannot bear true faith and allegiance
to the Constitution of India, or cannot
hold the sovereignty and integrity of
the nation. To say this against any
community should be repugnant to all
cannons of civilised behaviour. The
second part ofthe new section s=cks to
penalisc  any advocacy that members
ol any community based on religion,
language or place of residence, should
be denizd therights ofcitizens of India.
Sir, this Hotse is aware of the type of
the vicious propaganda that goes onin
cortain parts of the country that persons
coming (rom another part ofthe country
should not be given the right to em-
ployment, the right to acquire or own
property and in short, the rights which
the Constitution guarantees to every
citizen of this country.

The propaganda has brought in a
new parocnialism in our national life.
This propaganda too has to be stopped.
The third part of the new section is
directed against those who scek to
exploit the religious sentiments of our
people for their own ulterior ends.
Whether it be the propaganda that
members  belonging to  one religion
should not, because of their religion,
remain wholly loyal to the country
and nation or whether it be the pro-
paganda that any person has special
religious obligation to create panic in
the minds of persops not belonging
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to that religion, all these types of pro-
paganda concerning religions obligation
will have to stop. Any advocacy of a
religious obligation which creates a
feeling of insecurity or alarm in the
minds of persons who do not subscribe
to that religion, can only bead totension
and as a consequence weaken the fabric
of our nation. Sir, these three parts of
the new section are directly relatable
to the interests of the sovereignty and
integrity of our country.

As hon. Members are awarz, the
relevant provisions of the Indian Pznal
Code make it possible to take action
only against individuals and not against
associations as such. The only way to
deal with associations as such would
be to enlarge the scope of the Unlawful
Activities (Prevention) Act. The Bill
before the House seeks to enlarge the
defmition of ‘unlawful association’ to
include also associations which have
for their object any activity which is
punishable under section 153A or the
proposed section 153B, IPC or which
encourage or aid persons to undertake
any such activity or of which the mem-
bers undertake any such activity.

The proposals in the Bill to amend
certain ovisions of the Criminal Pro-
cedure Code are only of an incidental
nature. The purpose is to give to the
provisions of the proposed section 153B
the same treatment asis now available
to section 153A.

Sir, when this Parliament enacts
a law, it sets beiore our people a rule
of conduct and it gives a warning that
those who violate the rule of conduct
are liable to be punished. I sincerely
hope that taking into account all the
changes that have come about in our
country, taking into account the lessons
ol 1971, the lessons in national unity
and secularism which enabled this
country to face its greatest challenge
in recent history, taking aH these cir-
cumstances into account, I sincerely
hope that all divisive propaganda will
henceforward be only a memory of the
past. 1 would be wvery happy il asa
consequence of the law made by Par-
liament all the divisive propaganda
and activities were to stop andit becomes
wholly  unnecessary for us to invoke
the provisions of law against any ir-
dividual or association. It is by way
ol giving a clear warning to those who
do not see the value of secularism and
national integration that we have brought
forward this Bill. I hope it will have the
unanimous support of this House.
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MR. SPEAKER : Motion moved :

“That the Bill further to amend
th Indian Penal Code, the Code of
Criminal Procedure, 1898 and the
Unlawful Activities (Prevention) Act,
1967, be taksn into consideration.”

There are some amendments to this
motion. One is for circulation and the
other isfor reference to a Seleet Com-
mittee. The first and second one are
in the name of Shri Jagannathrao Joshi.
The hon. Member is absent.

_ The third is in the nam= of Shri Jyo-
tﬁrmoy Bosu.  Now, Shri Jyotirmoy
osu.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour) : My party is most re-
luctant to equip this Government with
summary powers, because we have
seen from our past experience that they
ar: more misused than properly used.
We have seen in the past that under
tne summary powers that they had during
the Indo-Pak conflict in 1965, about
9000 Muslims were put behind the bars
with one stroke of pen under some
wretched law that was in their pocket,
and with another stroke of pen, after
some time, after the bureaucrats and
their ghosts in the Government were
pleased, they were let out. Inthe mean-
time, many f(amilies perished for good.
We have seen it. Then, there were
enough powers and enough legislations
which empowered this Government to
tackle communal riots, but from what
we have seen inthe very recent past,
we have seen that there had
numerous communal riots, and we have
not known that there had been any
eff=ctive tackling prosecution or punish-
ment of the real culprits and their ring-
leaders. They are still moving with
full powers hestowed by the Government.
We have seen a man, a gentleman who
belongs to a party which had been
branded as a communal party, a man
who was arrested after Gandhi murder,
a man who had said only the other
day in Delhi in an open maidan that the
Muslims must g0 to Mecca and the
communists must go to Kremlin, that
man was given a Padma Shri by the
hon. Prime Minister the other day.
We do not understand this. Do you
really want us to accept these theories ?
On the one hand, you please a few;
on the other, you p:nalise the many.
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We are surrounded by an ocean of
laws, but it does not hslp the ne:xdy.
We have before us the case of Janab
Syed Badrudujja who was a member of
this House, who had been in politics
for 40 years, a man a 76, seriously
ill, who had opposed partition, decided
to stay back in the country, a man
who was the other day offered a Cabin=t
post in the Central Govsmment. Last
June he was -arrested on a charge of
being a Pakistani spy under the Main-
tenance of Internal Security Act. Any
time he might breathe his last. He was
clapped inside prison. After his detention,
the High Court orde-ed his release and
when he was coming home in a taxi,
he was interczpted by the Special Branch
and retaken into custody, this time
under the Official Secrets Act. His
lawysr had been secking to move bail
petitions. For almost a year the police
could not frame a chargesheet agaipst
him. That is how this Government
functions. Why was he treated like this ?
Because he declined tojoin a particular
political party, the MISA had been
applied to him. We made alot of effort
in mobilising public opinion. He has
very recently been granted bail. But
what sort of bail ? He is virtually un-
der house ariest. He cannot move
about, mest people or go wherever he
likes.

I know of a minority-run newspaper
Paigam. There were six criminal cases
against it for writing articles which were
allegedly disrupting communal harmony.
We examined the matter and found it was
all baseless. It was just political victi-
misation and vindictiveness. We withdrew
all the cases. This was when we were in
power in the U. F. Government. Now
that paper is good enough because it is
writing for the Congress. This is the
whole position.

A news item came in the  Anand
Bazar Patrika last year after Janab Syed
Badrudujja was arrested. There it was men-
tioned that a number of Congress men
including two former Deputy Ministers
of the State Government of West Bengal
bhelonging to the Congress Party were in-
volvea in the alleged spy-ring. But when
it came to arrest, it was confined to Syed
Badrudujja and another gentleman who had
opposed the Congress. The other persons
belonging to the Congress were left un-
touched.
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Therefore I say again that this Gov-
ernment, judged from its past record, w 11
be misusing this blanket law to further its
political interest. We do not believe that-a
man’s right could be taken away by arbi-
trary exccutive fiat vested in Goveinment.
Therefore, we oppose this Bill.

SHRIBHOGENDRA JHA ( Jainagar):
‘There have been several debates in this’
House on this issue and I do not think
much time need be taken on this. On a
previous oceasion-when a  Bill was intio-
duced, we had apprehentions that the
powers contained therein would be used
on a big scale to curb the opposition, par-
ticularly those who are engaged in a strug-
gle against the ruling classes and also the
ruling party. :

Now, the amendng Bill has taken
into account -the voice expressed.in this
House. Today, I am surprised not only
with regard to the content of the Bill but
after having heard my frined Mr Jyctir-
moy Bosu I found that what he has said
today not only reflectes a perverted un-
derstanding but more than that, especially
when protection will be given to the mino-
rity sections of the community.

As far “as this Bill is concerned, it has
got four important provisions. One pro-
vision says :

“Whcsoever. .. .makes or  publishes
any imputation that any class of
persons canmot, by reason of
their being members of any reli=
gious, racial, language or region-
‘nal group or caste or community
bear true faith and allegiance
to the Constitution of India as
by law established or uphold the
sovereignty and  integrity of
India,. .."

None is going to cast any aspersion
against any member or any class of the
people belonging to the minority sections.
Such things are only utilised and have been
utilised and such aspersions have been cast
only against others.

_ Mr. Jyotirmoy Bosu has given some
instances of those belonging to the minority
community. But here, that community
is being given protection against being
maligned by the ccmmunal forces.

_ Again, there is a provision in this Bill.
It is also the same thing as the previous
one. It says:
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“Whoever. .. .. .asserts, counsels,
advises, propagates or publishes
that any class of persons shall
by reason of their being members
of any 1eligious, racial, language
or regional group or caste or
community, be denied or depri-
ved of their rights as citizens
of India,..."

We have several times debated in
this House the pernicious theory of India-
nisation. That again might apply in the
case of the minority community. This Bill
gives protection to the minority community
so that they may be treated equally and
accepted as the citizens of Indiz on an
equal footing znd never tieated as an un-
equal or less equal citizens compared to
others. So, in this background, what Mr.
Jyotirmoy Bosu said, I am afrzid, is not
correct. 1 do not know whether his party
accepts it or not, because, in this very
House, a spokesman of his party—the
CPM-—on a previous occasion, when there
was a Bill moved by Shrimati Subhadra
Joshi, Shri Dinesh Jaorder, wholeheartedly
supported that Bill. T can quote from the
proceedings of this House wherein he is
reported to have said:

“I congratulate the mover of this
Bill, Shrimati Subhadra Joshi
for having come forward with this
Bill to do something against such
communal activities.”.

I do not want to take much time of
the House. On that day, the CPM group
had given their wholchearted support to
that Bill, the contents of which were almost
the same as those in the present Bill here.

There is one more thing which is very
important. That is, we are living in a class
society where capital is exploiting labour,
the landlords are exploiting the agricul-
tural labourers, and in such a condition,
communal, caste or linguistic feelings are
without exception utilised by the oppres-
sing sections to break and disrupt the
struggle and unity of the toilers. So, for
us, it is doubly important that such com-
munal or linguistic or caste feelings are
eliminated; it is various which should be
eliminated from society in our country.

As Communists, we think, and as the
the citizens of India, it is our duty, and
as Communists, it is doubly our duty to
see that this virus is eliminated from our
national life and it is curbed. With
regard to the apprehension that this
law will be misused, it is a fact that in the
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existing conditions of ow country, as the
bureaucracy is, as the Governments are,
itisa guarantee that every such enactment
shall necessarily be misused to an extent,
and there is no denying the fact. We are
all victims of it. I have got myself arrested
on one occasion, when | went to a mill;
it was the Birla Mills. There was no section
144 in action. But one SDO told me that
section 144 had been imposed. I asked
him bow it was, and why. He told me that
it was for maintaining peace. I wanted to
know what was the disturbance. He said
they had to maintain peace and so some
were arrested. Therefore, everywhere, it is
a class society is there. With the existing
bureaucracy, we take it for granted that
every enactment, whatever may be the
motive of the mover or the House, shall be
misused.

But on that account we cannot oppose
this Bill which will help democratic and
secular forces in the country to fight com-
munalism and also to fight linguistic or
caste feelings. I think, this Bill should be
welcomed by us and I support this Bill
on bebalf of our party. J think that everv
democrat in this country, particular
those who are fighting for the cause of toil-
ers, those who want to build up the unity
of toilers will support this Bill.

With regard to CPM, I should say
that we have had some experience in the
assemnbly elections. I was myself there in
Calcutta. I saw that in some areas, parti-
cularly Muslim areas the CPM spokes-
men said: it is the Congress party and the
CPl who disrupted Pakistan and freed
Bangaldesh; we are not responsible for it;
they thomght that Muslims would vote
for them. In other non-Muslim areas they
said: we are second to mone in liberating
Bangala Desh. They found themselves in
a paradox. We can understand Mr.
Jyotirmoy Bosu’s oppaosition. This Bill is
meant for maintaining our national inte-
grity and strengthening our national unity
and for fighting caste, linguistic and cora-
munal forces. But we want an assurance
from the Government that they will take
every precaution to ensure that misuse
of the Act is reduced to the minimum and
for that rules, etc. will have to be promul-
gated. With this caution, I welcome this

Bill.
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like sQ‘,uu:n loyalG el t.!us
ike a 's oppasitioa in

House, perhaps I should immediately sup-
port this Bitl When Mrs_ Subhadra Joshi
brought forward her Private Members’
Bill] lent my wholo-hearted support to
the objectives of the Bill, Teday alsoI
lﬁi‘ﬁe no oppotition to the objectives of the

I have become fatigued because in
rc¥ard to the Aligath Muslim University
Bill, with a single-minded purpose 1 was
drawing the attention of the Government
to take advantage of the situation prevai-
ling at the moment to liquidate all
communal forces,

Therefore, I would have made an
cloquent speech in support of the Bill
but unfortunately the pesition is that
I have not been given enough time and
opportunity to go through the Bill,

MR. SPEAKER:
page Bill.

SHRI SAMAR GUHA: I can only
support the objective of the Bill, but I
will not say anything about the clauses
because I have not been given time to
to go through the Bill. Some political Rip
Wan Winkles in the Congress have
suddenly got awakened and they insists
that unless this Bill is passed here and now,
the heaven is going to fall. I am not able
to understand it. Why did you not bring
it up earlier and allow us an opportunity
to go through it and suggest some impro-
vements if possible? Of course, there is
no doubt that communal forces should be
completely liguidated but there are some
parliamentary conventions to be observed.
The whole parliamentary conventicn has
beccme a mockery. Yesterday you could
have brought it up. It is said that we had
spent so much time on the Nagarwala issue
and the poster issue. I you had brought
up this Bill for consideration yesterday, this
argument could be advanced. But enly
today you have circulated it. After the
massive mandate you received [ do pot
know what mentality you have developed.
In a democracy, it is the function of the
opposition to find out faults and loopholes
in Government's actions. A strong opposi-
tion means a strong democracy. We are
only discharging the functions of the oppo-
sition. Why do you get annoyed with us
for that?

As I said, so far as the objective of the
Bill is comeerned, I am whole-hartedly

It is just a three
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with you. But you have not given time to
go through it and table amendments, Is
this the democratic way? We expect
that at least on procedural matters, the
Speaker should pull up the treasury bench
if certain conventions are not observed.
But these political Rip Wan Winkles
who have got suddenly awakened are
shouting that unless this Bill is passed herd
and now, the heaven is going to fall. I
do not know whether the future of demo-
cracy will be safe in the hands of these
political Rip Wan Winkles who are viola-
ting all the parliamentary conventions,
decency and decorum of this  House.

MR. SPEAKER: The hon. Mirister,

SHRI INDRAJIT GUPTA (Alipore):
May I make a submission, Sir?

It is getting rather late. The discus-
sion on this Bill is taking place, as you ob-
serve, in a rather unusual circumstances
that is, certain groups or certain parties
feel that the edge of the Bill is directed
against them, rightly or wrongly and they
happen to be absent from the House.
They have walked out or gone out or
withdrawn in protest or anything it may be.
But the main thing that I understand from
them is that they wanted some time to
study the Bill and table amendments.
Actually, no time has been given to table
amendments also. 1 would request you
to consider patiently whether it looks
appropriate or not for wus to pass the Bill
in this manner., We can pass this Bill.
Personally, my party is fully in support
of the the Bill. I would request you to con-
sider whether the passing of this Bill just
now, in the absence of these particular
groups who are not in favour of the Bill or
who have strong views about it, is appro-
priate or not. It willlook to the public and
te the outside world as though we did not
give them an adequate opportunity te
table amendments or express their views.

I would, therefore, humbly request
you and the Government also to consider
whether a little concession can be made in
the sense that we adjourn now and fix a
time, let us say, upto mid-day tomorrow
for tabling amendments to the Bill....

MR. SPEAKER:

them.

SHRI S. M. BANERJEE:
said, “Let us pass it tomorrow.”

This was put te

Mr. Bade
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_ SHRI INDRAJIT GUPTA : We can
give them time to table amendments
upto 12 O’ Clock. Then, nobody can
accuse anybody, either the Speaker or the
Government or anybody in this House, of
not giving them any opportunity. After
that, we can take the Bill for consideration
and adopt it in a couple of hours or even
in one hour.

It is an unfortunate situation. Nobo-
dy is to be blamed for it. The particular
groups are involved in this Bill and those
groups happen to be absent. We know that
the Bill will be passed. We support the
Bill. But they should not later get an oppor-
tunity to say that they were not given even
a minimum time to table amendments or
to express their views. This is my humble
submission.

THE PRIME MINISTER, MINI-
STER OF ATOMIC ENERGY, MINI-
STER OF ELECTRONICS, MINISTER
OF HOME AFFAIRS AND MINIS-
TER OF INFORMATION AND BRO-
ADCASTING, (SHRIMATI INDIA
GHANDI): Itis upto you, Sir. I personally
do not think they will come tomorrow
either.

SHRI INDRAJIT GUPTA : They
may not come tomorrow also. That is
true.

SHRIMATI INDIRA GANDHI
We leave it to you, Sir.

MR. SPEAKER : So much has been
said about it. I did not like it. Some re-
ferences were made. It has now become
normal to just come straight on the Spea-
ker and say all that.

When we discussed about the business
of tke House, the whole week was fixed for
the Government business. Out of that,
two or three days were taken for certain
motions which came from the Opposition
side. The Government agreed to part
with their time. On Nagarwala affair,
the time taken was much mote than was
prescribed. Yesterday, as against 3 hours,
the time taken was 6 hours.

Normally, when the Bills come for the
Speaker’s permission, he first satisfies him-
self about the urgency of the matter. If
you have given me the discretion, as I said
yesterday, I have to use it in regard to the
urgency of the matter. If in my opinion,
the public interest demands that the pcr-
mission should be given to introduce a Bill
at a shurter notice, then according to the
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best conscience, I dp it, The same thing
happened with the Aligarh Muslim Uni-
versity Bill, The recasons given were quite
strong. I knew that the Members met the
Government side and they decided to take
an extra day. The Goyernment, on their
side, said that their bussiness was left over
and that they should be allowed to com-
plete the business under the impression that
that would not be taken up on 31st because
of rush of work., But when it was decided
that we would sit for another day, then
they said, “Why not allow us te move the
other business?’’ So, I allowed it. It was
offered to them . ..

SHRI S. M. BANERJEE : We are
prepared to sit tomorrow, Sir. My sub-
mission is this. I suggested it only after
my Party speaker had spoken. Had we
suggested before, there would have been the
impression that we did not want to support
the Bill.T weuld only say that we could sit
tomorrow for one hour or 15 minutes.

MR. SPEAKER : They did not
accept; they walked out (Interruption),
When this proposal came that we could
bring it tomorrow, they could have waited
for some time; but they did not listen.
Some suggestions came from this side
and some from the other side. (Inferrup-
tions) I have got their amendments. It is not
a question of amendments. Amendments
are already there, amendment to motion
for consideration by Shri Jagannathrao
Joshi; again another amendment in
his name. Amendments are there. They
should have stayed here because the amend-
ments were in their name. This was the
stage when I could interfere because this
was an amendment to the motion for con-
sideration. Some way-out could have been
found. Before the stage for moving the
amendment came, they had left. They knew
about it. I am so sorry. In spite of our
persuasion, they would not listen. If they
had moved their amendments and if the
Government had not accepted them or there
was no way available except staging a
walk-out, it would have been justified.
But now they are not there . . .

SHRI S. M. BANERJEE : Perhaps
they thought that they might be arrested
immediately after the passage of the Bill,

MR. SPEAKER: There is no ques-
tion of arrest. I do not think anybody had
this in view. But I must say that it has
become a very normal practice for these
people, whatever the difficulties, just to
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attack the Speaker, Withdraw this dis-
cretionary power; I will not use it. But
once you give it to me, whether good or
bad I would exercise it.

Anyway, please carry on.

SHRI RAM NIWAS MIRDHA :
The Government never wanted to rush
through this Bill. There is a certain back-
ground to this, which is known to all the
members. When the non-official Resolu-
tion of Shrimati Subhadra Joshi was dis-
cussed in the House, an assurance was given
that a Bill of this nature would be brought
during this session. It was very well known
to the House and to the hon. members that
Government was committed to bring it.
Not only on that occasion but even pre-
viously, on a number of occasions, we had
gaid that we would bring a legislation of this
nature, and if in spite of this some hon.
members want to abstain themselves from
the discussion, there is nothing much that
we could do about it.

It has been said that there is an appre”
bhension that this Bill might be misused.
Mr. Bosu said that the Government had
been given vast powers which might be
misused. The same feeling was expressed
by Shri Bhogendra Jha also:

There is no que.tion of the Govern-
ment misusing power: given under this
Act. There are plenty of safeguards in the
law to prevent any misuse. In'the Unlaw-
ful Activities Prevention Act within the am-
bit of which we are bringing these com-
munal associations, it is clearly laid down
that only the Central Government will
isue a notification and will have to give
reasons why a ban is putagainst a par'icu~
lar organisation, Then a Tribunal will be

inted, the Tribunal consisting of a
Judge of the High Court which will consider
this notification, receive representations,
hear the parties in person and then give
its verdict in the matter. So, there are en-
ough builtin safeguards in the law itself
to prevent any possible misuse. And I can
assure the House that whatever action
would be taken under this law would be
taken after great deliberation and after
full material has been collected and after
opportunities have been given to persons
concerned to mend their way and only the
maost serious of the delinquents would be
dealt with under this law.

But, Sir, I would not hesitate to say
that the Government is really keen that
organisations indulging in undesirable ac-
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tivities have to be cwbed and it is. only
with that end in view that we have brought
forward this Bill. I have also expressed the
hope when I was making the motion for
consideration that we hope this would
be enough of a warning to organisations to
mend their ways and we would be very
happy if they cease to indulge in these
undesirable activities and activities which
are prejudicial to national integration, na-
tional solidarity and communal harmony.
We would be very happy if the Government
is never put in a position where it may have
to use the powers which it is assuming
under this law.

Shri Jyotirmoy Bosu, with his charac-
teristic disregard for truth and objecti-
vity, said a number of things and the most
fantastic thing he said was that Mr. Badru-
ddujja was offered a seat in the Cabinet.
This is the most fantastic thing to suggest.
It is farthest from truth and nothing of
this sort has ever happened or could hap-
pen.

SHRI INDRAJIT GUPTA :
has he not been brought to trial ?

SHRI RAM NIWAS MIRDHA :
We will let you know on a suitable occa-
sion.

Why

In the end, I would like to say that
this Bill had been brought because there
was a great demand for this. I would like
to particularly mention in this context
Shrimati Subhadra Joshi who made it
possible for us to bring forward this Bill
expeditiously. She was deeply devoted
to the cause of this Bill and I think it is
but fair that we all join in thanking her for
her efforts in focussing the attention of the
country on the menace of the communal
organisations. I uest that the House
may kindly support the Bill,

MR. SPEAKER: There were some
amendments and substitute motions.

One was for eliciting opinion by Jana
Sangh Members. But I am sorry, if they
had been here, that could be considered.
There is another amendment by Shri
Jagannathrao Joshi for reference to Select
GCommittee. He has not moved it. I am
just informing that it is a wrong thing on
their part to say that they had no time for
moving amendments. They had time to
study it. The amendments are there al-
ready not only on the consideration clause
but on all clauses that are coming later
on.
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[MR. Speaker]
Now, the question is:

““That the Bill further to amend the
Indian Penal Code, the Code of Criminal
Procedure, 1898 and the Unlawful Aciti-
vities (Prevention) Act, 1967, be taken
into consideration.”

The motion was adopled.

MR. SPEAKER : We will now pass
on to clauses, We take up clause-by-clause
consideration.

_PROF. 5. L. SAKSENA (Maharaj-
ganj): I would like to support the conten-
tion made by Shri Indrajit Gupta. I stand
for the Bill. We will support it. But what
1 submit is, the Members here who are
absent should be given an opportunity to
move their amendments and participate.
Because, otherwise, they should not have
an opportunity to say that they were not
given opportunity to put in amendments...
It can be held over till tomorrow.

~ MR. SPEAKER:  They had given
it; they knew it. They knew that that
would come up today. If they had stayed
on, they could have moved. The Govern-
ment could have accepted also, but now
there is none to move them. . . .

We go to Clause 2. Mr. Jagannath-
rae Joshi gave notice of an amendment
but he has not moved the amendment. The
second omne is also not moved.

CL 2 (4 s
of 186o)

SHRI RAM NIWAS MIRDHA: 1
have an amendment. This is for Clause 2.
This is a very small amendement. We want
to put in the same usages.

Amendment made :

t of Act 45

Page 2, line 31,—
for “religious ceremony’’.

substitute—*""religious ceremonies”
(Shri Ram Niwas Mirdha}.

MR. SPEAKER : The question is:

“That Clause 2, as amended, stand
part of the Bill.”

The motion was adopled.

Clause 2, as amended, was. added to the
Bill.

JUNE 1, 1872
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war with India (HAH Disc.)
Clause 3 (Amendment of Act 5 of 1898)
Amendment made :
Page 2, line 44,—
Sor “‘clanse (b)"
substitute—"‘sub-clause (b) of clause
(i}”.
(Shri Ram Niwas Mirdha).

MR. SPEAKER: The question is:
“That clause g, as amended. stand
part of the Bill.”
The motion was adopled.
Clause 3, as amended , was added to the Bill

Clause 4, Clause 1, the Enacting Formul®
and the Title were added to the Bill,

SHRI RAM NIWAS MIRDHA : Ibe
to move:
“That the Bill, as amended, be
passed.”

MR. SPEAKER: The question is:
“That the Bill, as amended, be
passed.”

The motion was adopled.

HALF-AN-HOUR DISCUSSION

PAKISTAN'S PREPAREDNESS
ANOTHER WAR WITH INDIA

SHRI SAMAR GUHA (Contai): I
am thankful to you for giviag me an
opportunity to raise this half-an-hour dis-
cussion. 1 comsider that now we have a
unique opportunity to change the political
complexion of the Indian sub-contiment
from Peshawar to Dacca. Pakistan must
be made to recognise Bangla Desh before
the proposed summit meeting with Mr.
Bhutto, so that Bangabandhu Sheikh
Mujibur Rehman may take his rightful
part in it. From all considerations,
it will be a costly mistake to have the
summit talk without Bangabandhu.

India and Bangla Desh have jointly
signed the cease-fire document with
Pakistan. Assuch, itis morally and legally
imperative that the summit talks with
Pakistan must beheld jointly by India and
Bangla Desh. Indo-Bangla Desh friend-
ship is the rockbottom  foundation for
securing permanent peace in  the sub-
continent. In dealing with Pakistan
recognition  of this reality should be
India’s guiding principle. India should

FOR
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-

make it ahsolutely clear to Mr. Bhutto
thatif he agreesto along-term peace and
friendship treaty with India, onlythen
India will agree to discuss the issues of
the return  of prisoners of war and the
vacation of Pakistan territory under
Indian occupation.

2007 hrs,
[Suri R. D. Buanpare in the Chair]

During the summit talk and also
before it, it should be made clear to the
people of Pakistan that the defeat of the
military junta of Pakistan does not
necessarily mean the defeat of the people
of Pakistan, because Mr. Bhutto istrying
to create a row again and an attitude
of hatred and hostility towards India.
As a measure of our goodwill and as a
measure of our sincerity, and as a token
of our offer of peace and friendship to
Pakistan, I think that it is desirable that
about 6,000 women and children of
Pakistan in our hands and also about
4,951 civilians in our custody should, as
early as possible and surely before
summit talks take place, as a measure of
our goodwill and as a gesture of peace
and friendship with Pakistan, these
11,500 odd persons should be released and
should be allowed to go back to Pakistan
as early as possible.

I have also heard the Government
saying that already the prisoners of war
are being treated- prisoners with human
consideration, but I feel thatthey should
be made to understand, and we should try
to our best to create a feeling in the minds
of the prisoners of war of Pakistan that
they are not our enemies, but it was the
war machine and it was the military junia
of Pakistan which unleashed a war, and
they are really owr brothess, because we
have a common heritage of four thousand
years of commen civilisation.

From allaccounts, it appears that'the
mititary machine of Pakistan remains
more or less intact even after the war,
particularly the armoured division.
It appears that test especially from the
West Asian countries and also from the
the African countries Pakistan has
already made up the loss of 141 tanks and
alse g7 planes (the figures as given by our
Government). Ithas also appeared in the
foreign press, and it has been admitted
alsoin the House that China has delivered
to Pakistan tanks and planes and other
war equipment. Therefore, we find that
Mr. Bhutto is coming to India to have

Pok’s Preparedness for TYAISTHA 11, 1894 (SAKA) amother wor with Imdia

254
(HAH Disc.)

summit talks with not only the war
machine of Pakistan maintaining its level
at what it was before Pakistan unleashed
the pre-emptive strike against India. ..

SHRI D. K. PANDA (Bhanjanagar):
There is no quorum in the House.

SHRI SAMAR GUHA: Why does
my hon. friend dose ? Why does he raise
itnow 7

MR. CHAIRMAN: After 6.30 p.m.
there is no question of quorum. Shri
Samar Guha may continue and conclude
early.

SHRI SAMAR GUHA: Not only
that, but we have found that Pakistan
is making frantic efforts to augment
its war potential and that is the reason
why Mr. Bhutto has gone to China,
and as I have already said, our Govern-
ment have taken notice of Mr. Bhutto's
trip first to China, and his whole depende-
nce being on China. He has also now
to reactivated the CENTO group. He is
now trying to reactivate this and trying to
develop some kind of a pattern of defence
allowance with Iran and also Turkey.
Heis also trying to develop the
regional Development  Organisation
including CENTO. Thisis a new pheno-
menon. I want to draw the attention of our
Government to the fact that Iran is be-
coming a great naval power and also an
air pwﬂr.

I would draw Government’s atten-
tion to the fact that even before the war
there were joint exercises between the
Iranian and Pakistan Air Force. This is
something very extraordinary. If really
Pakistan wanted to live in peace with
India, it followed naturally that she
should not try to incrase her war potential
and not try to find allies in West Asia,
nor create an atmosphere of hatred and
hostility towards Ladia.

It has also been admitted here that in
occupied Kashmir nearly 2 lakhs of
guerillas were being raised. For what
purpose ? Now here is an opportunity
offered to India to secure a condition of
permanent peace and friendship with
Pakistan for creating stability and
security in the sub-continent. But only
one condition that India makes it very
clear to Pakistan that there is ne question
of repatriation of the prisoners of war
nor vacation of territory under occupa-
tion of the Indian army unkess and until
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th: prinsipal issuss of recognition of
Bangala Dxsh by Pakistan and commit-
ment to permanent peace and friendship
with India are agreed to and a long-term
treaty entered into based on some kind
of a defence balance between Pakistan,
India and Bangladesh. Thisis with a view
to ensurereal peace, stability and security
in th” sub-continent. May be the military
junta now in power in Pakistan may
disagree. But the situation is not in
their favour. With the fall of Lin Piao
in China and the US’s hands too much
drenched with  Vietnamese blood, the
political, social, economic and interna-
tional relations are not so much in favour
of the Bhutto-Tika military axisthat has
devzloped in Pakistan. It is in this context
that I raise thisissue so that we may make
an effort to secure permanent peace and
stability in the sub-continent.

THE MINISTER OF DEFENCE
(SHRT JAGJIVAN RAM) : I congratu-
late Shri Samar Guha on the noble senti-
ments he has expressed for a durable peace
in the sub-continent. This has been the
stand of the Government of India all thro-
ugh. The hon. member should not forget
that after the liberation of Bangladesh
where the blood of Indian and Bangla
Desh  youths mingled to achieve that
objective and the surrender of nearly
100,000 of Pakistan hordesin Bangladesh,
the Prime Minister of India declared a
unilateral cease fire. It was a clear
indication and proof to the world at large
wiich was reiterated times without num-
ber that the allegation that India wanted
to disintegrate and annihilate Pakistan
was not correct. It was not our objective.
Ifatany time a war was fought for a noble
cause, for justice, for establishing human
norms, it was this warin Bangla Desh.

Again the Prime Minister made it
quite clear that the offer for bilateral
talks was unconditional. Therefore, we
would not like to put any condition at
this stage. Of course, only when we
have bilateral talks leading to a settle-
ment can we have durable peace in the
sub-continent.

1 do make a distinction between the
people of Pakistan and the military junia
there. On this sub-continent today,
we have three countries; all these coun-
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tries have come out of India : Bangladeshe
India and Pakistan. Though adminis~
tratively these are three different coun-
tries, sovercign and  independent, the
social conditions in all these three coun-
tries are similar. We have the traditional
society in all these three countries and
we have grinding poverty in all the three
countries. And it would be really an
achievement if we can  extricate ourselves
from the traditional society and mo
to a modern and affluent society where
we can assure our people a reasnahle
standard oflife. For the achievement of
this novel objective, it is necessary that
there is peace in the, sub-continent; peace
in the sub-continent between the three
countries; and peace in the sub-continent
against any foreign intervention in the
sub-continent.

I am aware that Pakistan has been
procuring on purchase and as gift, mili-

tary hardware from  several sources-
I am also aware of the innumerable
violations of the cease-fire and interfe-

rence with the gctual line of control. I am
aware of the cease-fire viplations in Jammu
and Kashmir. Attimes, these violations do
cause some anxiety and some concern,
butin spite of this, India will make every
possible endeavour to have a bilateral
talk with Pakistan in order that durable
peace may be achicved on the sub-conti-
nenty

My friends should not forget that it
was only a few days back that for the first
time a spokesman of the President,
President Bhutto, has admitted that this
time the war between India and Paki-
stan has been a decisive war. It means that
he admitted that the defeat of Pakistan
at the hands of India has this time been
decisive. We do not want wars, we want
peace, But  President Bhutto, let us hope,
will not do that folly which President
Yahya Khan committed. If he does that,

JE————

certainly the prestige and sccurity of

the country is too sacred for us to tole-
rate and violation of that. That is all
I have to say. Our approach for bilateral
negotiation is un-conditional for the
establishment of peace in the sub-conti~
nent.

MR. CHAIRMAN : The House
now stands adjourned sine die.
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The Lok

Sabha then adjourned
sine die. .



